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Page 27, insert ‘Publicity by certain newspapers of the recommendations of the Select
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(iii) omit line 30 from bottom.

Page 86, under “GOVERNMENT SERVANTS—" after line 4. insert ;‘.S'ee also
‘Employee(s)’ *’, and omi/ line 6 from bottom.

Page 100, under “HOUSING—" in line 2, after ‘‘re-housing'’ insert ‘‘scheme’’.
Page 103, in line 9, for ‘1958-69"' read ‘‘1968-69.
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LEGISLATIVE ASSEMBLY
Wednesday, 12th March, 1947

The Assembly met in the Assembly Chamber of the Council Housge at Eleven
of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair.

STARRED QUESTIONS AND ANSWERS
(@) ORAL ANSWERS
ESTABLISHMENT OF NATIONAL MUSEUM OF ABRT, ARCHAEOLOGY AND ANTHROPOLOGY
854. *Seth Govind Das: Will the Honourable Member for Educstion please
state: -

(a) whether Government of India have recently sanctioned the establishment
of a National Museum of Art, Archeology and Anthropology;

(b) if so, whether the selection of a Director of Museum has been made;
(c) if the answer to part (b) be in the negative, when it is likely to be made;

(d) whether Government will give an assurance o the House that a duly
qualified Indian alone will be appointed to such a post; and

(e) the estimated cost of the scheme?

ke 53 y9b  Jpol saymi &g 3 Wil S daing$ (1) ¢ o (Al Uy Jauy
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) -al
. _The Honourable Maulana Abul Kalam Azad: (a) The proposal for the estab-
lishment of a National Museum of Art, Archaeology and Anthropology has been
8ceepted in principle by the Government of India.

(b) The selection of a Director has not yet been made.

_(¢) Most probably in 1948-49 if satisfactory progress is made in regard to the
building of the scheme.

(d) The post of the Director of the Museum will be filled in conformity with
the policy recently laid down by the Government of India that no non-Indians
Bltlt;);ﬂd be appointed to any civil post except only in very exceptional circum-
Stances.

(¢) The estimated total capital cost of the scheme, including building, equip-
ment, etc., will be about rupees one crore. It will take about five years to com- .
Plete the scheme and the ultimate recurring cast when the scheme is in full
operation will be about Rs. 8:5 lakhs per vear. .

(1727 )
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Seth Govind Das: Will the Honourable Member please state whether the

post of Director will be advertised or selection will be made from applicants
who have already applied?

P e S e o laais a2l gl 890 (M) Uy ST

_ ;gSuUrbéJ;'M,;kg,L;Lg&;&Unnéuﬁe’”ﬂ
The Honourable Maulana Abul Kalam Azad: Details in this connection have

not yet been settled but such directions will be acted upon as are usual in
making selections.

S pive ples g i (S S Kol gl g WS pls &b sl
Saly U piar S @f JUagein Opo el 2 Iy S S D
- daly Upn (pagd 50 S el S @ e

Seth Govind Das: Will the Government bear in mind that the building to be

built for the Museum will have articles of Indian Art only and shall have no
articles of foreign art?

S oles S prigre 285 &S 2 b NS san szt ST (O] Wya fanyl
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Ths Heonourable Maulana Abul Kalam Azad: This is obvious. The building
for a National Museum should necessarily be like that.

Jud & K B S dmam U yie &) WS Sl pke Sl pRune
-alys

Mr. Sasanka Sekhar Sanyal: Do Government propose sending an Art Missicn
to foreign countries?

- Reflar LS gyi 3 (ol 1 OB ol Ulpe faay
The Honourable Maulana Abul Kalam Azad: It will be considered.
oSS e WS D L 2 Yy My phpde By o YK Wlas I

- Y iy By pap e e £ 92U SR Sgain g &S RS
Khan Abdul Ghani Khan: Will the Government try to recover for the pro-
posed Art Museum the Art Treasures of India now in foreign countries?

- 2 Wy S i EAIS gy klelae ] 2 Ol Ml Uy | au
The Honourable Maulana Abul Kalsm Azad: The Department is considering

it.
SELECTION OF STUDENTS FOR HIGHER STUDIES ABROAD

. g& *Seth Govind Das: Will the Honourable Member for Education please
slator g .

(a) the number of students selected for higher studies ab-toa'd who have
already started their studies in foreign universities;
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(b) the position of those who were selected bub could nob be allowed to pro-
ceed to the universities of their choice due to lack of sea passage and accommo-
dation in those universities; and

(c) whether Government propose to adopt any alternative scheme to employ -
these students usefully within the country?
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The Honourable Maulana Abul Kalam Azad: (a) 427 Central and 312 Pro-
vincial Government sponsored scholars and 170 Provincial Deputationists are
either studying or about to start their courses in foreign Universities and insti-.
tutions.

(b) 93 Central and 156 Provincial Government sponsored scholars and 110
Deputationists are either awaiting passage or admission. It continues to be
difficult to secure admission to suitable institutions abroad. So far as the pass-
age position is concerned most students are awaiting the next available ship,
while others have been admitted for the October, 1947 Session and it is not
therefore proposed to send them before August.

(c) Attention of the Honourable Member is invited to the reply to part (c).-of
the starred question No. 12 by Shri Sri Prakasa on the 8th November 1946. No.
other scheme is necessary. .
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In this connection I should like the Honourable Member to.keep in view the
fact that the Department has appointed a committee tQ go into this whole ques-
tion and to place before the Department its recommendations by the 15th July.
This committee will also look into this aspect of the question as to what future
policy we should adopt in view of the difficulties of securing passages and admise
sions. :

BRG] 3! kgl Sy ¥y Sl et 2l SOUT 6550y 4 Bl g8 2R
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Seth Govind Das: In future, when scholars are sent abroad, they will not be

sent to England and America only; but Russia and other countries also and the
Government will take into consideration the specialities of those countries.

ST S Ll 2 (HE (S e B ol (ReS g 2 O] Ml Uy Jaunl]
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The Honourable Maulana Abul Kalam Azad: In the Terms of Reference of

the Committee set up for the purpose it is laid down to send scholars abroad next
year. At that time it will be taken into consideration.

S WS &S p WKy ey & e WS sun] polles (SIS
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" Dr. Zia Uddin Ahmad: May I ask if the Government receive reports of the

progress in education of the scholars sent abroad? I have heard that they have
been unsuccessful in certain examinations.

P VPR G PUPITSS RO N I IO W I o L T P |
= @y (S S S b5

The Honourable Maulana Abul Kalam Azad: Government have made complete
arrangements to receive monthly reports from the supervisor of their education.
Sreejut Rohini Kumar Chaudhuri: (Supplementary question in Assamese).

Mr, President: The Honourable Member may translate his question in
English.
Sreejut Rohini Kumar Chaudburi: What is the use of granting new scholar-

ships if all those who have been granted scholarships before have not been able to
secure accommodation?

gt i o] S 8 & ol e & Luga 1 0l (MOl Wy | auy
RYDRYI PRSP ¥ VR FUSW & J5 USF W IRV Iprs PR

RS o e ey B
The Honourable Maulana Abul Kalam Azad: As I have already said lots of

difficulties are arising. A committee has been set up for the purpose. This
committee will reconsider this matter. -
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Mr. Sasanka Sekhar Sanyal: Have instructions been sent to the High Com-
missioner to make all sorts of arrangements for scholars who have gone abroad?

S 3 s Jagl & Lign 2 Joe o &2 2 Ol oI Wl Jauf

- A AwsS gpe S aas S oK) il (S g yatatleyd LS
The Honourable Maulana Abul Kalam Azad: It is very difficult to fulfil all

their wishes as the Honourable Member desires; but they are certainly looked
after.
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Mr. Ahmed E. H. Jaffer: May I ask the Honourable Member if a special
steamer will be arranged for the scholars to be sent abroad?
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The Honourable Maulana Abul Kalam Azad: There are no special arrange-

ments for it. Efforts are made fo make arrangements in the steamer which is
available.

PosITioN oF DoMICILED EUROPEANS IN THE INDIAN ARMY

856. *Mr. Ahmed E. H. Jafler: (a) Will the Secretary of the Defence
Department please state what the position of Domiciled Europeans in the Indian
Army of the future will be ?

(t} Is it a fact that under an army order all Europeans, even though they
are domiciled, are not-to be permitted to enlist in the Indian Army?

(¢} When did this order come into force?

(d) Does the order apply to Regular Indian Commissioned Officers who
passed out from the Indian Military Academy, received Regular Commission
before 1939 and have served in the Indian Army for a number of years and
reached the rank of Captains and Majors?

(e) Are these officers to be retired or to be transferred to the British Army?

(f) What is the number of such officers who are to be asked to retire and are
otherwise affected by the order? . :

(8) Does the order apply also to Anglo-Indians?

Mr. @. S. Bhalja: (a) British subjects of European descent domiciled in India
are statutory Indians and are eligible for enrolment or commissioning into the
Indian Army in the same way as other Tndians.

(b) No, Sir. There is no Indian Army Order making all Europeans even
though domiciled, ineligible for enrolment or commissioning into the Indian,
Army.

(¢) to (f). Do not arise in view of the answer to part (b).
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(&) The positton is that as Anglo-Indians are stafutory Indians they are eligi-
ble to enlist and be commissioned in the Indian Army in the same way as domicil-
ed Europeans,

Mr. Manu Subedar: Will the Honourable the Defence Secretary say what
is the position about the Auxiliary Forces in which, I understand, the Anglo-
Indigns were in a very large number?

Mr. G. 8. Bhalja: That question, Sir, does not arise out of this question.

Mr. Sasanka Sekhar Sanyal: What are the purposes for which a difference is
still maifnta.ined between a British unit, an Indian unit and an Anglo-Indian unit?

Mr. @. S. Bhalja: I submit, Sir, that also does not arise out of this question.

SHIPPING SPACE FOR Visrrors To U. K. anp U. S. A,

857. *Mr. Ahmed E. H. Jafter: (a) Will the Honourable the Home Mem-
ber be pleased to state the position of shipping space available for person
desirous of visiting the United Kingdom and the United States of America?

(b) Has the position improved, if not, when is it likely to improve to the
pre-war level in regard to eomforts in travelling?

(c3 Has the Contwollar of Civil Passages any condrol ever berths available for

civilians, if so, how many berths are under his control every month and to whom
are these allotted ?

(d) To whom are the berths not required by the Controller of Civil Passages
allotted and by whom?

(e) Does he control berths on lines including the President Line to America;
if so, what is the number?

The Honourable Sardar Vallabhbhai Patel: (a) Shipping is still controlled by
His Majesty’s Government who have undertaken to provide, if possible, a
minimum of 1,500 berths a month for civilians from India to United Kingdom in
transports. These are vessels still under requisition by His Majesty’'s Govern-
ment. In addition, civilians secure about 250 passages a month in commercial
vessels, which are not under requisition,

Shipping accommodation from India to the United States of America is not
controlled and the Government of India have no information as to the passenger
position. '

(b) Pre-war standards of comfort cannot be expected until requisitioned vessels
which were converted for the transport of troops during the war, have been re-
converted to ordinary passenger use. This process of reconditioning vessels has.
begun but is likely to take some time before it is completed.

(c) The Home Department controls 200 berths each month for (i) civiliane
travelling on Government duty including persons entitled to repatriation on com-
pletion of contract with Government; and (ii) civilians sponsored by Government
including persons proceeding overseas for tuition or training or on business which

" serves a direct national interest.

(d) Any berths not required by Government within the limit of 200 are
surrendered to the Passage Pool from which persons without priorities are allotted
passages in the order of application for them.

(e) No.

‘Mr, Ahmed E. H. Jaffer: Is the Honourable Member aware that the priorities
already given to people in the months of April and May are still in force and it is.
not possible for others to obtain accommodation on the ships because priorities

have already been given to people? What is the remedy for those who want:$o
go now? '

The Honourable Sardar Vallabhbhai Patel: The only remedy is to wait.
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Sreejut Roh.l.m Eumar Chaudhuri: If the members of the legislature want to
go abroad unofficially, can they get priority within the special control of sea
passage?

The Honourable Sardar Vallabhbhai Patel: Yes, they can if they are spon-
sored by Government.

Mr. Ahmed E. H. Jaffer: If an Honourable Member of this House wants
priority, will he be given priority without any consideration?

The Honourable Sardar Vallabhbhai Patel: Not without consideration. If
they come under the conditions mentioned just now in answer to part (c), they
will get it.

R BY BRITISH SOLDIERS ON ANGLO-INDIANS AT RAILWAY INSTITUTE, JHANSI

858, *Mr. Ahmed E. H. Jaffer: (a) Will the Secretary of the Defence
Department be pleased to state if it is a fact that 200 armed British service
personnel raided the Railway Institute at Jhansi, when the Anglo-Indians were
celebrating Christmas and assaulted some Anglo-Indians and set fire to furniture
and canopies in the ball room ?

(b) If so, what are the causes for this raid ? .

(c) How many soldiers have been arrested and what action has been taken
against them?

(d) How many have not been arrested and what steps are being taken to
arrest them ? ‘

(¢) What is the total amount of damage caused and who will bear the cost
thereof ?

(f) Do Government propose to hold a court of enquiry? If not, why not?

(g) What steps do Government propose to take to see that such incidents do
not occur again? !

Mr, G. S. Bhalja: (a) and (b). T lay a statement on the table of the House.

(e) and (d). 12 B.O.Rs. were placed under arrest immediately following the
incident. After the Court of Enquiry, a summary of evidence was ordered to be
taken and as a result eleven men of the Wiltshire Regiment and two men of the
R.AM.C. are in close arrest with a view to being tried by court-miartial.

(e) The total cost of the damage has been estimated at Rs. 10,745. The
question as to how it should be made good will receive the consideration of Gov-
ernment.

(f) A military Court of Inquiry has already been held.

(g) All B.O.Rs. against whom sufficient evidence is available are being court-
martialled. Disciplinary action is being taken against the Station Staff Officer,
Jhansi, and other officers at fault. The Battalion is being moved into a British
Infantry Brigade. An expression of the severe displeasure of His Excellency the
Commander-in-Chief will be communicated to the Battalion.

Statement

The facts of the incident are as follows :— .

Theé Railway Institute at Jhansi is normally out of bounds to BORs. On the 13th Decem- .
ber 1946 the President of the Railway Institute wrote to the military authorities requesting
that the Institute should be put in bounds for officers and troops on account of a boxing
tournament which the Institnte intended to hold. He did not, however, state the month and
the Station Staff Officer presuming that the request referred to December published a Station
Order to the effect that the Imstitute would be in bounds to BritisH troops. The President
of the Institute on receipt of this order again wrote to the Station Staff Officer apologising
for his mistake and pointing out that the dates referred to January 1947 and mot to Decem-
b'3\"1946. An amendment to the Stalion Order was published on 24th December 1946 can-
“Jhng the previous order, but this amendment was not issued in sufficient time to make it
eﬂeghve. As a result, on the evening of 24th December 1946, 4 BORs. of the Wiltshire

giment arrived at the Institute under the misapprehensior that they were allowed to attend.
the function taking plage there. These men, on heing refused permission, became truculent.
The Court of Inquiry is of the opinion that their eventual admissior was aided and abetted

Y persons unknown. who were preseni in the Institute and who had an intimate knowledge
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¢ the various entrances thereto. Having entered the building the four BORs were stopped

:nd t;noationed and one of them was ;miandled. In the meautime other BORs had arrived
at the entrance to the Institute and were also refused permission. Thereafter, there were
incidents of actual scuffles between them and the Anglo-Indians. N

On the evening of the 26th December 1946 a larger number of BORs than usual, both
from the Wiltshire Regiment and from other units in Jhansi, attended the early performances
at the local cinemas. Amongst these men were some BORs. who had been involved in the
incident on the 24th December 1946 and who appeared to have been either legitimately or
illegitimately manhandled on that occasion. After the cinema some 60 or 70 BORs. set out on
foot to go to the Railway Institute. Some of these men, however, returned prior to reaching
the vicinity of the Institute. On arrival at the Institute the men rushed in and started

" breaking up the furniture, etc., and it would appear that the Christmas decorations caught
fire. e BORs realising the seriousness of the situation rapidly dispersed. In the mean-
while the incident having been reported, an armed patrol consisting of one NCO and 13
BORs. had been despatched to the Institute. Their presence had a salutary effect on the
Anglo-Indian element in the Institute some of whom had shown signs of violence. As a
result of the incidert, there were no casualties, either civil or military, admitted to hospital.
No women were molested. The number of BORs involved in the incident was not more
than 50 to 60 and none of them was armed.

' The occasion of this rude behaviour on the part of British soldiers appears to be the
mistake contained in the Station Order referred to above whereby the BORs. were under
a miqa.pprehension that the Institute had been placed in bounds, but despite this were refused
permission.

l{}'. Manu Subedar: Will the Honourable Defence Secretary make it clear
to this House whether military personnel of this type whenever they ‘commit
offences, civil or criminal, like assault, battery, damage, insult and abduection,

whether they are not triable by the ordinary civil or criminal courts of this
country?

* Mr. @. S. Bhalja: They are triable by civil or criminal courts, as well as by
court-martial.

Mr. Manu Subedar: In that case, may I know why in this case, the Govern-
ment contented themselves with merely a court martial which will only look into

disciplinary measures and which cannot possibly look into the damage done or
the crime committed?

Mr. G. S. Bhalja: My Honourable friend is under a misapprehension. A
court martial is as good as a court of law. Tt tries a person accused of offences
under the military law. As regarde the extent of damage, ete., I pointed out
that the Court of Enquiry had gone into the question and reported on the extent
of damage done. The question as to how it is to be met is still under the consi-
deration of the Government. '

Mr. Ahmed E. H. Jaffer: I have asked for no statement in parts (a) and (b)
of my question.

Mr. @. S. Bhalja: Tt is a long statement which I lay on the table of the
House. T would not like to waste the time of the House by reading it. In fact
the same statement was made in the Council of State yesterday.

Mr. Frank R. Anthony: How many of these soldiers were put up for identi-
fication ?

lar. G. S. Bhalja: The whole battalion was turned out for the identification
parade.

Mr. Frank R. Anthony: Is the Honourable Member aware that the persons
who were ass.;u}ted feel that the British officials and the officers of the courb of
enquiry have tried to cover up the tracks of the miscreants?

“ Hr G. S. Bhalja: No. Sir, the suggestion is absolutely without any founda-
on.

Mr. Manu Subedar: How many women were among those assaulted?
Mr. G. S. Bhalfa: None, Sir.
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Mr. Sasanka Sekhar Sanyal: Part (a) of Question No. 858 does not call for
any statement. It only calls for an answer in the affirmative or negative in a
categorical way. Is it in order, Sir, for the Government Member to put the
House into a statement when a categorical answer would have sufficed? I think
this is unfair to the House. o

Mr. President: To my mind. there seems to be some misapprehension in
raising this point of order. Questions in the House are not necessarily of the
nature of cross examination of a witness, where a categorical reply is given,
‘““yes’”’, or ‘““no”’. Honourable Members put questions for having information and
if information is given at length, it should not be a ground for complaint.

Mr. Sasanka Sekhar Sanyal: Will the Honourable Member state whether the
information that he has laid on the table in connection with part (a) is a substan-
tia]l answer in the affirmative or negative?

Mr. President: Order, order.

Mr. Prank R. Anthony: In view of the fact that these offences were com-
mitted within the jurisdiction of the civil authorities by troops who deliberately
broke ‘bounds’, will the Honourable Member consider the desirability of allowing
the civil police to investigate into the facts of the cane?

Mr. @. S. Bhalja: An officer of the civil police was actually present throughout
the proceedings 6f the Court of Enquiry. )

Mr. Prank R. Anthony: Will the Honourable Member make certain that the
troops attached to this battalion are not smuggled out of this country or sent
overseas in order to cover up their crime as a private complaint in the criminal
court is contemplated?

Mr. G. S. Bhalja: I repudiate the suggestion that anybody was deliberately
sent out of the country. Nobody is being “smuggled out’” out of the country as
the Honourable Member puts it with a view to shielding him from the punish-
ment due to him.

Shri Sri Prakasa: Is it a fact that the British soldiers assaulted the inmates I
the club, because some Anglo Indian ladies refused to dance with them when

invited to do so? :
Mr. G. S. Bhalja: I should like to read a portion of the Court’s Report, as

the House seems to desire some detailed information here ang }x\low' ) he
“In the opinion of the Court the reasons for the incident on the 26th occurring are
incidents wbil::‘n occurred on the 24th, which are primarily due to four BOR t' of t;h’
Wiltshire Begiment whbo arrived at the Institute in a bright and merry mo‘od thinking .dog
were allowed to attend. On being refused entrance, they became truculent and deci ':h
to gate crash, in which the Court believes they were aided and abbetted by someone wi
intimate knowledge of the various entrances into the Institute. The rmgtaken lmpl‘eﬂqz;:
that they were allowed to attend is partially due to a typing error in Station Orders whi
stated that the G. I. P. Tnstitute was in bounds, although NOT repeated_in Bn. Orflerg. and
which was NOT cancelled in sufficient time to make it effective. The blame for this, in the
opinion of the Court, must be borne by Capt. C. N. Madiah, 8.8.0., HQ, Jhanei Station, .
ander whose signature the orders were issned.
The four -B.0O.R.’s having gained entrance, were at once stopped and qnesti.oned as to
whether they held passes and promptly became abusive and aggressive. There is no dodbt
they brought up the question of colour, which in a community well known for its touchiness
on this subject, is bound to lead to trouble and for which there is no excuse. One B.O.R.
was particularly abusive to the Secretary of the local Anglo-Indian Association, which
;iufnltod in the B.O.R. being knocked out and the Secretary being accompanied back to his
o.

_This incident had been seen and overheard by a number of Anglo-Indiens and had,
without doubt, roused the ire of some of the younger Anglo-Indians. Fuel was added to the
flames by other military personnel of various units who had been refused entrance being
rowdy and insultipng outside the entrance, and that two girls dancing together were insulted
by presumably a Britisln soldier, and this led to a group of 6 or 7 Anglo-Indians, some of
;hom were military, to take the law into their own hands, which resulted in a number of

.O.Rs. being manhandled. Two of which, at least, were unprovoked attacks. One
P&r_tlcularl! bad case of manhandling was viewed by a number of military. personnel of
various units all of whom vowed they would fake their revenge.” *
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Mr., Manu Subedar: Does the Honourable Member expect this House to
believe that it was the Anglo-Indians who were aggressive and not the B.0.R’s
who were both drunk and offensive and took the law in their own hands in the
firkt instance?

Mr. President: That is a matter of opinion.

‘ Mr. @. S. Bhalja: T did not say anything of that kind, Sir.

Mr. Manu Subedar: Are Government satisfied with the findings of this court
which puts the aggression on the Anglo-Indians, whereas the aggression was
entirely on the other side?

Mr. @./S. Bhalja: It does not put the aggression on the Anglo-Indians.

Mr, President: That would still be a matter of opinion.

Sardar Surjit Singh Majithia: Is it a fact that after this incident was report-
ed and before the identification parade took place some of the B.O.R’s were
transferred from that unit to another?

Mr. G. S. Bhalja: I have no information to that effect.

Shri Mohan Lal Saksena: Is the Honourable Member aware of another and
8 more serioug incident which occurred at Jhansi station a few days ago and
reported in the press today in which a number of British soldiers are invalved?

Mr. G. 8. Bhalja: 1 have no information, Sir.

RecrurrMENT TO 1. C. S. AND 1. P. S.

859. *Mr. Ahmed E. H. Jafler: (a) Will the Honourable the Home Member
be pleased to lay on the table of the House a statement regarding the future
recruitment to the Indian Civil Service and the Indian Police, particularly men-
tioning the arrangements agreed upon as a result of the talks on the subject
between the Secretary of State and the Governor-General in Council ?

(b) What steps will be taken to safeguard the interests of Muslims in future
recruitment; and what will be the percentage of the Muslim quota?

The Honourable Sardar Vallabhbhai Patel: (a) The Honourable Member’s
attention is invited to the reply which 1 gave to Shri D. P. Karmarkar's starred
question No. 197 on the 11th February 1947.

(b) In view of the reply to clause (a), the question does not arise.

FarL 1ix SivER PricE IN NEw YOBK

880. *Seth Govind Das: Will the Honourable the Finance Member be
pleased to state:

(8) whether he is aware of the news that the silver price in New York fell
considerably because of the worldwide race to obtain United States dollars;

(b) how much silver has so far been sent from India to the United States of
America for selling purposes; and

(c) what is the reaction on the silver position in India due to India’s partici-
pation in this race?

The Honourable Mr. Liaquat Ali Khan: (a) There has recently been a rise in
the price of New York silver which stands at 843 cents and the fall which took
place about a month ago appears to have been a temporary phase due to various
factors such as the supply and demand pegsition and the desire to take advantage
gf 1{;he high price in New York and not necessarily due to a race to obtain U. 8

ollars.

(b) There has beea no export of silver from India for sale in the U. 8. A,

(c¢) Does not arise.

‘Seth Govind Das: Why do these prices fall down and® immediately after-
wards shoot up? Is that not due to speculative markets and are Government
thinking of at once stopping this speculation in the bullion market?



’

STARRED QUESTIONS AND ANSWERS 1737

The Honourable Mr, i.iaqust Ali Khan: T do not know how that arises from-
the original question.

" Seth ‘Govind Pas: In reply to part (a) the Honourable Member said that there
was a fall in prices and they have again gone up. In view of this rise and fall
occurring in the U. 8. A. and in India I want to know whether speculation in
the bullion market in India will be stopped at once.

Mr. President: The Honourable Member is assuming that the rise and fall is
due to speculation, and he puts his question on that basis.

The Honourable Mr. Liaquat Ali Khan: There may be some speculation also-
but I suppose the rise and fall is due to demand and supply.

. Mr. Manu Subedar: Now that private licenses for the import of silver have
been stopped may I know if Government will pick up loose silver which may be
available in the world from time to time below certain prices, end whether they
will bring it out here and keep the difference to themselves instead of allowing the
difference to go into other pockets?

The Honourable Mr. Liaquat Ali Khan: 1 should like to have notice of that-
question because it needs consideration hefore I can reply to it. '

Mr. Yusuf Abdoola Haroon: With reference to the reply to part (b), although
the export of silver is stopped, is the Honourable Member aware that prices of
silver have gone very higlyin Bombay? 1f so, what steps are Government taking
to check that?

The Honourable Mr, Liaquat Ali Khan: If the Honourable Member wili put
down a question I shall be able to reply.

Dr. Zia Uddin Ahmed: Are Government thinking of abolishing this gambling
house known as the bullion exchange, which is the root cause of non-stabilisation
of prices in this country?

The Honourable Mr. Liaquat Ali Khan: As T mentioned in my budget speech,
the matter is under examination.

Mr. Yusuf Abdoola Haroon: Is there a possibility of 1eleasing silver from-
Government stocks because it is not wanted for rupee currency, and allow prices
to come down?

‘The Honourable Mr. Liaquat Ali Khan: Perhaps my Honourable friend is not
aware that the Government of India borrowed a very large amount of silver
from the U. S. A. which we have to return within a certain limited period.

USE oF STERLING BALANOES FOR IMPORT OF MACHINERY FOR STATE OWNED-
INDUSTRY

861, *Sri R. Venkatagsubba Reddiar: Will the Honourable the Finance Mem-
ber be pleased to state:

(a) if it is a fact that the Indian Capitalists are monopolising the awailable
sterling balances for getting machinery for their existing and new industries;

(b) the percentage of sterling balance so far used for the purpose mentioned in
part (a) above, after the end of the War; and

(¢) if Government propose to consider the desirability of utilising the sterling
balances for import of machinery for State owned industries ?

The Honourable Mr. Liaquat Ali Khan: (a) The answer is in the negative.

(b) I would invite the Honourable Member’s attention to the reply given to-
parts (b) and (d) of Seth Govind Dass’ starred question No. 480 on the 13th
November 1946.

(c) All imported machinery required for State owned industries must nedes-
sarily be paid for either from the sterling halances or from India’s current earn~
Ings of foreign exchange. . o
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Prof. N. @G. Ranga: What is the present position with regard to the outstand-
ing balances to the credit of India?

The Honourable Mr. Liaquat Ali Khan: The Honourable Member will find
the exact position in my budget speech.

Sri M. Ananthasayanam Ayyangar: In view of the fact that a number of
questions are asked about the sterling balances and their utilisation for absolute
necessaries in this country, may I know if the Honourable Member will appoint
an ad hoc committee of this House to go into the details of imports from time
to time and avoid the frittering away of the sterling balances?

The Honourable Mr. Liaquat Ali Khan: The matter is engaging the attention
of Government and I referred to this matter also in my budget speech. I said
that this is a matter whieh Government are seriously considering, that there
should be no frittering away of the sterling balances.

Mr. Manu Subedar: May I know whether under the Foreign Exchange Control
Act which has been passed directions have been given to the Reserve Bank to
get the fullest information from banks with regard to the sterling sold by them to
individuals and the quantity and purposes for which such sterling will be used?

The Honourable Mr. Liaquat Ali Khan: I should like to have notice of that
question.

Mr. Yusuf Abdoola Haroon: With regard to the reply to part (b) does the
Honourable Member wish to cancel all these licenses which were issued in 1944-45
for sterling balances and which have not yet been utilised by the parties?

The Honourable Mr. Liaquat Ali Khan: I do not know how that arises out
-of this question.

Posts oF JOINT OR DEPUTY OB ADDITIONAL SECRETABIES IN THE IMPERIAL
SECRETARIAT

862, *Sri R. Venkatasubba Reddiar: Will the Honourable the Home Mem-
ber be pleased to stage: .

(a) the number of Joint or Deputy or Additional Secretaries’ posts created in
'the year 1946-47 in the Imperial Secretariat;

(b) the names of the officers who have been posted to such new posts, their
present pay including allowances and their pay just prior to their appointment
in the present posts; and

«(c) if the Provincial Governments were consulted before such officers were
taken over from the Provinces?

The Honourable Sardar Vallabhbhai Patel: (a) and (b). I lay on the table
of the House a statement giving the required information.

{e) Yes.
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BROAPOASTS OF BENGALI PROGRAMMES FROM THE ALL-INDLA Buno,
DELHI.

868. *Mr, Madandhari Singh: Will the Honourable Member for Information
and Broadcasting be pleased to state:

(a) whether it is a fact that the All-India Radio, Delhi, broadcaste pro-
grammes in Hindi, Urdu, English, Tamil, Gujrati in addition to the broadcasts
of the daily news;

(b) whether it is also a fact that no Bepgali programme is broadcast from
the All-India Radio, Delhi; _ ’

(c) whether Government are aware of the existence of a large number of
Bengalees in Delhi and the Punjab; and

(d) whether Government propose to start a Bengali Section in the All-India
Radio, Delhi? . )

The Honourable Sardar Vallabhbhai Patel: (a) Yes, but Tamil and: Gujerati
broadcasts (other than news) are directed to listeners outside India and are dis-
gseminated from shortwave transmitters.

(b) Yes. .

(¢) The population of Bengalis runs into a few thousands.

(d) No.

Mr. Sasanka Sekhar Sanyal:. May I know what are the languages in which
Delhi station broadcasts for foreign service?

The Honourable Sardar Vallabhbhai Patel: I shall require notice.

Pandit Lakshmi Kanta Maijtra: Will the Honourable Member kindly tell us
if there is really anyv obstacle in giving Bengali broadcasts from the All-India
Radio Station at Delhi?

The Honourable Sardar Vallabhbhai Patel: The population is very small.

Mr. K. C. Neogy: With reference to the Honourable Member’s answer is
not he aware that appreciation of Bengali music at least is not confined to
Bengalees?

The Honourable Sardar Vallabhbhai Patel: I do not know, Sir, whether
Bengalee music is broadcast or not, but it must be.

Mr. K. C. Neogy:. I wanted to be assured.

Mr. Yusuf Abdoola Haroon: Muay I enquire from the Honourable Member
whether it is a fact that the All-India Radic Stations at Calcutta, Bombay and
Dacea are broadeasting Bengalee and Gujrati music, and as there is no Radio
Station in the Province of Sind why Sindhi broadcasts are not provided for in the
programme of Delhi Station, and whether the Honourable Member would con-
sider the advisability of allotting some time for broadecast in this language from
the All-India Radio Station at Delhi?

The Honourable Sardar Vallabhbhai Patel: T do not possess the information
required. .

Mr. President: Music seems to have been confounded with languages.

Mr. Sasanka Sekhar Sanyal: Has the Honourable Member consulted the
authorities emploved in the All-Tndia Radio Station at Delhi as to what is the
volume of demand for Bengalee broadcasts?

The Honourable Sardar Vallabhbhai Patel: The Honouratle Member wants
to know the volume of demand for Bengalee music. The staf has supplied the
Information that the population is very small . . . . . .

Mr. Sasanka Sekhar Sanyal: Apart from the question of population, may T

ow whether a specific question was put to the Delhi Station authorities as to

What was the amount of demand that was made by the public for having Bangalee
broadcasts? - .
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The Honourable Sardar Vallabhbhai Psatel: As there is no demand, it canno#
be measured.

Sreejut Rohini Kumar Chaudhuri: Is the Honourable Member aware that a
large number of non-Bengalee people are fond of Bengalee music?

Mr. President: That has been answered, I believe.

Shri D. P. Karmarkar: With reference 1o part (a) of the question, may I ask
whether Government have finished consideration of the question of allotting some
time to Canarese music? 1 have raised this question already on the floor of the
House. , If the question is not yet considered may I know if the Honourable
Menber will consider the advisability of considering this question about Bangalee
being given more time after the Canarese question is settled?

The Honourable Sardar Vallabhbhai Patel: Canarese will get due priority.

WaR LEAVE TO MEMEFRS OF RAILWAY WHO VOLUNIXFEED FCR MILITARY
’ SERVICE IN 1BE INDIAN EXGINREES.

864. *Mr. Frank R. Anthony: Will the Secretary of the Defence Depart-
ment be pleased to state:

(a) whether war leave, together with full pay, was given to those who
volunteercd from certain Government Departments for service in the military
forces;

(b) whether this benefit was denied to members of the Railway who volun-
teered for military service in the Indian Engineers; and

(¢) if so, whether Government propose to give this benefit to them also?

Mr. G. S. Bhalja: (a) Yes, Sir. Annual war leave on full pay was given to
Gazetted Officers of the P. & T. Department granted emergency commissions
and to officers of the A.T.R.0. who held permanent civil appointments. Their
terms of service provided for this.

(b) Yes, Sir.

(¢).No. Sir. Under the rules the leave of permanent Railway employees who
volunteered for military service 1s governed by the civil .rules applicable to them
before transfer to the Army except that in cases of sickness or disability directly
attributable to military service leave is governed by military rules. Government
do not propose to change these rules.

Mr. Frank R. Anthony: Ts it not a fact that all members of the Posts and
Telegraphs Department who vclunteered for military service were given these
concessions with regard to war leave and pay?

Mr, G. S. Bhalja: T have 1-plied that the annual war leave on full pay was
given to gazetted officers of the P. & T. Department granted emergency commis-
sions and to officers of the A.I.R.O. who held permanent civil appointments.

Mr. President: He wants to know, irrespective of gazetted officers.
Mr. G. S. Bhalja: I am afraid I have not got that information with me.

Mr. Frank R. Anthony: If it is a fact that war leave was given to all members

of the Tosts and Telegraphs Department, which is a Government Department,
who volunteered for military service,  will Government consider extending
exactly the same concession to members of the Railway Department, another
Department of the game Government, who volunteered for military service?
« Mr. G S. Bhalja: T have replied that Government do not propose to change
these rules. The special concession to the personnel of the Posts and Telegraphs
Department owed its origin to the fact that th‘ey were governed by special rules
before the war.
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GRATCITIES TO PENSIONERS EMPLOYED IN A MILITARY CAPACITY

865. *Mr. Frank R. Anthony: Will the Secretary of the Defence Depart-
ment be pleased to state: ‘

(a) whether pensioners who were employed in a military capacity were denied
the right to gratuities granted to all cther personnel; and .

(b) if so, whether Government propose to consider the advisability of giving
the same right to pensioners also?

Mr. G. S. Bhalja: (a) and (b). The Honourable Member presumably refers
to Indian military pensioners re-employed during the last war. If by ‘gratuities’
is meant ‘war gratuity’, this has been given to re-employed pensioners as well.
If the Honourable Member has in mind ‘service gratuity’, the question of grant-
ing this to re-employed pensioners does not arise, as these personnel were allowed
to draw pension in addition to pay, a concession not ordinarily admissible. No
discrimination has, therefore, been made against re-employed pensioners.

Mr. Frank R. Anthony: Is it not a fact that the pensions were calculated on
the total emoluments so that no pensioner could draw anything more than another
person doing a similar job of work?

Mr. G. S. Bhalja: T want notice of that questior.

DaTA REGARDING PERSONS FROM PROVINCES EMPLOYED IN VARIOUS DEPARTMENT

866. *Mr. Madandhari Singh: (a) Will the Honourable the Home Member
be pleased to state whether it is a fact that Government are collecting data
regarding persons from various Provinces employed in the various Departments
and their subordinate and attached offices?

(b) If so, do (Government propose to state the number of such employees
from each Province, community-wise, with the appointment held by each?

(c) Do Government propose to take any steps-to fix a proportionate quota for
each Province, in all classes of services under them, according to the population
8and the revenue derived ?

The Honourable Sardar Vallabhbhai Patel: (a) Information is benig collected
with regard to the number of persons belonging to different Provinces emploved
in the Secretariat and Attached Offices situated at Headquarters, and not in res-
pect of all-Central Government employees.

(b) This detailed information is not being collected.
(c) No.

EPUTATION TO CENTRAL GOVERNMENT OF PERSONS PEZRVANENTLY EMPLOYED
THE PROVINCES.

867, *Mr. Madandhari Singh: (a) Will the Honourable the Home Mem-
ber be pleased to state whether it is a fact that persons in the permanent employ
of the P: »vincial Governments have been coming to the Centrzl Government on
deputation from 1939 onwards? . .

(b) If the reply to part (a) above is in the affirmative, do Government propose
Ig recognise the services of such employees by absorbing them permanently on
eir staff ?

The Iicnourable Sardar Vallabhbhai Patel: (a) Yes.

(b) Persons on deputation from Provincial (overnments must return to {heir
Province: at the end of their period of deputation, unless the Provincial Govern-
ment concerned agree to extend the period of deputation. Permanent appoint-
ments to Central Services, Class I and Class II and to Ministerial Posts in the
Becretariat and Attached Offices have to be made through the Federal Public
Bervice Commission. Tt is open to the persons on deputation from Provineial
Governments to apply for permanent appointment in the Central Government
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with the consent of their Provincial GGovernment. If they do apply, their cases
will be considered along with those of other applicants.

Sri M. Ananthasayanam Ayyangar: Muy I know what happens with referenee
te 1.C.S. men who are brought from time to time from the Provinees and what is
the procedure for their being absorbed or retained here permanently in case the
('entral Government wants to retain them for any particular Department?

The Honourable Sardar Vallabhbhai Patel: Before making them permanent
here, the Provincial Government concerned is consulted because they are drawn
from their cadre.

Sri M, Ananthasayanam Ayyangar: Is the Central Government pursuing the
policy of automatically sending them away after three or four years of deputation
here?

The Honourable Sardar Vallabhbhai Patel: It is the general policy of Govern:
ment except in special cases.

Sri M. Ananthasayanam Ayyangar: Is not the Government considering the
desirability of retaining such of them and utilizing their experience here as have
served for more than three years, inasmuch as in provinces the subjects that they
are required to deal with are absolutely different from those at the Centre?

The Honourable Sardar Vallabhbhai Patel: The benefit of the Central Governs
ment experience is to be given to the provinces also.

Sri M. Ananthasayanam Ayyangar: So far as the Finauce Department at
least is concerned, is it not necessary that there should be continuity inasmuch as
the Central finances are absolutely different . . . . . . .

Mr. President: Order, order. The Honourable Member is arguing. Nexu
question,

CoMMUNAL PROPORTION OF REGIMENTS IN INDIAN ARMY

868. *Haji Abdus Sattar Haji Ishaq Seth: Will the Secretary of the Defence
Department be pleased to state:

(a) whether the attention of Government has been drawn to the leading
artic.e o the Do doved tne 18th teovamry 1947 vder e hoadiag “ De-
Muslimising the Forces’’;

¢b) whether Government propose to place on the table of the House a copy
of the first interim recomniendations submitted by the Armed Forces Nationaliza-
tion Comunittee; :

(c) the number of Regiments of the Indian Army which are wholly composed
of (1) Hindus (2) Gurkhas (3) Sikhs and (4) Muslims;

(d) the communal proportion fixed for the future for the Indian Electrical
and Mechanical Engineers, and the actual communal ratio in this corps a#
present;

(e) the communal proportion fixed for the future for (1) the R.I.N., (2)
R.I.LAF. and (3) the Army, the present communal proportion of all ranks *in
these three Services and the proportion of officers community-wise in these three
Defence Services; .

() the communal composition of the Directorate of Personnel and the various
Services Selection Boards;

4g) the number of Indian Brigadiers and the number of Muslims among them;

(h) the communal proportion of the officers and the staff selected for the Pre-
cadet Training School for civilians and the Pre-Selection School for Indian
Emergency Commissioned officers and the National War Academy to be started
at Poona; and

(i) the steps that Government propose to take to ensure that the Muslims

have their due share in all the ranks and services of the three branches of the
Defence Force of India?
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Mr. G. S. Bhalja: (a)-Yes, Sir.

(b) No, Sir. These recommendations are now under consideration by Govern-
ment. It is not considered desirable to publish them until a final decision is
reached.

(¢) to (h). I lay five statements on the table of the House.

L]
(i) Equal opportunity exists for all. No community is denied its due share,
but officer appointments are made on the basis of merit, and merit alone.

Statements

The number of Regiments wholly composed of Hindus, Gurkhas, Sikhs or Muslims
(Regiment in this context has been assumed to mean all Units of Lt.-Cols. command).

Hindus Gurkhas Sikhs Muslims Total

54 37 12 19 122

Class composition ofl.E.M.E.

Existing
Community composition Proposed Post-war
(1-12-1946)
®
Per cent Per cent
Hindus . . . 51'03 7088
Muslims . . . . . . 31-12 1854
8ikhs . . . .- N . 5°83 1-00
Others . . . . . . . . 12-02 9-58-

Royal Indian Navy.—No communal proportion is fixed for the R. I. N. Recruitment to
that Service is made on an all-India and non-communal basis.

_As regards the existing composition of this Service, attention is invited to the statement
laid on the table on the 24th February 1947 in answer to starred question No. 530.

Indian Army.—No communal proportion is fixed. The officers of the Indian Army, as in
the case of the other two services is on a non-communal basis. The:present composition of
the Indian Army is shown below :—

Community Officers Others

Peor cent Per cent
Hindus incl. Gurkhes . . . . . 47-84 56-71
Muslims . . . . . 2365 , 3176
Sikhs . . . 16 26 7-65
Others . . . . . . . 12-25 4-88

Royal Indian Air Force.—No communal composition is fixed for the R.I.A.F. in respect
of either officers or other ranks. The demand for pilots and technical personnel for the

.
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The present communal proportion in the serviee

Community Officers and Officers only
Airmen
Per cent Per cent
Hindus . . . 57 46
Muslims ‘/. . 18°3 18
Sikhs \ . . . . . 5-1 11
Others 19-6 25

The communal composition of the officers of the Directorate of lfersonnel, the seven
Services Selection Boards and the Pre-selection officers Training School is as follows :—

Directorate Selection Pre-selection
Community (officers) Boards officers
(officers) training school
Hindus . 9 27 2
L ]

Muslims . 6 11 1
Sikhs 1 1 2
Others 1 6

Total 17 45 5

No establishment bas yet been sanctioned for the Pre-cadet Training scheme.

As for the National War Academy, no establishment has been sanctioned for the Academy
as Government have not yet passed orders on the report of the National War Academy

Committee.

There are at present ten Indian Brigadiers of whom one is a Muslim.

Shri Sri Prakasa: With reference to part (c) of the question, will the Honour-
able Member please state what is the religion of the Gurkhas mentioned under
itern 2; and if they are Hindus, whether the statement that the Honourable
Member gave under the heading Hindus included them also, or not?

., Mr. G. S. Bhalja: 1 would ask for notice of that question.
whether the figure against Hindus includes Gurkhas.

Shri Sri Prakasa: Could the Honourable Member not tell us without eny
further notice as to what is the religion of the Gurkhas?

Mr. President: The Honourable Member says that he wants notice.

I am not sure

CoMMUNAL PROPORTION OF SERVICES IN THE PosT WaAR DEFENCE FORCE oF INDIA
869. *Haji Abdus Sattar Haji Ishaq Seth: Will the Secretary of the Defence

Department be pleased to state whether any communal proportion has been fixed
for the various Services in the post War Defence Force of India and, if so, what

are the details?
Mr. @. S. Bhalja: No, Sir.



STARRED QUESTIONS AND ANSWERS 1751
JURISDICTION OF THE SUPERINTENDENT OF EDUCATION, DELHI.

1870. *Lala Deshbandhu Gupta: Will the Honourable Member for Education
be pleased to state: ' ' o

(8) the total number of recognised schools which fall under the jurisdiction
of the Superintendent of Education, Delhi;

(b) the number of other Officers employed by Government under him;

(c) the salaries drawn by each of these officers; '

(d) whether it is a fact that the Superintendent of Education. Delii Province,
bas also been given the task of inspection of schools in Ajmer-Merwara and
Central India; if so, the time spent by him in visiting these areas during the
vear 1946. t1e number of schools visited by him, and the «xp-nditure incurred on
that account hy Government by way of travelling and other aliowances: and

(¢) whether there is a separate Deputy Superintendent of Education and
other Inspecting Officers for Ajmer-Merwara and for Central India; if so, whether
Government propose to consider the desirability of the Superintendent of Educa-
tion of Delhi Pravince devoting his whole attention to Delhi Province and the
inspecting officers of Ajmer-Merwara and of Central India doing the inspection
work in their respective territories directly under the supervision of their own
Government ?

The Honourable Maulana Abul Kalam Azad: The Honourable Member
apparently refers to the Superintendent of Education, Delhi, Ajmer-Merwara and
Central India. The information asked for in respect of all the three areas, is as
follows:

(a) Delhi Province—3847, Ajmer-Merwara—391, Central India—28.

(b) and (c). Delhi, Ajmer-Merwara and Central India.—Deputy Superintend-
ent of Education—Pay Rs. 600 ir the scale of 600—85—950—50—1,000.

Delhi.—1. Assistant Superintendent of Education Pay Rs. 550 in the scale
of 300—25—700. ,

2. Assistant Superintendent of Female Education—Pay Rs. 300 in the scale
of 200—20—400—25—500.

8. District Inspector of Schools—Pay Rs. 400 in the scale of 250—25—700.
In addition there are six non-gazetted inspecting and supervisory officéts.

Ajmer-Merwara.—1. District Inspector of Schools—Pay Rs. 650 in the scale
of 200—20—500—525—25—600—625—650.

2. Inspectress of Girls Schools—Pay Rs. 850 in the scale of 200—20—400.
In addition there are three non-gazetted Inspecting Officers.

Central India.—Nil.

There is one non-gazetted Assistant Inspector.

_ (d) The Superintendent of Education, Delhi, Ajmer-Merwara and Central India,
15 responsible for Education in all the three areas, and he should spend approxi-
mately six, four and two months in a year in Delhi, Ajmer-Merwara and Central
India respectively. Actually the Superintendent of Education did not inspect or
visit any school in Ajmer in 1945-46. Pending the appointment of a permanent
Superintendent of Fducation, Delhi, Ajmer-Merwara and Central India, through
the agency of the Federal Public Service Commission, the Government of India
made interim arrangements for the inspection of schools in the areas concerned,
by local officers. The Assistant Superintendent of Education, Delhi who wae
carrying on the duties of Superintendent of Education. Deihi and Central India
and then officiating as Superintendent, of Education, Delhi, Ajmer-Merwara and
Central India during 1945-46, spent 36 days in Central India and visited 28
schools.  The expenditure incurred in connection with travelling allowance
amounted to Rs. 2,022-8-0.

t Answer to this question laid on the table, the questioner being absent. -
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(e) There is no separate post of Deputy Superintendent of Education, Ajmer-
Merwara and Central India. The Honourable Member apparently refers to the
post of Deputy Superintendent of Education, Delhi, Ajmer-Merwara and Central
India. There are separate I[nspecting Officers in Delhi, Ajmer-Merwara and
Central India. The Govérnment have already given the matter their most careful
consideration and the present arrangements have been found economical as well
as satisfactory. With the progress of educational development as administrative
responsibilities grow, the situation will no doubt be reviewed.

DrFALCATION OF FINES 1IN THE CoURT OF RESIDENT MAGISTRATE, NEW DELHI.

1871. *Lala Deshbandhu Gupta: Will the Honourable the Home Member be
pleased to/state

(a) wh\ether Government are aware that in October, 1946, defalcation of fines

amounting to about Rs. 15.000 was detected in the Court of the Resident Magis-
trate, New Delhi;

(b) whether it is a fact that Government auditors were appointed to find out
the exact amount defalcated and to report as to how the defalcation happened;
if so. what the findings of the auditors were and which officials were at fault;

(¢) the action taken against the officials coiw erntd and the steps taken for the
recovery of Government money from them;

(d) whether Government are aware that the clerk concerned is still absconding
-and that the Magistrate concerned who was suspended by Government was
called back by the Punjab Government and the orders of his suspension were
cancelled in spite of the protest of the Delhi Administrative Authorities; and

(e) if so, whether Government propose to take any further action in the
matter?

The Honourable Sardar Vallabhbhai Patel: (a) Yes.

(b) The answer to the first part of the question is in the affirmative. The
findings of the Auditors are still awaited. The question of allocating responsibility
will arise after the proceedings both criminal and departmental have been com-
pleted.

(c)‘ A criminal case has been started against the clerk and departinental pro-
ceedings have been taken against the Resident Maglstrate The question of
recoverv will arise after the result of these proceedings is known and responslblhty
for the defalcation can be determined.

(d) The clerk concerned is absconding. The Resident Magistrate was sus-
pended and charges were framed against him but further proceedings could not
be taken owing to his illness. At the instance of the Punjab Government the
Chief Commissioner cancelled the order of suspension.

(e) In view of the answer to clause (d), this question does not arise.

Rapio SET AT CONNAUGHT PLACE PARK.

1872. *Lala Deshbandhu Gupta: Will the Honourable Member for Ipforma-
tion and Broadcasting be pleased to state why the Radio set at Connaught Place
Park which was managed under the orders of the War Publicity Bureau, Rajpur
Road. Delhi City. has ceased to work for the last few months?

The Honourable Sardar Vallabhbhai Patel: The radio set in question was
donated by a private firmi. and was being looked in turn by the War Publicity
Burcau and the Field T‘ul)]lmtv Organisation. Tt is understood that it went out
of order last June and since there were no funds for its vepair, it has ceased to
funetion.

+ Answer to this questior laid on the table, the questioner being absent.
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RETURN OF CONFISCATED PROPERTY OF PIR PAGARO OF SIND. -~

873. *Lala Deshbandhu Gupta: Will the Secretary of the Defence Depart-
-aent be pleased to state whether the press veport that the Government ot India
have decided to return the contiscated property of the late Pir Paguro of Sind is
eorrect; if so, the estimated value of the property to be so returned and the con--
siderations which weighed with Government to come to this decision ?

Mr. @ S. Bhalja: The Government of India have decided to hand over to-
¢he Government of Sind.a suin of Rupees five lakhs out of the money realised
from the sale of the confiscated movable property of the late Pir Pagaro. and the-
immovable property belonging to him which was forfeited to the Government of
India.

The Government of Sind will then assume responsibility for the education and’
maintenance of the Pir’s two sons and other dependants.

It will be seen that the press report wus not accurate and it has not been.
decided to hand over the property to theheirs. ’

APPLICATION OF BoMBAY CHILDREN AcT TO DELEI PROVINCE.

1874. *Lala Deshbandhu Gupta: Will the Honourable Member for Educa-
tion be pleased to state:

(a) the date from which the Bombay Children Act was applied to the Pro--
vince of Delhi; and whether the entire Act was enforced or any portions were lef§.
out;

(b) whether a separate Juvenile Court and a probation service as required:
under the provisions of the said Act has been established at Delhi, and if so from
what date;

(c) the total number of cases of children tried under the various provisions of
the Act during‘ the years 1941, 1942, 1943, 1944, 1945 and 1946;

(d) whether there is any provision under the Act or the Rules made by the
Chief Commissioner making it obligatory for the Juvenile Court to call for a
social investigatiion report in each case; and if so, in how many cases out of the
total number of cases tried, such reports were received and considered before
passing judgment; -

(e) the percentage of cases of children released on probation as provided in
the Act;

(f) the institutions that are recognised as fit and Certified Schools under the-
Act in Delhi;

(g) whether Government have any scheme to start & Certified School as pro-
vided in the Act, and if so, whether it was sponsored by the Planning Depart-
ment of the Chief Commissioner, or by some private individual or Association;
and

(h) the annual grant-in-aid given by the Goyernment of India to the Delhi
Children’s Aid Society and whether Government propose to increase grant or %o
take over the vork of the Society ? ‘

The Honourable Maulana Abul Kalam Azad: Necessary information has been’
called for from the Loeal Administration. Tt will be laid on the table of the

ouse when received.
ABSORPTION INTO ARMY OF MEN OF THE 1ST INDIAN NATIONAL ARMY

875. *Sardar Mangal Singh: Will the Secretary of the Defence Department
please state:

(a) whether Government are aware that after the break up of the 1st Indian-
Natlona:l Army, General Mohan Singh, Col. N. S. Gill and their companions were -
kept prisoners by the Japanese till the end of War when the Allies rescued them-

+ Answer to this question laid on the table, the questiomer being absent.
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(b) whether Government are aware that they did not join the 2nd Indian
National Army and suffered great privations in which a number of them lost their
Aives as a result of their refusal to do so;

(c) the reasons for treating the men of the 1st Indian National Army on &

par with those who took active part in the 2nd Indian National Army move-
* :ment;

(d) whether it is a fact that Col. N. 8. Gill of the 1st Indian National Army
‘made a statement to the South East Acia Cemmand at Singapore immediately
.after his release from the Japanese imprisonment explaining his conduet in
‘respect of the part he played in the 1st Indian National Army movement;

(e) if the answer to part (d) above be in the affirmative, whether Government
-propose fto lay a copy of that statement on the table of the House; and

(f) whether Government propose to reconsider the case of the 1st Indian
“National' Army men with a view to re-absorbing them in the Army or according
rthem better treatment?

Mr. G. S. Bhalja: (a) Yes, Sir.
-(b) Yes, Sir, this is true of many of them.
(¢) Because, Bir, neither of them were regarded as reliable soldiers.

(d) Yes, Sir, and he made a contradictory statement to the Japunese when
“imprisoned by them.

(e) No, Sir.
“(f) No, Sir

«COLLECTION AND PUBLICATION OF FOLK SONGS OF DIFFERENT PARTS or COUNTRY

876. *Mr. Sasanka Sekhar Sanyal: Will the Honourable Member for Educa-
tion be pleased to state:

(a) what steps, if any, are being taken by Government for collecting folk songs
of different parts of the country and for popularising them; and

(b) whether Gevernment have considered the question of providing scholar-
ships or stipends in order to facilitate sueh cnllaction and publication ?
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The Honourable Maulana Abul Kalam Azad: (a) So far no steps have been
-taken by Government direct in the matter. The Teachers Training Institute
‘8et up at Visva-Bharati Santiniketan, by the Central Government, have pro-
‘posed a scheme to collect follt songs of the different parts of the country with
-a view to utilising them in educational institutions.

(b) The Government will give the issue their careful consideration.
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Mr. Sasanka Sekhar Sanyal: Will the Government say whether any grant
-will be given for the work started in Visva-Bharati?
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The Honourable Maulana Abul Kalam Azad: It is being considered by the-
Government.

Mr. Manu Subedar: In view of the work already done by the All-India
Radio which broadcasts folk songs of different provinces, will Government see
that duplicate moneys are not spent for the same purpose by two different.
departments of the Gevernment?
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The Honourable Maulana Abul Kalam Azad: Government will consider it.

Prof. N. G. Ranga: Is the Honourable Member aware that a certain
gentleman has been collecting these folk songs and writing a number of articles-
as well as books on the subject?
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The Honourable Maulana Abul Kalam Azad: Government has no knowledge-
of such a thing. If there is; Government will consider it.
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Pandit Sri Krishna Dutt Paliwal: Do the Government know which Depart--
ment is doing the work?
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The Honourable Maulana Abul Kalam Azad: Government will investigate.
COLLECTION OF MASTERPIECES OF INDIAN PaINTINGS.

8T7. *Mr. Sasanka Sekhar Sanyal: Will the Honourable Member for Educa-
tion be pleased to state:

(a) what steps are being taken by Government for collecting masterplieces fa:
Indian painting;

(b) what steps are being taken by Government for acquainting students in-
Indian schools with high class Indian paintings;

(c) whether for the above purposes, Government are collecting information
from countries abroad as to the methods adopted and applied by them; and

(d) to what extent and how Government are taking the assistance of Indian-
artists and art critics in this matter?
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-FS
. The. Honourable Maulana Abul Kalam Azad: (a) The Government have
-approved, in principle, a five year scheme for the establishment of a Central
National Museum of Art, Archaeology,” and Anthropology. The proposed
Museum will comprise among others a Department of Art, which will be
entrusted with the representation of Indian pictorial and sculptural art (includ-
tng illuminated manuscripts) from the earliest periods until recent times,
wcluding examples of the higher craftsmanship of artistic value, but excluding
modern Indian Art or the art of countries remote from India or unrelated to
the traditional Indian culture. The scheme also provides for the establishment
-of a purchase fund for normal acquisition of collections for various Depart-
ments of the Museum, and for exceptional collections.

(b) It is also proposed to establish a Circulating Department on the model
of the Circulating Department of the Vietoria and Albert Museum, London, for
sending out classified loan collections to towns and eduecational institutions
-throughout India.

(e) Tt is also proposed to send one or two Officers of the Museum, when
<hey are- recruited for training and necessary practical experience abroad on a
carefully planned foreign tour, which would include a detailed examination of

. the construction, administration, methods of display ete. of certain of the best
wmuseums of Great Rritain and ‘America.
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(d) Indian Artists and Art Critics will be adequately represented on the

proposed Governing Body of the Museum in order to- guide the ‘‘Committee

of Management™’ on matters of general policy and as & link between the
Museumn and official and public -interest.

As for the development inter alia of the modern India Art the Central Ad-
visory Board of Education have recommended the setting up of an ‘‘Indian
Academy of Arts and Architecture” in order to foster and co-ordinate the
development of the cultural activities of the country, as a whole. The pro-
posal is under consideration. It will be for the proposed Academy, when set

up, to devise the best ways and means to fulfil the objects for which it is
to be formed. "
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Shri Sri Prakasa: May 1 ask the Government if the Peacock Throne and
Koh-i-Noor diamond will also be brought back for this Museum?
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The Honourable Maulana Abul Kalam Azad: If the¢ Honourable Member
«can tell us where to find- these things efforts will be made to recover them.
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Shri Sri Prakasa: Does not the Honourable Member know that Peacock
‘Thorne is in Iran anmd Koh-i-Noor diamond is in London?
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The Honourable Maulana Abul Kalam Azad: So far as inquiries
Peacock Thorne is not in Iran. Efforts will be made for the other thing.
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Mr. Sasanka Sekhar Sanyal: Will Tudian exhibits be sent to the proposed
Art Exhibition or not?*
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The Honourable Maulana Abul Kalam Azad: Arrangements will be made
when the Fxhibition is held. -
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Mr, Sasanka Sekhar Sanyal: \Vill models be kept of the exhibits which wil}
be sent?
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The Honourable Maulana Abul Kalam Azad: Arrangements have been made

for it.

Mr. Manu Subedar: Have Government considered the question of giving
some relief to England in the matter of the sterling balances by taking over
all the antiquities and pieces of art, manuscripts and books which have a
close association with India, for the obvious reason that India is their home
and in any caee, is it not fair to bring them over here?

—2 Wy Syl g adimdyihe (el 2 ol (M Wy fauyl
The Honourable Maulana Abul Kalam Azad: It is under the consideration
of the: Department.
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Shri SBri Prakasa: Considering the fact that one of Mrs. Swaminadhan’s

friends recently saw the Peacock Throne in Iran, will the Honourable Mem-

ber try to find it out?
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The Honourable Maulana Abul Kalam Asad: Efforts will be made,

INTRODUCTION OF INDIAN DaNCING IN ScrooLs.

878. *Mr. Sasanka Sekhar Sanyal: Will the Ho bl
tion be plessed fo stats: nourable Member for Educa-

(a) the steps that are being taken by Government for enco i
moting oriental dancing and for introducing a course of Indmin?d pl?.n
schools; and 8

(b) whether in this matter Government are seekin ing ¢ i
assistance of artists and art critics?  or taking the advics and
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The Honourable Maulana Abul Kalam Azad: (a) and (b). The Central

Advisory Board of Education have recommended ¢

D he setting up of ““Indi
Academy of Music, Drama and Dancing.” The proposal isgungez? e::mh}:t(};;n

The issues raised are of great cultural interest and will rece; ' ful
. . c
consideration as the scheme of educational development is ilsgltn?;:i:;dcam
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Mr. Sasanka Sekhar Sanyal: Wi
dancing demonstration? yal: Will the Government arrange to hold an Indian
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The Homoursble Maulana Abul Kalam Asad: It depends upon the time
when the question comes before us.
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Shri Sri Prakasa: In view of the fact that in Jhausi during a dance many
British soldiers assaulted Anglo-Indian girls will the Honourable member bear
in mind that at the time of the proposed dancing demonstration no such
assault will occur,
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The Honourable Maulana Abul Kalam Azad: I hope by that time the
country will be in a state that will do away with the possibility of assaults.
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Seth @Govina Das: Is the Government aware in what connection and in
what part of the world dancing was first introduced in the world? Will the
Government try to call here all the expert classical dancers from all over the
world ?
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The Honourable Maulana Abul Kalam Asad: Naturally Government will
call all the experts of this art.
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Dr. Zia Uddin Ahmad: May I request the Honourable Member not to make
dancing compulsory for members of all communities.
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The Honourable Maulana Abul Kalam Asad: I do not understand that $his
sort of question arises here. .
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OFFIcERS AT HEADQUARTERS OF THEWFARCHANOLOGICAL DEPARTMENT

. 679. *Mr, Muhammad Rahmat-Ullah: (a) Will the Honourable Member for
Education please state when the term of service of the officers who are at pesent
holding the following appointinents at the headquarters of the Archaeological
Department will expire: (1) Director General, (2) Joint Director General, (8)
Deputy Director General?

(b) Do Government propose to consider the advisability of appointing a
Muslim to any of these posts?
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The Honourable Maulana Abul Kalam Azad: (a) The terms of service of
the present Director General of Archmology, Joint Director General of
Archeology and Deputy Director General of Archmology will expire on the
23rd April, 30th June and 19th October, 1948 respectively.

(b) Appointment to the said posts is made by selection and the most suit-
able officers are appointed. The claims of Muslim candidates will certainly
be considered on merits at the appropriate time.

PROPOSED APPOINTMENT OF DIRECTOR GENERAL OF ARCHZEOLOGY AS DIRECTOR OF

Museums

880. *Mr. Muhammad Rahmat-Ullah: (a) Will the Honourable Member for
Education please state the qualifications prescribed for the posts of Direcbor
General of Archaeology and Joint Director General of Archaeology?

(b) Do Government propose to appoint the present Director General of
Archaeology to the Post of Director of Museums when he finishes his term of
appointment as Director General of Archaeology in India; if so, what are ‘the
reasons therefor?
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The Honourable Maulana Abul Kalam Azad: -(a) The qualifications requir-
ed for the Director General of Archeeology are:

(i) High academic qualification and practical training in Archaeology with
established reputation in Archsological Research.

(i) Sound experience of administration in a well-established Archeeological
Organisation.

(iii) Expert knowledge of modern archeological techniques with special
reference to conservation and excavation.

The qualifications required for the Joint Director General of Archreology
are:

(i) Intimate knowledge of the administration of the Department.

(i) First hand knowledge and experience of the warking of the Depart-

ments of the Government of India with which Archmological Survey is
concerned.

(ii) High Academic training in a branch of Archmology plus a general

knowledge of the principles involved in the working of the various branches of
Archeology. —

(iv) Capacity for good liaison work with Universities and other cultural
institutions.

(v) Good administrative ability.
(b) No, Sir. The second part of the question does not arise.
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Seth Govind Das: Will the Government bear in mind that so far as the
qualifications are concerned the Santiniketan, Gurukul and other institutions
where the students acquire higher knowledge, will be treated like the univer-
sities established and recognised by the Government?

2 Ao sy il S Sl S oadant c ol ol Ue L]
The Honourable Maulana Abul Kalam Azad: The pressnt educational
Ppolicy of the Government is on the same lines.

Sri M. Ananthasayanam Ayyangar: May I know from the Honourable °
Member if this science of archmology is being taught in any University so as
to fit persons in this Department? .
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The Honourable Maulana Abul Ealam Azad: I have recently directed
attention to the fact that it requires a special qualification and what the
Honourable Member has said will naturally be borne in mind.
Shri: D. P. Karmarkar: Is the Honourable Member aware that there are

®

many officers in the Archmological Department competent enough to occupy'

the post of Director-General of Archaeology: and if so, will he consider the
desirability of appointing an. Indian in the next vacancy?
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The Honourable Maulana Abul Kalam Azad: When the time comes these
things will be taken into consideration.
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Shri Sri Prakasa: Are such high posts as that of Director General consi-
dered necessary? ’

The Honourable Maulana Abul Kalam Azad: Up to this time it is under-
stood that there is need for this post.
Sri M. Ananthasayanam Ayyangar: May I know how

Director-General of Archsology 1is going to continue
superannuated man?

long the present
and whether he is a

_Mr. President: The dates are already given in the reply. Next question.
STRENGTH OF THE INDIAN ARMY COMMUNITY-WISE.
881. *B8yed Ghulam Bhik Nairang: Will the Secretary of the Defence De-
partment please state:
(a) the total strength of the Indian Army community-wise (i) at the outbreak
of the war (1989), (ii) at the termination of the war (1946), and (iii) as on 22nd
February 1947; and
(b) the number of Commissioned and Non-Commissioned Officers in the Army
community-wise (i) at the outbreak of the war (1939), (ii) at the termination of
the war (1948), and (iii) as on 22nd February 1947?
Mr, G. 8. Bhalja: (a) and (b): I lay a statement on the table of the
House.

Statement

(») The strength of the Indian Army (VCOs. and IORs.) by community at the dates
mentioned was :

Community 1-9-89 1-9-45 1.1-47
Hindus 63,000 793,500 860,900
Muslims . 53,000 465,000 205,800
Sikhs 24,000 98,500 49,600
Others . . . 1,000 77,000 31,700
Total 141,000 1,434,000 648,000
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(b) The strength of Indian Officers (including I.M.S.) for the above-mentioned dates
was : .

Community 1-9-39 1-10-45(*) 1.1-47

Hindus . . 316 6,653 5,625
Muslims . . 147 3,410 2,731
8ikhs . 96 2,218 1,878
Others . 67 ,580 1415
Total -, 626 13,861 11,549

(*) Figures for lst September 1945 not readily available.

It is regretted that separate figures in respect of NCOs. are not maintained but since in
units with fixed class composition NCOs of a particular class are replaced by members of
the same class it is considered that the proportion of NCOs. will be roughly as the number
of TORs of each community shown above.

COoMMUNAL PROPORTION OF COMMISSIONED AND NON-COMMISSIONED OFFICERS

882, *Syed Ghulam Bhik Nairang: Will the Secretary of the Defence
Department please state : '

_ (a) the number of Commissioned and Non-Commissioned Officers recruited
since the 2nd September, 1946; and
(b) how many of these Commissioned and Non-Commissioned Officers are

(1) Hindus, (2) Muslims, (3) Sikhs, (4) Scheduled Castes, (5) Christians, (6)
Parsis, and (7) Others?

Mr. G. S. Bhalja: (a) And (h). The information is not readily available.-
It will be collected and placed on the table of the House in due course.

GAZETTED OFFICERS IN THE DEFENCE DEPARTMENT

883. *Syed Ghulam Bhik Nairang: Will the Secretary of the Defence
Department please state:

(a) the total number of Gazetted Officers employed in his Department since
the 2nd September, 1946, and how many of them are<(1) Hindus, (2) Muslims, (3)
Sikhs. and (4) Others; and .

(b) the number of promotions made among Gazetted Officers since the 2nd
September, 1946. stating separately how many of them are Hindus, Muslims,
Sikhs and others?

Mr. G. S. Bhaija.: (a) and (b). The information is not readily awvailable.
It will be collected and placed on the table of the House in due course.

PERCENTAGE OF DEMOBILISED SOLDIERS COMMUNITY-WISE

884, *Syed Ghulam Bhik Nairang: Will the Secretary oi the Defence De-
Partment please state:

(2) the total number of soldiers, community-wise, demobilised since the 2nd
September, 1946
(b) the percentage of demobilised men in the following communities :
(1) Hindus, (2) Muslims, (8) Sikhs, and (4) Others:
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(c) the number, community-wise, of King's Commissioned Officers demobilis-

ed since the 2nd September, 1946 and the percentage of Hindus, Sikhs, Muslims
and others amongst them; ‘

(d) the number of Viceroy’s Commissioned Officers demobilised, community-

wise, since the above date, and the percentage of Hindus, Muslims, Sikhs and
others amongst them; and

(e) the number, community-wise of Non-Commissioned Officers demobilised

since the above date and the percentage of Hindus, Muslims, Sikhs and others
among them ?

. @. S. Bhalja: (a) to (e). The information' is not readily available.
It Wi‘\] be collected and placed on the table of the House in due course.

CoMMUNAL PROPORTION OF EMERGENOCY OFFICERS

885. *Syed Ghulam Bhik Nairang: Will the Secretary of the Defence Depart-
ment please state:

(a) the number of Emergency Officers (i) Commissioned, and (ii) Non-Com-
missioned, who have been made permanent and how many of them are
(1) Hindus, (2) Muslims, (8) Sikhs; and

(b) the number of persons holding temporary ranks who have been made
permanent in the following categories: (1) Soldiers, (2) Kings Commissioned
Officers, (3) Viceroy’s Commissioned Officers, and (4) Non-Commissioned Officers,

since 2nd September, 1946,.and how many in each category are Hindus, Muslims
Sikhs and otheig? '

Mr. @G S. Bhalja: (a) and (b). The information is not reedily available.
It will be collected and placed on the table of the House in due course.

Mr. M. A. F. Hirtzel: May I ask the Honourable Member what steps he
is taking to remedy the obviously serious defeets in his Department?

Mr, @. S. Bhalja: T think,Sir, the Honourable Member is casting a reflec-
tion which is entirely unjustified. In this case the Honourable Member who
has put the question has asked for statements community-wise of Hindus,
Muslims, Sikhs and other communities not only with reference to the total
figures, but as on the 2nd of September 1946. Now, Sir, I may explain that
the Government do not maintain figures from date to date. Figures of demo-
bilisation, of discharge and of recruitment are maintained from year to year,
and month to month, but not with reference to the date to which my Honour-
able friend has directed his question. I therefore strongly resent the state-
ment made by my Honourable friend from the opposite side.

Mr. Leslie Gwilt: My Honourable friend resented the last question. I think
‘“Power’’ mechanical machines are used for keeping check of the community
members in the Army, of demobilisation, recruitment etc. May I know

whether there arg or not cards used with these machines for each individual
in the Army?

-

Mr. President: That will be, to mny mind, a matter of argument. Obvious-
ly the information has to be collected.

DEMAND OF INCOMEB-TAX FROM INDIAN NATIONALS IN SAIGON

886. *Sri V. C. Vellingiri Gounder: Will the Honourable the Finance
Member be pleased to state:

(a) whether any representations have been made by the Indian Nationals
in Saigon, Indo-China to the effect that during the War from 1941 to 1946 ard
the Japanese occupation of French Indo-China, most of the Indians lost their

properties and business on account of the destruction due to bombing and devalu-
ation of currenoy;
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(b) whether Government are aware that the Income-Tax Departme.it n India
are demanding Income-Tax and Super-Tax for the above periods, though the
Indians of French Indo-China have not received any money during the period;
and

(c) if so, whether Government propose to instruct the Commissioners of |
Income-Tax in the respective Provinces, to defer further action on assessment
for the said period, till Government investigate into the matter?

The Honourable Mr. Liaquat A Khan: (a) No such representation has
been made to Government though 1 understand that Indian residents of
French Indo-China told the Honourable Mr. M. S. Aney informslly at Saigon,
during his tour of South East Asia in January 1946, that damage to Indian
property had occurred through looting by Annamites and Allied bombing.

(b) and (¢). In the assessments completed so far, the normal procedure
of the Income-tax Act has been followed. In view of the time-limit laid
down in the Act for the completion of assessments, no suspension of proceed-
ings such as that suggested is feasible. But the Government of India have
taken steps to secure that no demand for tax will be enforced till the correct
position .is ascertained.

Sri V. 0. Vellingiri Gounder: May I know whether such instructions have
been sent to the Provincial Governments?

The Honourable Mr. Liaquat Ali Xhan: I don’t know how the Provincial
Governments come into the picture. This is about Income-tax.

Sri V. O. Vellingiri Gounder: I was referring to the Income-tax Commis-
sioners of the Provinces.

The Honourable Mr, Liaquat Ali Khan: I have said, Sir, in my reply that
the Government of India have taken steps to secure that no demand for tax
will be enforced till the correct position is ascertained.

Sri T. V. Satakopachari: Have any specific instructions been sent to tho
Income-tax Officers in Madras Province in this respect?

The Honourable Mr. Liaquat Ali Khan: I will make enquiries. If my
Honourable friend sees me later on I can tell him.

Sri M. Ananthasayanam Ayyangar: When Burma was raided by the
Japanese for a whole year or two years was the collection of Income-tax sus-.
pended by the Provincial Government.

The Honourable Mr. Liaquat Ali Khan: Yes, during that period it was
suspended.

Sri M. Ananthasayanam Ayyangar: So far as Indian Nationals in Indo-
China are concerned, in view of the facts alleged, cannot similar arrangements
be made, and cannot suspension be made for a year of the levy of Income-
tax ?

The Honourable Mr. Liaquat Ali Khan: I have said that everything that
can be done within the law will be done. .

Sri V. 0. Vellingiri Gounder: Will the Honourable Member please say
whether instructions have been sent to the Madras (Government, or rather %o
the Income-tax Commissioner of the province?

The Honourable Mr. Liaquat Ali Khan: Sir, I have a]readv answered that
question. I will make enquiries about it.

mesm'mon FOR ISSUE oF FIRE-AmMS IN INDIA

887. *Mr. H&dandhaﬁ Singh: Will the Honourable the Home Member be
pleased to state whether Government propose to introduce legls]atxon for the
issue of licences for fire-arms in India on the lines of those in force in other
free countries of the world? If not, why not? .



1766 LEGISLATIVE ASSEMBLY [127e Mar. 1947

. 7The Honourable Sardar Vallabhbhai Patel: I have no information regarding
the law in force in other countries. But the question of introducing legisla-
tion or reluxing the existing rules in India is being considered in consultation
with the Provincial Governments.

Sri M. Ananthasayanam Ayyangar: May I know what the position is re-
. garding Members of the Central Assembly?

Mr. President: I believe the exemption in respect of Members of the
Central Assembly is already there.

PaYMENT OF Rs. 10-8-0 PER ANNUM BY EVERY LICENCE HOLDER OF Guns 1§ DeLAT

888. *Mr. Madandhari Singh: Will the Honourable the Home Member be
pleased |fo state whether Government have made it compulsory for every
liceuce-nolder of guns in Delhi to pay Rs. 10 8/- per annum even though
he does not shoot games in the Province of Delhi? I_f g0, why?
 The Honourable Sardar Vallabhbhai Patel: The answer to the firsh part is
in the negative. The second part does not arise.

1889, *
(The Honourable Member for Education was not in his seat).

Mr. President: Question No. 889 may be passed over.
Mr. Sasanka Sekhar Sanyal:. When will it be answered, Sir?
Mr. President: It will be answered tomorrow.t
M. Sasanks Sekhar Sanyal: Will it get priority over other questions.
Mr. President: It will; I will give it as a special case.
" NATIONAL WAR ACADEMY NEAR PooONA.

$890. *Maharajkumar Dr. Sir Vijaya Ananda: Will the Secretary of the
Defence Department be pleased to state whether it is a fact that the establish-
ment of the National War Academy near Poona is being delayed? If so, why?

Mr., G. S, Bhalja: Consideration of this question is awaiting a decision on
the size of the future Armed Forces.

DIRECTORATE OF PUBLC RELATIONS

;891. *Maharajkumar Dr. Sir Vijaya Ananda: Will ¢he Secretary of the
Defence Department be pleased to state whether Governinent propose to make
the Directorate of Public Relations a part of the Information and Broadeas-
ting Department now that the war is over?

Mr. G. S, Bhalja: The whole auestion of the future of the Directorate of
Public Relations ix under the consideration of Government.

INDIAN UNDER-TRIALS IMPRISONED IN THE ANDAMANS.

1892, *Maharajkumar Dr. Sir Vijaya Ananda: Will the Honourable the
Home Member be pleased to state whether it is a fact that there are 18 Indian
‘under-trials (ineluding Pushkar Nath Baghchi) imprisoned in the Andanans
against whom it is alleged that they carried out the Jap orders during the
Japanse occupation of the islands?

The Honourable Sardar Vallabhbhai Patel: Twelve persons (including
Pushkar Nath Bagchi) are in custody under trial for offences against the ordi-
nary criminal law committed against residents of the Islands during the
Japanese occupation. .

tPostponed to be answered on the 17th March, 1947, vide Mr. President’s remarks on
p. 1767 of these debates.

t Answer to this question laid on the table, the questioner being absent.
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BaxN oN THE RETURN OF Pro¥. KHANKHOJI FROM MEXIOCO.

1898. *Maharajkumar Dr. Sir Vijayas Ananda: (a) Will she Honourable the
Home Member be pleased to state if it is & fact that there has been & ban on
the entry into India of Prof. Khankhoji who has been in exile for the lasv 30

ears ?

7 (b) I so, do Government propose to lift the said ban, so as to facilitate |
his return from Mexico to his mother-country ? :

The Homourable Sardar Vallabhbhai Patel: (a) There is no ban on the
return of Professor Khankhoji to India.

(b) Does not arise.

Move oF THE PENSIONS BRANCH OF DEFENCE DEPARTMENT TO SIMLA.

894. *Sjt. Seth Damodar Swroop: Will the Secretary of the Defence De-
partmenf; be pleased to state:

(8) whether it is a fact that the Pensions Branch of the Defence Depart-
ment is shortly to be moved up to Simla; if so, whether Government propose
to provide accommodation to all the ministerial establishment including the
inferior servants;

(b) whether it is a fact that this office was recently brought down from
Simla, if so, the reasons for sending it up again; and

(c) whether Government are aware that such constant moves of offices
seriously dislocate the education of the employees’ children and particularly
of the low paid and that they involve considerable extra expenditure ?

Mr. G. S. Buaalja: (a) Yes, Sir. The accommodation available for all con-
cerned is being examined at present.

(b) Yes, Sir, it was brought down in the interest of efficiency and because
the aceccommodation position in Delhi had become easier It has now become
worse again.

(¢) Yes, Sir, and they deeply regret it.

Prof. N. G. Ranga: How Jong is it since the Brauch was brought from
Simla to Delhi?

Mr. G. S, Bhalja: A little less than one year.

Prof. N. G. Ranga: \What are the special circumstances which have within
this <hort time contributed to the housing shortage in Delhi?

Mr. G. S. Bhalja: My Honourable friend the Secretary for the Works,
Mines and Power Department will be able to explain that better. But. as
my Honourable friend knows, there has been a considerable expansion in the
personnel of the various Departments of the Central Government. There has
alsa been an fucreuse in demand for aceomumodation from Consulates, Lega-
tions and other offices. In consequence, Government had to take stock of the
whole accommodation position, and it was decided that this particular Branch
had to move to Simla.

_ Prof, N. @G. Ranga: Will the Honourable Member be good enough to apply
his mind to this particular matter specially and see whether any mistake has
not been made, and also take steps to see that similar mistakes are not.
repeated again and again?

Mr. @. S. Bhalja: I do not admit that a mistake was committed.

Prof. N, @. Ranga: Will he look into it carefully ?

Mr. President: Order, order. The Question Hour is over.

—_— -
. Mr, President: I may just inform Mr. Sanyal that Question No. 889,
lnst-ead‘ of being placed tomorrow, will be placed on the next dayt when the
Education Member has to answer his questions and will be given priority.

1‘ Answer to this question laid on the table, the questioner heing absent. ’
TPostponed to be answered on the 17th March, 1947.
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(b) WRITTEN ANSWERS
RECOMMENDATIONS OF THE ARBRMED FORCES NATIONALISATION COMMITTER

895. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Becretary of the
Defence Department; be pleased to state whether the Armed Forces National-
isation Committee has made any interim recommendations to Government?

(b) If so, what are the main recommendations made by the Committee and
how far have these recommendations been implemented or are proposed to
be implemented? If so, when and in what manner?

(6) Are Government aware that the sub-committee of the Afmed Forces
Nationalisation Committee has expressed dissatisfaction with the manner in

which the Selection Boards have been functioning and demobilization has been
carried ou$?

(d) Has demobilization been effected with due regard $o she requirements
of the nationalisation of the Army?

Mr. G. S. Bhalja: () Yes, Sir.

(b) The recommendations are under the consideration of Government, bub

the Government do not consider it desirable to publish them until & final deci-
sions has been reached.

(¢) No, Sir.
(d) Yes, Sir.

RaAcCIAL DISCRIMINATION IN ADMISSIONS TO INDIAN AUXILIARY Forom

896. *Pandit Mukut Bihari Lal Bhargava: (a) Will the Secretary of the
Defence Department be pleased to state whether it is a fact tha$ the Indian
Auxiliary Force is open to Enropeans  Anglo-Tndians,
roes, ete., but not to the nationals of this country?

(b) It the answer fo part (a) be in the affirmative, what are the reasons
for making this racial discrimination? :

(6) Do Government propose to consider the advisabilify of removing these
restrictions ?

Mr. @. S. Bhalja: (a) No, Sir. The Auxiliary Force (India) is open to
(i) European British subjects as defined in the Code of Criminal Procedure,
1898, and (ii) British subjects of Buropean descent in the male line. These
include Anglo-Indians and domiciled Europeans who are nationals of this
country. -

(b) Does not arise.
(¢) No, Sir, since there can clearly be no place for e force such as the

Auxiliary Force (India), as at present constituted in a self-governing India,
and the Force is likely to be wound up not later than June 1948.

Goanese, Jews,  Neg-

CoMmUNAL HoLIDAYS TO GOVERNMENT SERVARTS

897. »Shri Mohan Lal Saksena Will the Honourable the Home Member be
pleased to state:

(a) whether Government are aware that with the terminalion of the war,
the reasons for granting communal holidays to Government servants have dis-
appeared ; and

(b) if so, whether Government propose to consider the advisability of abe-
lishing all communal holidavs and converting them into general holidays?

The Honourable Sardar Vallabhbhai Patel: (a) The practice of granting
communal holidays in addition to a fixed number of closed holidays has been
‘in existence since 1923 and has no relation to war conditions.

(b) The question of holidays for the staff is already under the eonsideration
of the Pay Commission.
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PROSECUTIONS FOR DISTURBANCES ON VioroRY DAy IN 1846

8. *Shri Mohan Lal Saksena: Will the Honourable the Home Member be
sd fo state:

) the number of prosecutions that have been made in Delhi in connec-
vith the disturbances thati occurred on Vietory Day in 1946;

) the names of the accused persons whose cases have been disposed oi,
; the nature of punishments awarded in each case;

) the names of the accused persons whose cases are still pending in Courd;

) whether Government of India are considering the question of releasing:
., who have been convicted in this connection?
o Homnourable Sardar Vallabhbhai Patel: (a) Twenty unine.

and (¢). A statement is laid on the table.

The Government of India have already issued orders to the Chief Com~
mer, Delhi, for the withdrawal of cases, remission of sentences or can-

on of bonds, in all the cases except the following: (i) Serious oases of
and (ii) dacoity..

Statement of case regarding V-Day disturbances, Delhi, 1946
(a) Decided cases including cases withdrawn stalicised

Name of sccused Case number etc. Result

! Nash Natha Manna 1. FIR. No. 176, dated | 1. 8 months’ R.I. for the
7-3-46 P.S. Sader Bazar, burning of G.N.L.T. .
U/S 435/434/147 1.P.C. on 19-12-46.

2. F.ILR. No. 75, dated | 2. 1 year’s R.I. for burning

7-3-46 P 8. Sadar Bazar, of post office on Library
U/S 436 1.P.C. Rd. on 19-12-46.
3. Ditto . 3. 9 months’ R.I. for burn-

ing of Terminal Tax Post
on 19-12-46 (Sentences to-
run consecutively).

4. FIR. No. 68, dated | 4. Case withdrawn.
16-3-46 U/R 38 D.L.R.
P. 8. Subzimandi.

5. F.I.LR. No. 68, dated | 6. Ditte.
16-3-46 U/R 56, D. I. R.
P. 8. Subzimadi.

Hiya Singh . . | Involved in cases 1 to 3 | Four monthe’ R.I. in case-
above only. No. 1 above, en 19-12.46.
In cases Nos. 2 and 8 above-
acquitted.
Om Pagkash . . Ditto . . Ditto.

Ram Singh . . Ditto . . Ditto.
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above.

8. No. Name of accused Case number etc. Result
« b | Ram Chander Tyagi | 1. F.I.LR. No. 75, dated | 1. 6 months’ R.I. for burmng
7-8-46 P. 8. Bodar Bszar, of G.N.I.T. ' Bus,
UI 486/147 LPC. 19-12-46. , )
I 2. FI.R. No. 175, dated | 2. Acquitted on 19-12-486.
7-3-48 P.8. Sadar Bazar,
( U/S 436/147 L.P.C.
y 3. Ditto 3. Acquitted on 19-12-46.
4. FLR. No. 68, dated | 4. Case withdraun.
18-3-46, U/R 66, D.L.R.
P. 8. 8abzimandi.

6 | Khem Raj Involved in cases 1 to 3| l'4 months’ R.I. on 19-12-46.

above. 2 and 8 acquitted.

7 | Mangal Dass . Involved in 3 cases as above | Cénvicted in No. 1 cise as
above on 19-12-46.

2 and 8 acquitted.

8 'Dhare . Ditto . Convicted and released U/S
562 Cr. P. C. in case No. 1
and ordered to furnish
S.B. in the sum of Rs. 750
for one year.

Acquitted in the remaining 2
cises.

9 | Chuni Lall Ditto Ditto.

10 | Shiv Charan . Involved in 3 cises as above | Convicted :+nd relersed U/S

(Seri. 1 No. 7) 562 Cr. P.C. in c¢.ve No. 1
and ordered to furnish
8.B. in the sum of Rs. 750
for one year.
Acquitted in the remdining 2
P Ses.

11 | Kimlil . Ditto °. Ditto:

12 | Misri Ll Ditto . Ditto.

13 | M m Chand . Ditto . . Ditto.

Ditto . . Ditto.

14 | Allnih R kbia . Ditto . . . Ditto.

156 | Faysz . Ditto . . . Ditto.

16 | Dip Chand

'17 | Cihote Lal 1. F1.R. No. 75. duted | |- Four months” R.[. for
7-3-46 U/S 435/147 1.P.C. burning G.N.I.T. Bus on
P. S. Sadar Bozar. 19-12-46.
2. F.IR. No. 75, dated | 2. Acquitted.
7-3-46 U/S 436/147 1.P.C.
P.S. Sador Bazar.
3. Ditto Ditto.
18 | Ram Lal Involved in three c2:ses as | 1. As above.

2 and 3. Acquitted.
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Name of accused

-

Case number etc.

Result

19

20

21

22

23
24
25
26

27

28

Ishwar Dhutt

Bawa Ram Chandar

Mahabir Parshad

Babu alias Ahmad
Husan.

Kishan Singh
Sukha .

Chander 8ingh

Ali Bux . .

Babu Lal

Ahmad Khan

F.I.R. No. 58, dated 7-3-46.
U8 436/147 LP.C,, P. 8.

Subzimandi.
2. Ditto . .
3. Ditto .
Involved in cases 1 to 3

above.

and 4 F.I.R. No. 68, dated
16-3-46 U/R 38 D.I.R.,
P.3 . Subzimandi.

5. Ditto

6. F.I.LR. No. 68, dated
16-8-46 U/R 66 D.L.R., |
P. 8. Subzim ndi. J

Involved in cases Nos. 1 and

2 noted on 8l. No. 19
- above.

Involved in 3 cpses os noted
on Sl. No. 19.
Ditto
Ditto
Ditto . .
1. FI.R. No. 68, dated
7-3-46 U/8 436/147 I.P.C.,
P. 8. 8ubzimandi, Delhi.
Ditto

-

Ditto . . .

4. F.I.R. No. 58, dated
7-3-46 U/S. 427 I1I.P.C.,
. 8. Subzimandi.

Ditto (4 cases as above)

1nvolved in cases No. 1 to 3
as above.

L. Sentenced to imprisonment
till the rising of the court,
on 31-1-47 for burning of

Railway Clearing A.
Office, g Accounts

2. Nine‘ months’ R.I. for-
burning of Timber Godown

on 31-1-17.
3. Acquitted.
1. One year for burning Rail.

gg{: . Clearing  Accounts

2. Nine months’ R.I.
3. Ditto.

4, 6 and 6 withdrawn.

1. One year’s R.1. on 31-1-47..

2. Nine months’

R.I.
31-1-47.

on.

Acquitted in all three cases.

Ditto.

Ditto.

Ditto.
Acquitted : —

1. for burning of Railway-
Clearing Accounts Office.

2. for burning of Timber Go-
down.

3. for burning of Termi;m.L
Tax Post.

4. Sentenced to 6 months’
R.I. for the burning of"
Electric Pole Near Kamla
Nagar.

As above.

Acquitted in all three cases-
(noted on 81. No. 26). °
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8. No.|] Name of acoused Case number etc. Result
- .
29 { Dev Dutt Involved in cases No. 1 and | Acquited in both cases.
2 noted on 8l. No. 26.
80 | Ajmal Ahmad . Ditto Ditto.
/
31 | Napi Khaa . . Ditto . . Ditto.
‘ 3. F.ILR. No. 68, dated)
16-3-46 U/R 38 D.LR.
P. 8. Bubzimandi. .
+| Tuird end foupth withdrawn.
4. F.IR. No. 68, dated
16-3-46 U/R 56 D.LR.,
P. 8. Subzimandi.
32 | Karam Singh. Involved in two cases Nos. 1 Ditto.
and 2 noted on 81. No. 26
above-
33 { Islam Uddin . 1. F.LR. No. 221, dated | 1. Acquited.
7.3.46 U/8 436/147 L.P.C.
P. 8. Kotwali.
34 | Ikram Uddin - Ditto . . Ditto.
.35 | Sarwan Singh Ditto . . Ditto.
36 | Piara Singh . Ditto . B Ditto.
.37 { Sher Khan 1. Ditto . | Acquitted :—
1. Burning of Fire Brigade.
2. Ditto 2. Burning of Railway Sta-
tion Ration Godown.
3. Ditto . . | 3. Burning of Terminal Tax
Post and Sub-Rationing
Office near Railway Sta-
tion.
38 | Kirpan Bahadur | 1. Ditto Acquitted in :—
Bingh. Burning of (1) Fire Brigade.
2 Ditto . . | 2. Railway Ration Godown.
3 Ditto . . | 3. Terminal Tax Post.
4. Ditto . | ¢ Victory Gate near Fateh-
puri.
5 Ditto 5. Police Vanette.
6 - Ditto 6 Pending in court (burning
- of Town Hall)
-39 | Bhagat Singh Kirti | Involved in cases Nos. 1 and | Acquitted in both the cases.

2 (noted on Sl. No. 38.)

. A
2. F.IR. No. 868, dated}
16-3-46 U/R 38 D.L.R
P. S. Subzimandi.

3. F.I.LR. No. 68, dated
16-3-46 U/R 38, D.LR. }
. 8. Subzimendi.

P
4. F. LR No 68 dated
16-3.46 U/R 56, D.LR.
P. D. Subzimaddi. J

Number 3 and 4 withdeawn.
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Name of accused

Case number etc.

Result

Jagat Singh

Som Dev .

Babu son of Kanya

Boure .

Abdul Hakim

Rahmat

Mukhtay -

Abdul Jabbar

Ganeshi

Wazir Uddin

"Involved in 4 cases No. 1

and 2 noted on Sl. No. 39.
3. Ditto .

4. Ditto

Involved in 8 cases as above
on Sl. No. 40.

Ditto
and 2 above.

Nos. 1

Involved in oases Nos. 1,2
and 3 as on 8l. No. 38.

4. F.I.R. No. 221. dated
7-3-46, U/S 436/147 P. 8.
Kotwali.

Ditto .
1. Ditto .
2. Ditto
3. Ditto
4. Ditto

Involved in cases Nos. 1 and
2 above only.

1. Ditto

2. Involved in case Nos. 1 and
2, TU/S 436/149 I.P.C,
P. 8. Kotwali.

1. Ditto

2. Ditto
/8 436/14‘] IL.P-C, P.S.
Kotwali.

Involved in case No. 1 on Sl.
No. 48

Acquitted in No. 1 and 2 men-
tioned above. '

3. Withdrawn (case of burn-
ing of Victory Gate near
Town H=ll

4. Pending in Court (case of
burning of Town Hall.

Acquitted in all the three
cases. The Third case
against him relates to
burning of Victory Gate
Fatehpuri.

Acquitted in both the cases.

Acquitted in all the tiroe
cases.

4. Pending in court (for burn-
ing of Town Hall).

Ditto.

1. Acquitted for burning of

Fire Brigade.

2. Acquitted for burning of
Rly. Rationing Godown.

3. Sentenced to one Yeupg
R.L, for burning o v
wl tax post on 30-8-46.

4. Case pendirg in
(Town Hall burning).

Court
Acquitted in both the cases.

1. Acquitted.

2. Ditto.

1. Bentenced to 9 months
R.L on 30-8-46 for burn-
ing of Victory Gate Fateh-

puri.

2. Sentencedto 1§ years’ R.I
on 14-10-46 for burn ing of
Reserve Bank.

Acquitted.
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8l No. Name of accused Case number etc. Result
560 | Kure Mal 1. Involved in case No. 2 on | 1. Acquitted for burning of
8l. No. 45 above. Railw:.y Godown.
2, F.I.R. No. 221, dated 7-3-46| 2. Sentenced to 9 months’ on
U/S 435/149 I.P.C. P. S. 30-8-46, for burning of
Kotwali Victory Gate, Fatehpuri.

81 | Diwan Chand 1. As nbove on Sl No. 50 1. Acquitted.

52 | Makinder Singh 1. As above on Serial No 50. | 1. Sentence to six months’ for
burning of Electric Pole
in Kii ri Baoli.

2. Ditto U/S 435 I.P.C. 2: Case withdrawn (burning
of Victcry Gate near Town
Hall).

3. Ditto U/S 436,147 1.P.C. 3. Town * Hall burning case
pending in Court.

53 | Satpal Singb . 1. FIR. No. 121, dated | One year’s R.I. for burning

7-3-46, U/S 435/147/332 of Police Vanette. 9
LP.C. P. 8. Kotwali. months’ U/S R.I. 332 LP.C.
4nd 6 months’ R.1.U/8S 147
I.P.C. on 14-12-46-
2. Ditto U/S 485/147 I.P.C. | One yesar’s R.1. for burning of
' Electric Pole near Central
Bank on 14-10-46.
3. Ditto U/S 435/148 I.P.C. | 3. One years’s R.1. for burn-
ing a8 Victory Gate neur
Reserve Bunk on 16-10-46..
84 | Baste Singh . 1. Ditto (as above at No. 1.) | Same as at No. above.
2. Ditto U/S 436/149 1.P.C. | 2. Case withdrawn (Burning
of Victory Gute near Town
Hall).
3. Ditto TU/S 436 147/149/ | 3. Case pen&.ing is court
I.P.C. (Town Hall burning).
68 | Sedsr Singh . 1. Ditto .
2 Ditto Cases 1 to 3 acquitted.
3. Ditto
4 Ditto . 4. Case pending in court.
(Town Hall burning).
56 | S8ham Lal 1. Ditto .
' ) Acquitted in two case.
2. Ditto .« .
3. Ditto 3. Pending in court .
Hall burning) u (Town:

57 | Muni Lal 1. Ditto . . | 1. Discharged. (For burning
of Poliee Venette).

2. do. U/S 435/147 LP.C. | 2. Sentenced to one years'
R.I. (forburning a Victo:
S s Gate near Reserve Bank.)

—
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Name of accused Cases number etc. Result
1. F.1.R. No. 221, dated
7.3.46, U/S  435/147
Harish Chandar I.P.C., P. 8. Kotwali. 1. Discharged.
Mohd. Ishaq . 1. Ditto . 1. Withdrawn.
Mahfus Illahi 1. Ditto . | 1. Withdrawn.
Shiv Datt Kale 1. Ditto . . . | Acquitted in case No:. 1 and 2
2. Ditto . . B
3. do. U/8 436/147 . One case of Electric Pole
LP.C. ‘ burning withdrawn.
Jalal Khan . 1. Ditt» . Acquitted.
Ram Kishan . 1. do. U/S 436/147 . 1jyear's R.1. for burning of
IP.C. Reserve Bank on 14-10-48
Dalip Bingh . 1. do. U/8 458/148 | 1. 1 year's R.I. for burning of
1.P.C. Victory G.-te near Reserve
. Bank on 16-10-46.
2. do. U/8 436/147/ | 2. Case pending in court
149, I.P.C. (Town Hall burning).
Om Parkash . . ] L Ditto . . 1 yerr's R.I. for burning a
Victory Gate nezr Reserve
Bank on 16-10-46.
Mohd. Fahim 1. do. U/3 435/147 | Cases of burning of Electric
I.P.C. Pole and Victory Gate
withdrawn.
2 do. U/S 435/149
I1.P.C. .
3. do. U/S 436/149 | Case of Town Hall burning .
1P.C. pending in court.
4. do. U/S 435/149 | Acquitted in case of Victory
IP.C. Gv:te burning near Reserve
Bank.
Yad Ram . |1 Ditto . | 1. Case withdrawn.
Mohd. Bashir <l L Ditto . . | 1. Case withdrawn.
M"t_- 8hanti . <11 Ditto . . . Case witbdr..wn.
Amer Bingh o | L Ditto . . Cage withdrzwn.
2. do. U/S 436/149 . Pending (burning of Towu
I.P.C. Hall).
Faiz Ali . 1. do. U/S 435/149 | 1. Acquitted
1.P.C. the other withdr.wn,
2. do. U/S 435/149
I.P.C.
Ghiae-ud-din . 1. do. U/S 435/147 . Cnse withdrawn.
- I.P.C.
2. P go. U/8 436/147 | 2. Case pending in court (for

bur iing of Town Hall)
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8l. No.| Name of accused Case number ete. Result
73 | Khurshia 1. F.IR. No. 221, dated | 1. Case withdrawn.
7-3-46, U/S 435/149 L.P.C.
P. 8. Kotwali. )
. do. U/S 436/149 | 2. Pending (Burning of Town
LP.C. L Hall).
74| AlohDed . . |1 do UJ/S 436/147 | 1. Pending in Court.
| I.P.C.
75\' Mazhor Jemil 1. Ditto 1. Pending in court.
%6 | Faruqi . .| 1. F.I.LR. No. 221, dated | 1. Sentenced on 22-7-46 to
7-3-46, /8. 435/149 undergo 6 months, R.I.
1.P.C., P.S. Kotwali. U/S 147 I.P.C., tnd 9

77 | Lal Beh&ari Pende .

78 [Muni Rem .

79 | Ismail Faruqi

80 | R. C. Mittra .
81 | Abdul Wahid .
82 | Mohd. Yamin

83 | Shukil Ahmed
84 { Herbandhan . .
85 | Ved Pcrkash

1. F.I.R. No. 58, dated.
7-3-46, U/S 436 I1I.P.C,
P.8. 8ubrimandi.

1. F.I.R. No. 105, dated
7-3-46, TU/S 396/149
I.P.C. P.S. G.R.P. Delhi.

1. F.I.R. No. 223, dated
7-3-46, U/S 34/38 D.I.R.,
P. 8. Kotwali.

1. Ditto .

1. Ditto

1. FI.R. No. 68, dated

16-3-46, U/R 38 . D.I.R
P. 8. Babzimandi.

2.8%° do. g% U/R 56 D.I.R.
P. 8. Sabzimandi.

Ditto
Ditto .
1. FI.R. 'No. 68, dated
16-3-46 U/R 38 D.I.R.,
P.S. Babzimandi.

monthes, R.I. U/S 4
L.P.C. burning of a Victory
Gate nec.r Fatehpuri.

1. Sentenced to 1 year’s R.I.
on 9-10-46 for ;burning
Railway Clearing ' Account
Office.

1. Sfentenced to 2 years, R.I. .
on 23-5-46 for looting
Railway Booking Office,

, Delhi.

1. Bentenced to 6 montls R.I ,
on 7.6-46 for inciting
Tramway Coy, ctrike.

1. Ditto.

1 Ditto.

Both cases witkdrawn.

Ditto.
Ditto.

1. Case withdrawn.

(b) Pending case.

Only one case viz., that with reg.rd.to the burning of Town Hall on 7-3-46 is pending in

court.
1. Amer Singh,
3. Sham Lal.
5. Mohindcr Singh.
7. Allah Dad.
9. Basta Singh.
11. Kirpan Bahadur.

13. Mazahar Jamil.
15. Abdul Hakim.

The accused in this case are as follows :—

[- I I X}

10
12.
14.

. Dalip Singh.

. Jegjit Singh.

. Mohd. Falim.
8. Ghiasuddin.
Sardara Singh.

Khurshid.
Bhuro.

16. Rahmat.
Note.- -All these 18 accused have figured in one or the otl.cr case undcr (a).
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VIEWS OF THE INDIAN GOVERNMENT ON THE PENSIONS INCREASE BILL.

899, *Maharajkumar Dr. Sir Vijaya Ananda: (a) Will the  Honourable
the Finance Member be pleased to state if the attention of Government has been
drawn to the statement of Mr. Arthur Henderson, Under Secretary of State
for India, in the House of Commons on 11th February, 1947 that the British
Government had asked the Indian Government for their views on the question
of applying the Pensions Increase Bill to both Civil and Military Pensioners
of Indian Services and that they had received no reply?

(b) If so, do Government propose to state whether their views have since
been conveyed and if so, what they are?

The Honourable Mr. Liaquat Ali Khan: (a) Yes.

b) The matter is still under correspondence with Provincial Governments.
The Central Government have however expressed their willingness to the exist-
ing scale of increases being continued in respect of their pensioners pending
consideration of the further increases prcposed in the Bill.

DisMIsSED AND DISCHARGED PERSONNEL OF THE INDIAN ARMY WHO JOINED I.N.A

900. *Sri Satyapriya Banerjee: Will the Secretary of the Defence Depart
ment be pleased to state:

(a) how many of the officers and other ranks of the Indian Army who joined
the Indtan National Army have been dismissed and how many have been dis-
charged ; ,

(b) the basis on which Government discharged some and dismissed others;

(¢) how many Commissioned Officers, Viceroy’'s Commissioned Officers
and other ranks of the Indian Army who joined the Indian National Army have
been retained in the Army; and

(d) the reasons for retaining some officers and men and removing others
from service?

Mr. @. S. Bhalja: (a) Dismissed—6.175. Discharged—13,211.

(¢) Commissioned Officers—21. V.C.Os. and I.0.Rs.—3,859.

It is regretted that figures for V.C.Os. and I.0.Rs. separately are not
available. '

(b) and (d). I would refer the Honourable Member to the Press Com-
munique issued on the 30th of November 1945 and the debate on Pandit
Govind Malaviya’s adjournment motion in the last Pudget session.

UNSTARRED QUESTIONS AND ANSWERS

MoNEY GRANT TO VISHWABHARATY .
78. Sree Satyapriya Banerjee: Will the Honourable Memkber for FEdu.
cation be pleased to state:
(a) the amount granted so far to the Vishwabharati;

(b) whether Government have any definite policy with regard to the gran#

of money to this institution; and

(c) whether there are any conditions attached to the grants that have been
made so far?

The Homourable Maulana Abul Kalam Azad: (a) Since the financial year
1941:42. an annual grant of Rs. 25,000 has been paid to the Visva-Bharati,
Santiniketan, in recognition of the contribution that they have made to the
aesthetic education of this country. In the present year the grant has been
raised to Rs. 30,000. TIn addition, Rs. 2,500 and Rs. 12,500 have slso besn
Paid to the Visva-Bharati towards their Dearness Allowance grant in 1944-45
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and 1945-46 respectively. The annual grant is paid on submission of audited
statement of accounts and the annual report of the Institute for the preceding
year.

On the occasion of their Silver Jubilee Celebrations in December 1946, a
special grant of Rs. 4,75,000 has been paid to the Institute in recognition of
their services rendered to the country. The grant will be spent in improving
some of the existing fdcilities of the Institution, such as residential accom-
modation, sanitation ete.

At the request of the Central Government, tho Visva-Bharati Authorities
have undertaken to set up an institute for training teachers in arts and crafts
in connection with the scheme of educational development. The total cost of
the project would amount to Rs. 4.9 lakhs non-recurring and Rs. 75,000
recurring. Agsainst this scheme, in 1946-47, rupees three lakhs non-recurring
and Rs. 25,000 recurring, based on actual requirements have been sanctioned.
This is, bowever, a financial assistance for carrying out a particular project
and cannot be considered a grant to the main institution.

(b) The Government have recognised the good work done by the Institu-
tion and the main object of the financial assistance has been to put the Insti-
tution on a sound financial footing.

(c) Subject to the remarks made above, no other conditions have been
attached to the grants.
EUROPEAN OR AMERICAN MANAGED RUPEECOMPANTES CARRYING ON BUSINESS IN
Lsp1a '

79. Mr. B. P. Jhunjhuuwala: Will the Honourable the Finance Member
please stale:

(a) whether Government propose to lay on the table of the House a list of
rupee companies, under the management of Europeans or Americans, carry-
ing on business in British Iidia;

(b) whether these comparies have been supplying regularly returns pres-
oribed in section 19-A of the Imdian Income-tax Ach;

(¢) which of these companies are private companies;

(d) whether section 23-A of g$he Indian Income Tax Act has been applied
to these companies;

(e) the amount of total dividends distributed by these companies during
the financial years 1943-44, 1944.45 and 1945-46;

(f) how much of this dividend was paid to (i) investment companies, (1)
registered in British India, (2) registered outside British India, (ii) other non-
resident companies, and (iii) non-resident individuals;

(g) whether any super-tax was deducted a{ source under section 18 (3D) of the
‘Indian Income-tax Aci, from dividends paysble to non-residents and if so, the
amount of super-tax revenue short recovered from this source;

(h) whether Government propose to lay on the table of the House a list of
the investment companies registered in British India to which dividend referred
to in part (f) above were paid; :

(i) which of these companies were exempted from super-tax under the Fin-
ance Department Notification No. 47, dated 9th December, 1933; and

() whether Government propose to consider the desirability of having
returns on these lines published annually along with the report of the Central
Board of Revenue? .

The Honourable Mr. Liaquat Ali Khan: (a) to (j). The Government do
" not consider that the expenditure of time and labour involved in compiling the

information asked for would be commensurate with any results that may be
oxpected to be achieved. :



MOTION FOR ADJOURNMENT
PrOPOSED TERMINATION OF SERVICES oF CIVILIAN ORDNANCE OFFICE:S

Mr. President: I have received notice of an adjournment motion from the
Honourable Member, Mr. Guruswami, who wants to discuss a definite matter
of urgent public importance, mamely :

“The proposed termination of services of Ordnance Officers (Civilian) of the Indian
Army Ordnance Corps beginning from 14th March, 1947 despite the interim recommendation
of the Nationalisation Committee to withdraw the notices and release a corresponding number
of British officers.” 3

May I know what the Honourable the Defence Secretary has to say?

Mr. @G. S. Bhalja (Government of India: Nominated Official): Notices have
been issued to 135 Ordnance Officers civilians, because their services are no
longer required. These 135 ordnance officers have to go in any circumstances.
Notices have been issued on the principle of ‘last in, first out’.
There are at present 1,636 Tndians on the officer strength of the
Indian Army Ordnance Corps but the future total officer strength cannot
possibly be more than 750. It will probably be less. Out of this 750, not
more than 650 can be military officers, for which there are 706 Indian mili-
tary officers to compete and not more than 100 can be civilians for which there
are 930 to compete. This leaves no room for doubt that the 135 who are
under notice will have to go very soon. A suggestion was made that certain
British Emergency Commissioned Officers should be asked to go first. The
majority of these Emergency Commissicned Officers hold positions of consi-.
derable responsibility and are not young officers without experience, as the
title ‘emergency commissioned officers’ would suggest. The real problemn
therefore is to replace these officers with Indians who have to be given the
opportunity to qualify for these higher posts.” This can and will be done
before June 1948. How best it can be done is now under investigation in
relation to the overall problem of the armed forces. This investigation has
been specifically set to the Chiefs of Staff Committee by the Nationalisation
Committee.

The position therefore is that there are very many more Indian officers
than can be provided for in the post-war army and therefore I suggest that
the services of these 135 officers to whom notices have been given have been
rightly terminated. It has been often urged in this House that there should
be retrenchment in the expenditure on the Defence Budget. Here is a case
in which a suggestion has been made that the release of these officers should
not be made.

Sri R. Venkatasubba Reddiar (South Arcot cum Chingleput: Non-Muham-
madan Rural): On a point of information. Is the Honourable Member dis-
cussing the merits of the motion now?

Mr. President: No. He is mentioning the facts in connection with this
motion, so that the House and the President may appreciate the importance
and the urgency of the matter.

The point, as it appears to me, is that the Government have set aside the
recommendations of the Nationalisation Committee and instead ot releasing
the British personnel they are relcasing the Indian personnel. 'That seems to
be the point. It is not the point that no Indian officers should be given
;1]otxce of release. On account of retrenchment many people will certainly
Tzve to go but the point is why Britishers are kept and Indians are released.

at seems to be the point.

_ Diwan Chaman Lall (West Punjab: Non-Muhammadan): How many Bri-
tishers are there? ‘
Oﬁict:s. a. i.]:'h&lja: I tried to explain that these emergency commissioned
l'etrench‘are ho ing special posts .of _respons_xbxlxty_and. the'whole problem of
oreq ing these people and terminating their services is being carefully consi-
1 and a decision will be taken in the near future. Till that decision is.

(1779 )
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[Mr. G. 8. Bhalja]
taken, 1 submit that in any case these 135 officers who were the last_ to- be
appointed have to go, because even if all those 600 oﬁ'lpelfs—fassum}ng the
number given by the Honourable Member 1s correct—even if their services are
terminated, even then we have more officers than we have got work for and
therefore some have to go and these are the officers who joined last and
therefore their services have got to be terminated. .

Diwan Chaman Lall: Are all these 611 officers holding posts of great
responq{bility? ‘

Mr, G. S. Bhalja: I have not got detailed information as to how those
officers 'have been posted. Many of them, I understand, are outside India,
in Burma and other places. DBut the point which I am making is that Gov-
ernment are drawing out a definite programme for the termination of the
services of these emergency commissioned officers as soon as possible and in
auy case within less than 15 months and therefore even if their services were
not terminated today, these officers will have to go, unless we keep on the
roll of the army persons for whom jobs must be found, even though there is
no work for them.

Mr. President: Do I understand that the British officers will have to g
by the 30th June 1948? All these are 600 people? ~

Mr. G. S. Bhalja: Yes. The Government have further directed that no
further retrenchment notices will be issued to these personnel, until the ques-
tion of terminating the services of the emergency commissiond officers has
been decided by the Government.

Mr. President: What about those who are already served with notices?

Mr. G. S. Bhalja: They are men for whom we cannot provide work and
have to go.

. Haji Abdus Sattar Haji Ishaq Seth (West Coast and Nilgiris: Muhamma-
dan): May I remind you that he has not said anything about the recom-
mendation made by the Nationalisation Committee. They must have found
some means of adjusting the position?

Mr. Pregident: The recommendation is to release a corresponding number
of British officers. With reference to that some questions were put. It appears
that from the facts disclosed there seems to be no case of urgency about this
matter.

Diwan Chaman Lall: Very serious urgency.

Mr. President: I am stating my own reactions before I finally say as to
whether I agree or do not agree. The point seems to me to be that certain
people who have been served with notice have, in any case, to go because
there are not sufficient jobs. Then the only question is about preference
being given to Britishers as against the Indians. We are not in a position to
judge about the individual merits of those officers who are retained. (Inter-
ruption by Mr Ayyangar). The Honourable Member will not interrupt while
I am speaking. Then, the other point that he has stated is that Government
bave now decided not to retrench or give notice for release to any further
Indian officials. He has also stated that, in any case, all these Britishers are
going by the 30th June 1948. 8o, the point of the adjournment motion, to
my mind, on the ground of urgency is lost now in view of the statements
which he has made. The question as to what should be done with reference
“to the notices which have ‘already been served is an entirely different ques-
tion. That is a question which may be considered by the Department or the
Members of this House may make recommendations to the Government on
that point. But that need not be a subject of an adjournment motion. The
policy is now settled.
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Diwan Chaman Lall: May I ask you, Mr. President, as to whetner you are
convinced that the statement that all these officers have got to go is really
correct? We have been inforrned on the Defence Consultative Committee
that the post-war numbers have not been fixed. We do not know whether the
figure will be 650 or 1160. In fact, nobody knows. My Honourable friend
who is himself a Member of the Defence Consultative Committee was not in
a position to tell us what the numnbers would be. May I, therefore. suggest
that the urgency of this matter arises beeause of certain recommendations
made to the Department by the Nationalisation Committee, which, I under-
stand, have been flouted? Further, the urgency arises because even if these
people have got to go after a year, there is no necessity to let them go now
when instead of these, certain others who ought to go should have been
demobbed.

Mr. Manu Subedar (Indian Merchants’ Chamber and Bureau: Indian Com-
merce): May I add one more word to this? We are not satisfied with the
statement of the Honourable the Defence BSecretary. He said that these
emergency officers were doing work of great responsibility and he tried to
justify the fact that some of the Europeans being out of the country it was not
possible to deal with the batch of Europeans in this lot who are being sent
away. Excuses have been found for prolonging the services of the Europeans,
a point which is much more serious frora the point of view of finance. We
feel that the Defence Department’s energetic pursuit for the reduction of
expenses is not there. We feel this on general grounds and specifically on
this ground we would very much like to have a discussion on this subject.

Sri M. Ananthasayanam Ayyangar (Madras Ceded Districts and Chittoor:
Non-Muhammadan Rural): May I also add a word, Sir? These are civilians
who are first class graduates from Indian Universities and many of them are
M.A.’s. 8o, until the Jast European quits this country, not a single Indian
should be retrenched.

Mr. President: 1 am not concerned on this occasion with the merits of the
case I am only deciding the question of the admissibility of this motion. As
regards the statement of facts, I think I must accept the Secretary’s state-
ment as a true stutement of facts coming, as it does, from Government.

_ Diwan Chaman Lall: You might ask the Secretary whether he has any defi-
nite information that a policy of this nature has at any time been laid down
and any decision arrived at in regard to the numbers to be retained.

Mr. President: I am afraid it is not necessary for the present purpose,
because he has also argued the alternative that they have at present just the
Dumber of men that the future strength of army may require.

Mr. G. S. Bhalja: The number of Indian Military officers is 706.

Mr. President: Whatever the importance of the question on the merits
may be, so far as the urgency of the matter is concerned mow, in view of
the facts that have come out during the course of the discussior, I do not

think I' can treat the matter as urgent so that the adjournment motion may |

be admitted,

As regards the merits of the question, Honourable Members will have an
Opportunity when the Finance Bill comes before the House to discuss the
S8me as they may like.

DELHI AND AJMER-MERWARA RENT CONTROL BILL
[PRESENTATION OF THE REPORT OF SELECT COMMITTEE]

o Mr. B. K. Gokhale (Government of India: Nominated Official): Sir, I beg,

- [present the report of the Select Committee on the Bill to make better pro-
sion for the control of rents in certain areas in the provinces of Delhi and
Jmer-Merwara. :



IMPORTS AND EXPORTS (CONTROL) BILL ‘)

[PRESENTATION OF THE REPORT OF THE SELECT COMMITTEE]

The Honourable Mr, I. I. Chundrigar (Commerce Member): Sir, I beg to
present the report of the Select Committee on the Biii to continue for a limit-
ed perid powers to prohibit or control imports and exports.
. o
GENERAL BUDGET—LIST OF DEMANDS—contd.
SEcoND STAGE—Contd.
DeMaND No. 55—DEPARTMENT OF INDUSTRIES AND SUPPLIES—conid.
/Inadequate Supply and Mismanaged distribution of Yarn amongst
| Handloom Weavers and Fisherman.—contd.

Mr, President: The House will now proceed with the consideration of the
cut motions.

Sri M. Ananthasayanam Ayyangar (Madras Ceded Districs wnd Chittor:
Non-Muhammedan Rural): Sir, I would like to say a few words on this cut
motion. Surely, this Department is in the hands of a very able administrator,
but I am afraid of the arguments that he may advance and he may refer to
things for which he is not responsible and which happened before he came to
this Department. So, I am more afraid of his arguments and not of his
talents which are really very useful. Therefore, with very greab
caution I am only making a few suggestions for his consideration
and if be will take them into lus consideration, I am sure will be able
to do a great lot to this handloom industry. The object of this cut motion
is to have greater production and to secure employment for the handloom
workers in this country. There are about 2} million handloom weavers and
if you include their family members also they come to 13 million odd and they
are all living on this handloom industry, whereas the power loom provides
occupation only for 500,000 or even less than half a million of workers. There-
fore, this problem assumes much greater importance than is ordinarily reali-
ged. :

Now, Sir, there are two portions of this cut motion. One relates to the
increase in the output of yarn for the purpose of consumption by handloom
weavers and the other relates to the fair distribution of the quantity that is
available. I will make a few suggestions regarding the manner in which the
outiput can be increased. In the first place, I would say that the mills that
are already in existence ought not to be allowed to produce so muech cloth as
they are producing now below 40 counts. In fact, no mill ought to be allowed
to produce cloth below 40 counts, otherwise the handlooms will be starved.
This was one of the things that was suggested to a Trade Delegation tha#
came from Japan a number of years ago. During the negotiations it was
suggested that thev ought not to send cloth below 40 counts. At that time
20,000 handloom weavers from one distirict of Salem were thrown out of em-
ployment. They came all the way to Delhi and millions of other handloom

. weavers in other parts of the Presidency were also thrown. out of employmens.
The only way in which this unemployment can be stopped is by putting an
embargo upon such cloth as comes from foreign countries.  Fortunatelv for
us such cloth is not now available from Japan and from Manchester we get
only the superior cloth. Therefore, the only competitor of the handloom in-
dustry is the mill industry in this country. 50 per cent of our needs before
the war were being met by the mill industry. 25 per cent. cloth was being
brought from foreign countries and 25 per cent. was being produced by the
handlooms of this country. Now, 25 per cent. foreign imports have gone
.and that deficiency has been made up. I would, therefore, suggest that i¥
is just and proper that these 13 million odd weavers of our country must be
supported in preference to the 500.000 or less than half a million workers who

(1782 )
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are being employed by the mill industry. Greater quantity ot yarn should
be released for handloom weavers and the textile mills should be prohibited
from producing coarser cloth, below 40 counts. That would really
go to help the handloom weaver and make more yarn available to himn

so that he can make a good living. .

The next suggegtiou that I wish to make is that the Governmeut themsel-
ves should start spinning factories or mills in this country, spinning as opposed
to weaving. Hand spinning no doubt ought to be encouraged, but hand spin-
ning alone would not be able to cope with the needs of the country and hand
spun yarn alone would not make us self sufficient in the matter of cloth. So
tfar as the textile mills for whom spindles are allowed are concerned, it must
be made a condition precedent that not one yard of yarn they produce in the
textile mills should go towards production of cloth in the mills themselves,
all the yarn must be handed over to the handloom weavers alone. That con-
dition might certainly be placed by the Government and that can be exacted
from those persons to whom permits are granted. '

The next point is this. So far it was said that there was not a larger out-
put of yarn in any of these mills on account of swikes, reduction in the
number of hours of work and on account of the easy going manner in which
workers are taking to this business. That is what I found in a small brochure
which was circulated to the Members of the Assembly issued by Mr.
Thackersay, the Chairman of the Textile Control Board by way of meeting
certain criticisms levelled against the textile mill industry and the mdnner in
which they were making unusually large and ubnormal profits and working
against the interest of consumers and hand loom weavers. That plea
was in refutation of the charges made against them. Now there is a
reduction in the production of textiles by 700 million yards and the reason
given is that owing'to strikes, lessening the hours of work of labourers, and
owing to easy going manner in which the workers attend to their work, all
these factors have led to the reduction in the production of mill goods. In
answer to this, I would only say that the only remedy lies in the textile mill
industry giving some incentive to the workers also to take a greater interest
by giving them a share in the profits which the mill industry earns.  A#
present the mill industry is making abnormally huge profits. Even the
so-called small profits against which thev complain are also staggering profits
according to us. I do not know if all Honourable Members have got this bro-
chure supplied to them. T will refer to the profits which cotton mills have earned
for the past few years. In 1939, they distributed a dividend of 10 per cent.
In 1940 it was again 10 per cent. in 1941, it was 14 per cent. in 1942, it was
2703 per cent, in 1943, 26-82 per cent, in 1944, it was 17-88 per cent, on account
of the fact that there were strikes and so on. But it will be noticed that the
percentage of dividend has steadily increased from 10 per cent to 26 and even 27
per cent. The complaint of textile industry is that it is nol earning as much
dividend as the tea companies have declared. The percentage of dividend of
tea companies rose from 14 per cent to 26 per cent or 25 per cent and in 1‘.?4—4
the tea companies declared a dividend of 22.37 per cent as against cotton mills
declaring 17.88 per cent. That is the complaint of the Chairman of the
Textile Board, that whereas the tea industry got as much as 22 per cent, he
got only 17 per cent in 1944, though in previous years, he got even more than
tea industry, 27 against 26. That is the way in which this Chairman of the
Textile Board tries fo justify the scarcity of cloth and also tries fo make ouf
that he has made a lot of sacrifice for the poor of this country. I say, it is
time we cry halt and the sooner such kind of gentlemen are removed from
posts of responsibility, the better if is for this country. There is absolutely
no justification why they should declare a dividend of more than 6 or 7 per

- cent. What is the present rate of bank inferest. = The Reserve Bank rate .

.
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is only about 3 per cent or even 24 per cent. By all means let the textile
industry get double or even treble the bank rate, ~ What is the justification
for having 26 per cent and even 27 per ceny. That gentleman, the Chairman
of the Textile Board sheds crocodile tears for the poor of this country. 1
would say that it is improper that the textile mill owner ghould walk away
with all the profits that he makes from the consumer, he should at least dis-
tribute a portion to the poor workers whose living conditions are most un-
satisfactory. In the interest of the larger production of yarn iu this country
and for/the sake of handloom weavers, it is necessary that the Government
should {take steps to see that the textile workers who are taking time 8o easy
ought to be given some other inducement and they should be made to work
longer hours or if this is not possible under the statute, they should at least
be induced to work more vigorously and show a greater output during the
‘hours of work that they are working.  Government should introduce legis-
lation compelling the textile industrialists to pay a portion of their profits as
increased salary to workers.  Otherwise there is absolutely no chance of
increasing the output of production of cloth or yarn ip this country.

The next suggestion that I wish to make is that Government should open
depots for sale of whatever yarn is available. The Government should also
see that whatever little yarn that is released should reach the ultimate user,
‘the handloom weaver. I can narrate the instance which took place in front
of my house in my place, Chittoor. Opposite to my house there is the
“Textile controller’s oftfice. One morning I saw about 20 or 30 women sitting
in front of my house. I noticed them when I was just going to Court at
eleven of the clock. =~ When I returned home at five o‘clock,. I saw them
sitting still in front of the Textile controller’s office. = I asked them what the
matter was. They said they were all weavers and they had come to obtain
permits for yarns for handloooms. That was the first time I came to know
that women also had to take permits for handloom yarn. T was told that
they came to obtain permits for yarn and then they would sell the varn to
‘the weavers making a profit over the transaction. Thus you will see that in
the matter of distribution of yarn also, there is equal deficiency. T am not
casting any aspersion on the fair sex, there may be good women, there may
‘be bad women, just as there are good men and bad men. I am narrating
this incident simply to show how even the small quantity of yarn does not
reach the actual handloom weaver, hut is allowed to be black marketted by
the introduction of permits. The suggestion was made by Mr. Thackersay
himself to the Government of India that in order to see that the quantity
reached the handloom weaver, the Government themselves must open shops
wherein they will sell yarn. As early as November 1941, the industry had
put forward a scheme by which it was proposed that they should supply yarn
in shops managed by Government. The then Member for Commerce and
Industries, Sir, A. Ramaswami Mudaliar called a conference of provincial
government representatives and the scheme was discussed.  Neither the
centrul government nor the provincial governments came forward to adopt
the above scheme for distribution of yarn in any form. It is not fortunately
“Mudaliar’ that is in charge of the present Government. Possibly on account
of the office which he held then, he held those views. 1 say times have
changed, and it is for the Honourable Member who has taken his place to
see that so long as scarcity of yarn continues, Government themselves should
open shops for selling varn or at least entrust the sale of varn to various co-
operative societies and see to it that the co-operative societies only sell yarn
to those weavers who become members thereof.  Another suggestion that
T would like to make is that the Government should see that varn does not
¢ get into the States. Even the small quantity of yarn that is now available
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does not reach the handloom weavers, vigorous blackmurketting operations
are going on on the borders of Madras province, overnight yarn is transpor-
ted to the adjacent States of Mysore or Cochin. In order to avoid this
smuggling, steps should be taken not to distribute yarn to middlemen who
make huge profits, but give them directly to co-operative societies to be distrig
buted only to members of co-operative societies. There ought to be co-
operative marketing.  This is an unusual time, but 1 am not going to the
length of suggesting that the textile industry as a whole should be taken over
by the State. 1 would have urged that course, had 1 thought it necessary
at the present juncture as in the case of food. 1 would have suggested that
cloth also ought to be managed by the State and that the entire social fabrie
ought not to be made to depend upon the whims, be they agriculturists or
cloth producers like the mills. My Honourable friend Prof. Ranga once said
that unless you increase the wages of agriculturists, there was going to be
great trouble and strike. A strike among agriculturists means killing society.
1 do not want that we should be placed at the tender mercies of the agricul-
turists or textile mill owners. It is high time that Government took steps
to compel for a short period at least some of the mills in Bombay and other
industrial centres to produce only varn and distribute them to the handloom
weavers through the co-operative societies. ~Let yarn be given only to
member of co-operative societies, let all the cloth produced by them be collee-
ted. let them be paid only fair wages for their work, let the cloth also be
marketted through co-operative societies.  This is a very easy matter to do.
In my province of Madras thev have instituted these co-operative societies
and with proper working they are bound to prove a success.

Pandit Lakshmi Kanta Maitra (Calcutta: Non-Muhammadan =~ Urban):
Even in the case of co-operative societies, the yarn that 1s made over to co-
operative societies go into the blackmarket in the shape of Government
officers themselves.

Sri M. Ananthasayanam Ayyangar: 1 am not in the know of what takes
place in his province. = He comes from a province against whose Govern-
ment he says even government officers do black marketting.  That is very
unfortunate, if mothers thewmselves eat away their children there is no help.
The serpent also eats its eggs.  There is no safeguard against that. You
must get rid of a government which behaves in the way you say it does.  If
the Government is bad, we are helpless. 1 am taking the case of govern-
ments which normally function. 1 know accusations have been made against
particular members of government, even in my own province. 1 find, Sir,
that the co-operative societies are working fairly and every attempt should
be made to encourage cooperative concerns for the purpose of proper distri-
bution. ~ With regard to cloth, handloom cloth has become enormously dear;
if the price has not gone up five hundred times it has at least gone up five
hundred per cent. There is no justification for this because the price of cloth
has not been controlled except recently.  But before the control was intro-
duced a dhoti was available for Rs. 8 and after the controi you cannot get it
for anything less than Rs. 18. 1 do not know why they are giving such
enormous sums to these middlemen. Actually there are 24,000 weavers in
my district. The weaver never wears a yard of cloth, he just wears a langoti;
and what he takes is not coffee or tea but from mormmng to evening, twenty
times in the day, he takes rice gruel with a pinch of salt. He lives in a
thatched cottage, his wife goes and picks up dry leaves which she uses as
fuel. The producer thus lives in abject poverty and his wife and children
all work together, and they live under such conditions. It is the middie-
man who does not put forth any kind of energy who takes away all the pro-
fits. I therefore urge that there should be a change and I appeal to Go-
vernment. I have myself tried to find out a solution .for this: the only’
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solution that strikes me is to set up co-operative societies or Government
should take charge during this critical period; have only spinning mills and
not cotton mills; ask the regular mills not to produce cloth up to 40 counts.
‘these are’ the few suggestions that 1 will humbly place for the Honourable
Member’s consideration and acceptance; and 1 hope that as one of our
ublest administrafors he will relieve us from this difficulty ere long.

Dr. Zia Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): Sir My Honourable friend Syed Ghuiam Bhik Nairang raised this
question, on the 31st January last year and we thought some progress might
have been made in this direction since then but I find that after the lapse of
14 months the position is the same and nothing has been done by Government.
The reason, as I said then—and 1 repeat it now—is that in the matter of
textiles it is the industry that rules the Government and Government does not
rule the industry. If that position is not reversed there is no hope for the
poor people in this country who live from hand to mouth. My Honourable
friend Prof. Ranga comes from a province where the handloom industry was
once in the most flourishing condition and my province came next: and it so
happens #¥hat most of the looms are situated in my own counstituency. The
difficulty is that the handloom industry is growing in importance but is being
impoverished from day to day by textile mills. My Honourable friend will
have noticed that the Resettlement Directorate is establishing cottage indus-
tries everywhere and the handlooms are most popular with the demobilised
roldiers because in their homes they can augment their income through this
industry.  The point of view which Government have always overlooked is
that handloom industry is most popular with our villagers, because for eight
months in the year thev have nothmg to do and they can utilise this time on
the looms and derive an additional income. We have been pressing here
that the income of the people should be increased: we pointed out that the
per capita income in this country is only Rs. 64 per annum, and when you
count the large number of millionaries it will come to a very insignificant figure.
Their purchasing power should be raised not only in their own interest but in
the interest of the mdustry itself because the industry will flourish with greater
purchasing power in the hands of these people. So from the economic point
of view and in order to find employment for a large number of people T sug-
gest that the Honourable Member in charge should take special care for the
development of the handloom industry which is just now at its lowest ebb.
The competitors of the textile factories are these handloom weavers but the
raw material of these weavers is in the hands of their competitors. This
position is economically unsound and politically dangerous.  These handloom
weavers should be relieved of their troubles and difficulties due to the undue
action of their competitors. Let spinning factories be established separately
from the weaving factories. = At present all these manufacturers always pro-
duce varn; if they produce it for themselves I do not mind. Tn sugar mills
some factories like to have their own farms in order to save the trouble of ex-
port: in the same way if these textile mills want to produce yarn for their own
use let them do so. But Government should look after the production of yvarn
for the handloom industry. The present production of cotton in India is
about six million bales and we consume four million bales for our mills. the
rest being perhaps exported to foreign countries. I think Government should
determine how much cotton should be given to these manufacturers out of
these six million bales that we produce. T.et them have half of it; the re-
maining three million bales should be given to the handloom weavers, and
this production of yarn should not be left to the textile mills. Let them
spin and weave their three million bales: but Government should look after
« these poor weavers and establish spinning facfories af different places in order
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10 provide cheap yarn to .these handioom weavers. Soinetimne ago they stur-
ted a new mode of distribution among various provinces and ditferent methods
were suggested. Most of these were located near the textile factories be-
cause they produce the raw material. 1 suggest that we should see the pro-
duction of cotton, and we should try to spin 1t in those very provinces where
it is produced, and then it may be distributed in an equitable manner amongs?
various other provinces.  This is one of the most important things which the
present Government has to do, and if they succeed—of which I am extremely
doubtful, because their scissors are not sharp emough to cut through the
pockets of these big textile munufacturers—but if they succeed it will be
feather in their cap. Once on the floor of the house, 1 pointed out to
Sir George Schuster that these textile manufacturers are not in his pocket,
but he (Sir George Schuster) was in the pocket of textile manufacturers. He
retorted that he will have a pair of scissors and will get out of their pocket
immediately! I could not retort at that time, but I do it now that the
scissors of our Government are not sharp enough to do that. They are there,
and they will remain there until the economic conditions are changed in this
country.  Government have to look after the interests of handloom industry
as this is one of the most important problems. In this connection muy I
point out that whenever we made an attempt to get a licence for establishing
spinning industry, the Government have invariably refused to give licences.
Charkha was supposed to be good enough for them. I approached the pre-
decessor of my Honourable friend,—Mr. Waugh,—for a licence but he refused
to give, and so he left us at the mercy of these textile millowners. If my
Honourable friend succeeds in this he shall have afforded great relief to the
handloom weavers. Give them -their share of cotton and let them spin and
weave.  Establish separate spinning factories; this should be done either
by the Government or they should ask the handloom weavers to do it. 1In
many places they are prepared to establish their own spinning mills. In my
constituency, for instance, there are four places where the handloom weavers
are prepared to do so provided the Government would issue them licences, or
abolish the system of licenses altogether. It seems the Government are
embarking on -a new scheme of receiving a fee for issuing permits. Well,
people in my constituency—at least in four places—are prepared to pay this
pugree provided the licences are giving to them. I am sure my Honourable
friend, Mr. Ayyangar, will be able to produce a number of persons in his own
provinces who would be prepared to pay this pugree.

Sri M. Ananthasayanam Ayyangar: Don’t ask me to produce; I will eol-
lect money from them.

Dr. Zia Uddin Ahmad: I think I used the wrong word for my Honourable
friend. However, these people are so.much terrorized, and they are so much
in agony and trpuble, that they are prepared to pay any price.

Then, Sir, I may point out that pressure will be brought to bear on the
Honourable Member in a different manner. They are establishing handloom
industries in various depots opened by the Resettlement Directorate, but
they will not be able to get yarn to run these factories. = Very soon they will
demand that they should be permitted to have their owr factories. 1 hope
that this would be the policy of the Government to help in the production of
as much yarn as possible. = We have got, as I have already pointed out, six
million bales. Why export anything? If we can turn them into yarn in
our own country and provide living to our own people, why should we not make
the cloth ourselves both by handlooms and mills and export it instead of export-
ing either cotton or yarn. We do not want to attack the manufacturers. Let-
them live, but we request them to adopt the policy of ‘Live and let Live’. With
these few words, Sir, I support the motion .
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Mr. P. B. Gole (Berar: Non-Muhammadan): Mr. Presideut, 1 support
this motion which has been very ably supporteu by my Honourable triend,
Mr. Ayyangar. In fact 1 entirely endorse every word of what he has said.
1 do not propose to take much time of the House in dilating upon this subject,
but ! wish to bring to the notice of the House the grievances that huve been
“felt by weavers in the Central Provinces and Berar. 1 find that whereas in
1937-38 1,160 million lbs. of yarn was being spun in the textile mills—I1 am
quoting from the small leaflet which has been distributed by Mr. Thakersay—
in 1945-46 the total output of yarn was 1,614 million lbs. Therefore you will
see that whereas before the war 1,100 million lbs. of yarn was being turned
out, 1,600 million lbs. is being turned out now. 1 know that in 1987-88, the
Nagpur( Textile Mills sent yarn to China after supplying the needs of all the
weavers, in the Central Provinces and Berar. 'Today 1 find that all the wea-
vers in this province are finding it extremely difficult to get yarn. 1 am
referring to the co-operative societies in my province. There are Weavers'.
Co-operative socicties and I know that the policy of the Governmetn is to
encourage co-operative societies, but I do not understand how these societies.
find it difficult to obtain yarn. I have received many complaints from thesc
co-operative societies because I happen to have connections with the co-opera-
tive movement in C. P. and Berar. The main complaint is that instead of
giving this distribution of yarn to the co-operative societies or to the Registrar
of co-operative Societies, the yarn is being distributed through what is called
the usual trade channel. Now what happens is that these ‘usual trade chan-
nels’ are accustomed to deal in blackmarketing. These persons are not wea-
vers; they are agents and they distribute yarn to persons who take away the
yarn in the black market. The Weavers* Co-operative Societies, although
they have been encouraged from time to time, by the Provincial Government,
find it extremely difficult to get the yarn. Even the Registrar Co-operative
Societies finds it extremely difficult to induce the Textiles Commissioner to
hand over the distribution of yarn to the Registrar Co-operative societies. I
do not understand why these so called ‘usual trade channels’ are being pre-
ferred to even a senior Government officer like the Register, Co-operative
Societies.  That is what is happening in the Central Provinces and Berar:
whereas Weavers' Co-operative Societies do not get any yarn, other persons,
who are the agents of ‘ordinary trade channels’ get these bales of yarn and
distribute them to some one—we do not know. where it goes. The result is
that all these weavers—probably the Honourable Member in charge is aware
that Nagpur is a great centre where very good cloth is made—find it difficult
to get yarn. The Textiles Commissioner is not moving an inch although the
Registrar of Co-operative Societies is pressing that yarn should be distributed
through him. I want the Honourable Member to give his attention to this
question. =~ When the Government themselves want to undertake this distri-
bution work in order that the workers may get a steady supply of yarmm for
t}l;eir work, ‘it is no use handing over the distribution of yarn to ordinary trade
channels.

I would draw the attention of the Honourable Member to another fact.
Whereas formerly, for instance last year, Rs. 5 lakhs were provided for as
grants for the weaving co-operative societies, this year this grant has been
taken away. T would like to know whether the Government want to en-
courage these weavers’ Co-operative Societies or not. If the Government’s
policy is to encourage these co-operative societies, how is it that this year,
particularly, this grant of five lakhs has been taken away. May I ask the
Honourable Member to see that the co-operative movement, especially in the
case of the weavers, is encouraged.. haanuse thev are serving a very great
purpose in rural areas. Therefore 1 sunport the motfor so ably moved by my
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Honourable friend and I hope the Honourable Member in Charge will take
care to see that at least the Weavers' Co-operative Societies do not suffer for
want of yarn.

Sreejut Rohini Kumar Ohaudhuri (Assam Valley: Non-Muhammadan):
Sir, I rise to suppors the motion. The miserable condition of the people of my
province so far as the shortage of cloth and yarn are concerned is not unknowne
to the Honourable Member in charge. My Honourable friend Mr. Karmarkar
complained bitterly yesterday that in his district of Karnatak, there was not
a single mill, that in his district there is a large number of handlooms but a
very small quantity of yarn was allotted to them. But the House, I am sure
will be surprised to learn that in the entire province of Assam there is not a
single cloth mill though in every household on the average there are at least
two looms working. There are no professional weavers in my province. Every
woman or girl in our household weaves her own vcloth. In our part of the
country the eligibility of a girl for a good bridegroom does not depend on the:
dowry which her parents are prepared to pay nor on her fashionable dress, her
ability to use lipsticks, nor on her bright-coloured flowing sares or her silken
pyjamas but it depends on her skill in weaving and the skill with which she
can weave her embroidery.

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammadan
Rural): What a happy province!

Sreejut Rohini Kumar Chaudhuri: It was indeed so. Pandit Malaviva of
revered memory when he went to Asam in the early days of the Non-Co-
operation Movement, was struck very much by the uncoloured cloth woven hy
our women. He said that here at least in Assam Satyajuga was still lingering.
Mahatma Gandhi paid the same encomium to our women folk. Even Pandit
Nehru would have made the same remark .about them if he had only cared
to look at them. But those looms have stopped working. If my Honourable
friend the Member in Charge visits Assam I am afraid he will find instead of
the simple women folk of old who wove their own cloth, a different set of
womnen wearing all sorts of fashionable dress of imported silk with lipstick and
other feminine adjuncts. I do not know whether he would like to see them in
their present condition or as they were before, which evoked the admiration
of Mahatma Gandhi and Pandit Malaviya.

Shri Sri Prakasa: It depends on one’s mood!

Sreejut Rohini Kumar Chaudhuri: Certainly, but I believe that Honourable
Member would like our women folk to weave their own cloth and lead a simple
life. I would therefore request the Honourable Member to allot a larger quota
of yarn to our Province of Assam and also see that mills give us some spindles as
soon as possible, so that at any rate the Spinning mills may be started. The
austerity of my Honourable friend enable me to hope that our women folk shall
get more yarn for weaving their cloth.

Several Honourable Members: The question be put.

Mr. President: The question is:

“That the question be now put.”

The motion was adopted.

The Honourable Sri O. Rajagopalachari (Member for Industries and
Supplies): Sir, I am rather puzzled whether to express my full sympathy with
what has been said and leave it at thatl or to deal with the actual difficulties of
the situation. There is a stone wall against which this problem has to struggle.

* Honourable Members referred to conflict and competition between the
millowners and mill production and the handloom weavers. This problem has
not been taken up by me only as a member of the Government. I have been
in the midst of weavers for a considerable length of time. From the time? if
1 may say so, when I was able to undeérstand things I have been among
weavers. Reference was made among many other places to Balem, to which;
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1 belong and where I think the population of handloom weavers is probably the
largest in this country.. I am able to understand the difficulties of the weavers
not only in the general way which legislators are used to, but I have for more
than ten years with my own hands given yarn to weavers and got cloth from
.the weavers and have tried to see them properly employed. Having been
intinately associated with this kind of work I know that all that has been said
in the House today is true and all that has been said is important.

Once upon a time the competition was between the millowners and the
handloom weavers. I wish at this point to say something which Honourable
Members do not appear to have realised. Once upon a time this competition
was very keen and 1 was among the few who were actively concerned in getting
the mi\lls not to make course cloth and getting the handloom weavers to have
more yarn. Then was the time when we had foreign cloth and foreign yarn as
also indigenous mill production. The handloom weavers were up against an
array of very .powerful forces then but today the position is somewhat different.
There is practically no foreign cloth and there is practically no foreign yarn and
w.th the two wings of this industry—mill production as well as handloom pro-
duction—taken together, we are still having a shortage of cloth in this country.
T know the time when the mills were objects of trouble to the handloom
weavers. Today that is not the case: it is slightly different. The mills are
producing yarn, some of them only yarn and some of them produce both yarn
and cloth. The composite mills (thati is those which produce both yarn and
cloth) are using up practically all the yarn that they produce. When I say that
anybody does anything, it should be taken with this qualification practically.
though not wholly. The composite mills are practically using up all the yarn
that they produce in their own mills. There -are, however, mills which are
producing only yarn. The present situation is that all that yarn which is pro-
duced by spinning mills in the southern part of India is not at the disposal of

the handloom weavers of that area. The yarn produced in the south
has % feed all the handlooms throughout India, inclusive of the
handlooms in the south. The mills in Bombay and Ahmedabad and other
places up here are using practically all the yarn that they produce. There
is therefore firstly a shortage of cloth for the whole country, and secondly a
shortage of yarn for full capacity of the handloom weavers. At present it is
not as if the millowners take something to make it difficult for the handloomn
weaver and which if we set right, everything will go on well. Both together are
not able to do what we have to get done for the whole country. That is the
position,

Dr. Zia Uddin Ahmad: Why not spin more yarn?

The Honourable Sri O. Rajagopalachari:When I finished, Hon’ble members
will find considerable room for agreement with me even as I have found consi-
derable agreement with what has been said all the time this morning and
vesterday evening. The mover of the cut motion conflned himself rigorously,
and very succinctly he expressed his points about the motion itself, namely
the question of the supply of yarn to the handloom weavers. But in the later
part of the debate we have launched out into the dividends earned by the
millowners and various other topics which are more matters of general observa-
tion than having anything to do with the supply of yarn to the handloom weavers.
Now, I wish to take not more time than necessarv. I wish to deal only with
the motion. '

Sri M. Ananthasayanam Ayyangar: On a point of personal explanation, Sir.
It was for the purpose of saying that unless you pay the labourer...

The Honoura'blie Sri C. Rajagopalachari: I do not question the relevancy.
But T am explaining my own reasons for not talking on subjects other than

the supply of yarn for the handloom weavers, on subjects associcted with the
motion but very distantly

1 p. M.



GENERAL BUDGET—LIST OF DEMANDS 1791

The varn that is available for handlooms today, if India is taken as a whole,
is a fourth of the entire production of yarn in the mills of the country. That
is the quantity placed at the disposal of the handlooms. It is a little more
than a fourth. It is nearer 28 per cent than 23 per cent. About a fourth of
the entire mill yarn production of the country is placed at the disposal of the
handluoms today. Now, 80 thousand bales—I1 am giving round figures—each
bale weighing 400 lbs, of yarn are sent round every month for the use of the
handloom weavers. The distribution is made this way: It is sent to each
province according to an allotment arrived at after considerable calculation as
to the rights and the wrongs of the position. Each province gets a certain
fixed quota—each province and not individual dealers, let it be remembered.
80 thousand bales per month are distributed. in this manner among the hand-
loom weavers of India through the varions provincial governments and the
states. The distribution in the provinces 1is entirelv in the hands of the
Provincial Governments.

Much was said about the co-operative societies through which this could
be done, or private dealers through which this was being done, and the diffi-
cu'ties arising out of this or that method of distribution. This is entirely left
to the Provincial Governments, and I think that it would be difficult for me
te dear with the proprieties and the rights and the wrongs of the various
measures taken by the various Provincial Governments. Noteable reference
was made to the method recently attempted to be adopted in Madras for getting
the distribution done through co-operative societies. It is noti for me to judge
it or to take up any part of the time of the House over that matter. I shall
content myself with saying that this question of distribution in the Province
of yarn to the handloom weavers is within the full discretion of the Provinces.
and if Honourable Members will assist in that direction they can get the
Provincial Governments to make whatever reforins they think fit in regard to
this matter. I need not take up the time of the House with the success or
the failure of the various methods. As long as character remains where it
does, there are difficulties whether you employ one agency or another agency.
I only wish to say that I am not a stranger to the co-operative movement and
T know also the difficulties of distribution and co-operative marketing. 1 also
know the black-marketing that will arise in various forms, whatever may he
the distribution system. The point is what is ultimately the quantity of varn
that is available. The evils referred to by Honourable Members are all trace-
able to the shortage of supply perhaps even more than to defects in character.
Therefore we must look to production. I said already a fourth of the yarn
production or a little more than a fourth, is now heing made available for hand-
loom weavers. T know very well that the handloom weavers do not work to
full capacity with this yarn. :

. Prof. N. G. Ranga (Guntur cum Nellore: Noen-Muhammadan Rural): Tt
is only one-third. v

The Honourable Sri C. Rajagopalachari: I know it may truly be said to be
a third or a half. If, we make a very conservative calculation, we would
have to double this supply. That is to say, instead of supplying 80 thousan:.l
bales a mofth to the handloom weavers we will have to supply an additional
90 thousand bales per month if we wish to do fairly well by the handloom
weavers. There are about 2 million looms, in the country. Tf we wish to give
full capacity raw material to the handloom weavers we will have to give 170
thousand and odd bales to them per month. Tf we do this out of the existing
mill yarn available in the country, we would have to double the quantity that
s now being distributed. That means, so far as the composite mills are con
cerned, they would be reduced to less than half of their present weaving pro-
d'llctinn. Thev will have to go down to nearly 30 or 40 per cent of their present’
limit of production. That is not easy to do. Many Honourable Members
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realising this suggest various measures. One suggestion is this: let the State
start spinning mills and produce yarn which should be reserved for the sole
use of the handloom weavers. A very good suggestion. I think it is a very
good suggestion for Provincial Governments. It is also = good suggestion for
provinces where there are large numbers of handloom weavers, for taking up
sorms existing spining mills and nursing them and bringing them up to the proper
level. I do not say that the Central Government may not do it. But I say it is
a fitter thing for the Provincial Governments to do. The Central Government
has to take up the question of steel, the question of coal, the question of trans-
port and many other matters, and I humbly suggest to Honourable Members
who are interested in this matter and who are keen upon nationalising various
ﬁndustnes that this industry is of a size and quality which should fall more

within the competence of the Provincial Governmeuts. But this is by the
way.

Without producing more yarn, I was trying to show, that it is not possible
to meet the situation satisfactorily. Of course we can take measures to make
mills go from fine to coarse, so that they might produce more yarn and save
more yarn for distribution to handloom weavers. These are possible measures,
1 admit and the matter is being very seriously and earnestly examined in my
department with the help of all people concerned. I might assure Honourable
Members that during the last few weeks 1 have been doing nothing but think-
ing on this subject, not because of this motion or this debate but as & matter
of ordinary routine work pertaining to the department. This is the idtensive
work we have taken on hand just now. We wish to find out by what means,
either by way of regulation of cloth production in the mills or by going down
from fine to coarse or by any other means of pressure, influence or even
coercion we could get more yarn out for the handloom weavers. Because 1
am convinced of one thing,—even though the conviction of Honourable Mem-
bers is very strong in this matter, I may claim that my conviction is even
stronger in this respect,—the immediate short term plan of producing more
cloth can only be achieved through the handlooms. The mills will take time
to get new machinery for expansion. The mills will take time to influence
and bring round labour to rationalised production but the handloom is ready
there. The skill is there. The instrument is there. There is no question of
shortage, of labour. The man, and the women and the children, I know wure
ready and willing to work day and night. There is no trade union which can
make the handloom weaver cut down his working hours. His work is not
limited to any particular number of hours. I know this, as I have lived
among them. All the night, you can hear the fly shuttle moving. You can
hear the noise right through the. night if you live among them. I know that
big production through the handloom is ready to hand, if only we give them
yarn and you are prepared to pay for it. The problem is how to give them
varn. We know the number of looms available. We know that they can
weave so much per day, if we give them yarn. If there is any prospect of:
increasing cloth production within the year or within the next year, it can
only be done I feel through the handloom. The only problem is how to get
the yarn to the handloom weaver. The solution of robbing Peter to pay Paul
will not do; in the interests of the country Peter and Paul are both the same,

_in the sense that the total production has to be looked after. That is what I
meant when I refer to Peter and Paul. It is not my intention of making any
-acial or class or other distinction. I have in mind the production of cloth
#s a whole. If we take away the yarn from the mill, we must reduce the
cloth production of the mill to that extent. We must produce a new and
make a little more effort to get more yarn free out of the mill by regulating

the mill production. These are the ways in which we can deal with the
matter.
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Now, I would like Honourable Members to think a little further in this
direction. Today we are producing, as was pointed out, 16 hundred million
pounds of yarn, out of which 12 hundred millions are being used up by the mills
themselves and the remainder is being distributed mostly among handlooms,
because the ‘‘power-looms’’ may be neglected in this connection as not of
much account. The new.mills will take time to be set up and to start working.

Sri M. Ananthasayanam Ayyangar: Can’t you allot all the new spindles
tor the spinning mills ?

The Honourable Sri C. Rajagopalachari: That is a long term plan but the
-previous Government reserved for hand-looms the same proportion, namely,’
25 per cent of the out put of the new spindlage. The suggestion that the
entire expansion may be reserved for hand looms is certainly worth considera-
tion. In the case of expansion of spindlage where they are only spinning, it
will certainly be available for handlooms as it is now; but the question of
spindlage in composite mills will also have to be taken into consideration i
connection with the suggestion just now made. The question will arise as to
whether the whole of that new yarn must be made free for handlooms. We
shall have to examine more details in that ronnection but in any case the ex-
pansion will take time.

I therefore see no other way except the old proposition, the very old pro-
position, so far as I am concerned, that so long as the handlooms are linked
up to the mills, the trouble will be there. In the old days the trouble was
competition. Today the trouble is not competition, want of adequate quantum
of production. One depends on the other and the yarn produced now is practi-
cally all taken up by the mills themselves and there is no yarn left. So that,
you are linked to a partner who uses up all the raw materials.

So the basic thing that we must resort to is hand spinning. Here is the
charka, here are the two hands. The skill is easily available. You can with
these factors produce yarn in abundance throughout the country. A certain
amount of regulation and guidance is necessary in order to see that good and
sound yarn is produced. That is the only solution which appears to me to
be possible so long as foreign yarn is not to come into this country and so long
as foreign cloth is not to come into this country. Mathematically I am
coming to this, not because 1 amn wedded to a particular method or a particular
fact. The facts are there and we can see what the position is. It may be
said by the Machine party—‘let there be more spinning mills and let themn
produce at a quicker rate good and sound yarn through the machine’. That
is a sound proposition I admit but it is a long term plan.

Mr. President: The Honourable Member can continue his speech after
Lunch.

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock, M.
President (the Honourable Mr. G. V. Mavalankar) in the Chair.

Mr. President: I have received a communication from the Honourable the
Education Member in which he says:

“I am very sorry that during the question hour today I left before the final
question in my name had been answered.......... I answered what I thought was
my last question and left. I request you to convey my regret to the House for
my unintentional absence.’’

The Honourable Sri C. Rajagopalachari: Sir, I was setting forth the diffi-
Cculties in the way of supplying e sufficient quantity of yarmn to the handlooms. «
It is no longer, I said, a case of conflict arising out of competition with either
foreign cloth or with mill-cloth. But it is a difficulty arising out of thé' total
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shortuge in the supply of yam. We will have to struggle against this on all
fronts. We mwust increase the total output of yarn and for that reason we
will have to utilise all our resources. Some suggestions have been made and
1 an having them examined whether we can requisition a certain quota of
yarn from even composite mills and place it at the disposal of handloom
weavers as a first charge on the production of yarn in the mills. That will
not be mere coercion. It is that kind of pressure which may provoke further
efforts i re-adjusting production in the mills. 1t might lead to going from
fine to coarse and it might lead, on the whole, to an increased production not
only of yarn but of cloth also. It is also possible to adjust a few other things
into which I need not go just now by which we might get a little more of
yarn from the mills for the sake of handloom weavers. But, as I said, the
mora effective and immediate step seems to me to tap another source which
we have not hitherto been doing, and that is getting the yarn from the cottages
in addition to getting it from the mills themselves. There is no competitive con-
flict now. All our efforts must be to produce & larger amount of yarn. So,
the cottage yarn, the handspun varn, will go to supplement and it is such as
w2 can get straightaway into working operation, if only we put our shoulders
to the wheels. It should really be considered—and I take this opportunity
of referring to it—a matter of disgrace that anybody who can afford it should
wear the mill cloth which of right belongs to the poor man. It should be con-
sidered a matter of fashion and a matter of dignity to wear hand-spun and
hand-woven cloth. It is only then that we will be able to get more yarn out
into the looms from all sources possible. There is ready to hand a simple
machine and a form of labour which can give us the cloth that we require if
only we make special efforts in these directions. My colleagues and I will make
our best endeavour, on the whole, to get more yarn for the handloom weaver
and to help him in every way. Tt is not merely a matter of concern for the
handloom weaver and for his occupation but it has become today a concern for
the whole nation as to the amount of cloth that we require and which we do
not have. Therefore, it is not condescension on our part to help the handloom
weaver; it iy our own necessity that drives the Government to do everything
possible for its production. Therefore, it is necessary that we should make
every endeavour to get more cloth out of the handloom and more yarn for the
haudloom.

Reference has been made in the course of the observations made by the
Mover of this cut motion to the export of varn. He rightly said that we should
not export yarn when we are so much short of it ourselves for our own hand-
loorvs. But there are alwavs two sides to evervthing. To what places are we
now exporting? Honourable Members may not perhaps know that it is only
to Nepal, Afghanistan, some Arabian States on the Persian Gulf that we are
exporting a little yarn for the handlooms of those countries. The varn that
we export is about 478 tons or even less. To Nepal we are sending about 320
tons; to Afghanistan 180 tons; and to the Arabian States on the Persian Gulf
28 tons; altogether we send 478 tons of yarn. This is nothing. We must
remember that we cannot cut off all connections with our neighbours. We
shauld not look upon this as any serious inroad into our economv. Honourable'
Members should not mind this insignificant export to our neighbours for the
purpose of helping the poor people in those parts of the world.

Pandit Lakshmi Kanta Maitra: Is there any export of varn to Burma or
Indonesia ? '

The Honourable Sri C. Rajagopalachari: No; there is no export of varn to

* Burma or to Indonesia.  (An Honourable Member: “‘There is some sxﬁhgvlino
going on.') That is a different matter. T

Then, Sir, coming to the actual proposition which the Honourable Mover

of this cut motior had in mind, namely, that we should increase our supply
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of varn to the handlooms by a third. That is 1o say, & third of the yarn output
shculd be given instead of a fourth. It goines to the same thing. We should
Inérease the present supplb- of 82,0_(10 bates, by one-third. 1 thlpk Government
will b able to manage it and I have great plaesute in assuring Honpurab}g
Members that an attempt will be made in that direction. The figure given in
the cut motion can be reached with e little difficulty; it is not impracticable. .
But my efforts should be to make @ little more than that, to give the handloom
weavers more than whag is proposed in the cut motion.

Sri V. C. Vellingiri Gounder (Salen and Coimbatore cum North Arcot: ‘)Non-
Maubamnradan Rural): What about the export of cloth to other countries ?

The Honourable Sri C. Rajagopalachari: Export of cloth is not in the motion
and you would not like me to go into that just now. The export of cloth is
jusignificant, but that is not in the present motion, and I need not take up
the tiume of the House over that. Then refsrence was made to the actual dis-
tributior: within the provinces. 1 have already said that it is entirely within
the discretion of provineial governments. I may inform Horourable Members
that I have been able to make specific enquiry and ascertain that in provinces
where Government employ co-operative societies, the Textile Commissioner
directly puts yarn in charge of those co-operative societies. If the provincial
governments make legitimate efforts, they can see that the yam is distributed
by co-operative societies. There is no ditficulty in this whatsoever. But it is
not really. mal-distribution that is at the bottom of the trouble. There is
a great deal of competition on aceoumt of shortage, among the weavers then
selves and there is black marketting and wrong practices indulged in, Byt
the solution lies not in just changing the machinery. The soluticy lies in
increasing the amount of yarn that is available when those malpractices will’
g> down. Whether it is the trader who puts a inall commission on his yamn
or whether it is the co-operative society that Jistributes it, when there is plenty
ot supply there will be no difficulty in the position. When there is want of
supply, difficulty will be felt whatever be the machinery that we may set up.
Regarding the co-operative machinery for distribution within the province, as-
1 have said, we have no objection whatsoever. If in the circumstances of a
provinee, it is felt that co-operative societies might work better. well and good.
Honourable Members must convince their respective provincial governments
and the people concerned in regard to this matter. I rnight mention. that hand-
loom weavers are on the whole better off now than they were before. There
is no control over the price of handloom products. By increase in prices, the
handloom weavers have greatly benefitted. It is only recently that in one or
two provinces attempts were made to put @ price control upon handloom pro-
ducts, but those attempts have not succeeded verv much so far as 1 am aware.
On the contrary it has led to increase in prices at which the cloth is available
to the people. Restrictions sometimes act in that manner. I do not advocate
price control over handloom cloth because it will be very difficult to enforce this
regulation and harassment to the handloom weavers would be much more than
any advantage that you will be able to get out of it. That is the reason why
practically no province has attempted to put a control on price of hardloon:
products. On account of shortage of yarn and on aeccunt of increase in the
price of handloom products, there is increased compstition between one hand-
loom weaver and another, and hence a great deal has heen heard about corrupt
practices and maldistribution. As I have alreadv said, it is shortage that ig at
the bottom of it and that will be looked into.

Finally, T may say that T ani not behind any Members of this House in my
svinpathy, and the Government a= a whole are in full sympathv with the hand-~
loom weavers and feel necessity to improve their condition. In increasing pro-
duction by handloom weavers lies the only way of immediately impraving the
cloth supply in this countrv. I hope with this assurance that we will put forth
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our best efforts to improve the handloom weaver’s position, the Honourable
Member will withdraw his Motion.

Mr. Tamizuddin Khan: What about Government establishing in future
spinning mills. That is what the Honourable Member was going to say. but
he did not sav anything definitely. Or in the alternative what about Govern-
ment distributiug as far as possible to various provinces spindles on condition
that cnly spinning mills should be established and that they should set apart
a certain portion of their products for handloom weavers.

/ 'The Honourable Sri C. Rajagopalachari: Everything will be done in that
{direction as fast as possible. T have no objection whatever to the plan suggested
by the Honourable Member. The thing is, it may not have immediate effect
in regard to the handloom position. As I have already said the opening of
new mills is a definite plan and it will be taken up, but for the present we will

have to concentrate on how to get more yarn out of the exsiting machinery
availaple.

Sri M, Ananthasayanam Ayyangar: Have the Government evolved any
scheme to increase hand spinning and production of hand spun yarn?

The Honourable Sri C. Rajagopalachari: If the question is with reference
to the Central Government, the answer is, no, Sir, except by way of promotion.

Prof. N. G. Ranga: What do Government propose to do to promote it?

Babu Ram Narayan Singh (Chota Nagpur Division: Non-Muhammadan): T

want to know whether Government are taking any practical steps to meet the
situation ?

The Honourable S 0. Rajagopalachari: That is what I have been trying
to say that Government are taking practical and immediate steps in order to
get more yarn available to handloom weavers.

Babu Ram Narayan Singh: What are those steps?

The Honourable Sir C. Rajagopalachari: The steps that I referred to are all
directly concerned with the production of yarn. I hope Honourable Members
will leave the matter to be thrashed out and not merely spun out in a speech.

Syed Ghulam Bhik Nairang (East Punjab: Muhammadan): In view of the
assurance given by the Honourable Member, I beg leave to withdraw the
motion.

The cut motion was by leave of the Assembly withdrawn.

Marking of price and control on cotton cloth produced by the Indian mills

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
maday): Sir, I move:

“That the demand under the head ‘Department of Industries and Supplies’ be reduced
by Rs. 100.”

Sir, I move this cut motion iu order to elicit information from Government as
to the particular policy adopted in the matter of marking price on mill products
of Indian mills in this country. Even in 1945, I raised this issue. I would
refer the Honourable Member to the speech I made on that occasion. I do not
want to repeat all the arguments I advanced at that time. They will be found
on page 1325 of the Debates of 1945. 1 displayed at that time certain pieces of
muslin and long cloth and I then pointed out that for superior stuff, lower value
was marked and for inferior stuff, higher value was marked. We are not able to
.understand the mysterious process adopted by the authority which does this in
marking the prices. At that time the Member in charge was Sir Azizul
Huque and he could not give satisfactory explanation. I thought it was the
Textile Commissioner who was doing this, but the Honourable Member denied
that it was the Textile Commissioner. He said that it was some other officer
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who was responsible for marking of prices. Of course like the irresponsible
Executive Councillor that he was, he did not do anything to remove this
anomaly. I would again try to impress upon this House the vagaries that are
followed in marking prices by displaying a piece of cloth that I have brought
with me. On this piece of cloth, it is marked retail price is 7 as. 6 ps. a yard;
but as soon as it is printed—I do not know whether the colour is fast—the retail
price marked is Rs. 1-14-0. The retail price of a coloured piece does not bear
any comparison to the retail price of the same stuff when it is not coloured. I
cannot understand how one and the same stuff can become so expensive when it
is coloured. What are the factors which go to contribute for the sudden jump in
prices, I leave it to Honourable Members to find out. I have particularly got
this specimen to irnpress upon the Honourabele Member in charge that prices
should range on a certain basis and should rest on certain principles. For print-
ing this kind of cloth, surely it would not cost more than two or three annas per
vard and after being coloured, it should be in the neighbourhood of 10 annas per
yard. Instead of that, it is marked ag Rs. 1-14-0. The public in this country has
been compelled to buy this stuff at such a heavy price. It is more a black
market price than the real price, even according to their own marking even
according to their own valuation as the cloth was taken out of the mill before
being printed. On production it is valued at Rs. 0-7-6 but after printing its
price is Rs. 1-14-0. I will not give other samples.

Mr., Vadilal Lallubhai (Ahmedabad Millowners’ Association: Indian Com-
merce): Is it hand printing or machine printing?

Mr. Muhammad Nauman: As a millowner the Honourable Member should
know it; I am a layman and cannot answer that.

Mr. Vadilal Lallubhai: I think it is printed outside.

Mr. Muhammad Nauman: That is something with which I am not concern-
ed; I am only asking the Honourable Member to see whether this is justifiable.
In that debate also I pointed out that certain mills produced long cloth which
was priced at as. 13 a yard; and this was of definitely better quality than long-
cloth produced by some other mills and priced at Rs. 1-8-0. This discrepancy
exists even now. To our surprise the Honourable Member’s predecessor Sir
Azizul Huque—an irresponsible Member of the Executive Council—took no
notice of the debate and the speeches made. But I hope and trust that the
present Government with different ideals will consider feelings in the country
and mend matters immediately. When my Honourable friend Mr. Haroor spoke
on the subject Sir Azizul Huque said:

“I will look into the matter and try to see what best can be done. I am prepared to
have that matter discussed in the Consumers’ Council and the question of price examined.™’

But nothing was perhaps done after that. I will next deal with the method
of control. We find that every year and every month the production is coming
down; at least we are asked to use less cloth. The production is shrinking, or
the quota given to provinces is shrinking, for reasons best known to the adminis-
tration. What I want to say is that Government have nos been able to compel
these mills to have double or triple shift to meet the needs of the country. In
the alternative Government should have imported cloth from outside, as they
are importing foodgrains. Of course food is the first necessity but cloth comes
next; and so I should like to know the reasons why it has not been imported so
long from foreign countries like America or other places which have surplus
stocks. I do not know which countries have got this surplus but the Honour-
able Member should know and tell this House what the position is in other parts
of the world. I understand from quotations received from America by some
merchants who want to import American goods that America has got surplus '
cloth which they can ship to this country if special facilities are given to them.
One point of course is that while importing we must look to the prices and see
how they compare with the indigenous prices. .
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Much has been suid about black markets and I will not dilate on that
subject; but I must say that these millowners also have found out methods to
show to Government only a certain amount of production and perhaps hold up
the rest in order to dispose of it in some other manner. I do not know what
methods of contro! are followed by Government but I should like to know how
Government can be sure that the entire production of the mills is tendered to
Government.

As regards export of cotton clothing, although a very small amount has been
exported I must say that in our present conditions we cannot afford to export
and cotton clothing as we cannot export foodgrains. I should like to know from
Goyernment whether certain mills were allowed to make exports to other
countries and a certain quota was given to them for export to the Persian Gulf
and other places; and whether the interests of the country were considered and
the circumstances in which such permission to export was given. It is parti-
cularly important in view of the fact that our own cloth quota is being reduced
every day, thus making the life of the people more or less impossible. In Delhi
the individual quota of 36 yards per year has been reduced to 12 yards and in.
my own province of Bihar from 24 yards in 1945-46 it has come down to 18
vards. 1 should like to know from the Honourable Member whether these
factors were taken into consideration and whether he can give an assurance that
he will be able to adjust the price to production in a manner which wil! meet
the ueeds of the people of the country. Sir, T move:

Mr. President: Cut motions moved: .

‘}‘}Thzﬁ)o the demand under the head ‘Department of Industries and Supplies’ be reduce
by Rs. .

" As the time limit expires at 8-15 p.m. T will call upon the Government
Member to intervene at this stage. It will not be by way of reply but the House
will be in possession of facts from the point of view of Government. If there
is time left, the debates may be proceeded with.

The Honourable Sri O. Rajagopalachari: Sir, with regard to the wrong mark-
ing of prices T am sorry to say that it is impossible for me to replv to the specific
case that has been referred to in the course of the Honourable Member’s speech,
unless the matter is placed in my hands more specifically and with some time
to make inquiries. It is not possible for a Member of Government to say why a
particular piece is marked wrongly in pursuance of a policy for which he is
responsible. T accept responsibilitv for errors of the administration but T can-
not answer in any satisfactorv manner with reference to a particular case or a
particular error. The policy is that prices should be controlled and prices
should be marked on the pieces, there are various schedules and rules governing
the matter and there are officers entrusted with the work and a prescribed
procedure. If any errors like this are pointed out in time so that some inquiries
may be made T shall be only too glad to look into the matter and give satisfac-
tion. The gist of the matter is this: The complaint is that this hand-printed
piece is marked at too high a price. Tf that is to be enquired into. T have got to
get all the details about it, and T have to get explanation of all the persons who
are responsible for it before I can venture to give any verdict on the matter.
But T assert that the rules that have been made are good enough for
fixing fair prices and the procedure prescribed in good enough.
Infringements should be looked into when they are pointed out, but we cannot
simply assume that because this particular piece of cloth rouses indignation in
the mind, of the Honourable the Mover, all cloth is dealt with like this. It is
quite wrong to generalise from this case.

As regards ‘the policy, without this price-fixing we cannot simplv get on at
all, and the people would have much more trouble than if we dropped these
methods. The thing has of course to be dane properly. and for that reason I
would ask the Honourable the Mover and other Honourable Members to bring
such matters to the notice of the administration.

3 P.M.
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Mr. Muhammad Nauman: 1 have been bringing these matters to the notice
of the Honourable Member's Department since 1935.

The Honourable Sri C. Rajagopalachari: I am very sorry but if this piece is
as old as that I disclaim all responsibility.

Mr. Muhammad Nauman: This piece is new.

The Honourable Sri C. Rajagopalachari: Restricting ourselves to matters
on which I can.give reasonable explanation. I have said that matters of this
kind should be brought to the notice of this Department, and not merely made a
subject matter of comment on the policy, unless of course it is the intention of
the Honourable Member to see that there should be no marking ou pieces.

Mr. Muhammad Nauman: [t is"not my intention. I have pointed out about
the way in which these pieces are marked; there seems to be something wrong
there. .

The Honourable Sri C. Rajagopalachari: As [ have said even a single case
has to be looked into before coming to a verdict. But one case will not prove:
that tne machinery is bad.

With regard to export policy, though it iz not relevant to the cut motion:
itself, it is important enough for me to say a word about it. We are exercising
the most stringent attitude in regard to the export of cloth. I may assure
Honourable Members that it is with very great unwillingness and after very
gevere examination that we allow the very small quantity of export that hus
beer: kept up even during these difficult years. Just ag even when we are on
ration and we do not get sufficient rice from the bazaar in existing conditions,
when o visitor comes we do not turn him out, in the same manner with all
our ditficulties we cannot cut ourselves off from neighbouring countries whn
are in great difficulty. They send their’ Missions, representatives and high-
pliced officials tor a quota froun: here and there. In some cases Honourable
Members themselves press that small quotas may be allowed under™ circum-
stiances conneeted with any particular case. We cannot entirely get rid of
all exports, but 1 ean assure my Honourable friends that it is only after most
stringent examination that any such proposal is entertained, and I am parti-
cularly hard upon all these exceptional cases and I am trving to reduce them
ns mch as possible. But there are many departments concerned in such
matters. There is a department pressing for the claims of foreign countries
and rneighbourly relations. The Commerce Department has its owr outlook in
the matter. It must keep its contacts dnd trade connections with certain
countries which they cannot give up on account of bad conditions now. A
number of considerations have to be taken into account and some time the
Industries and Supply Department has to vield, but T can ussure this House
that so far as my Department is concerned, they are sll out against exports.
Wherever it is possible we object to exports. . -

I do not think I have anvthing more to say, but every effort wiil be made
to make the adwinistration as easy as possible. We hope when one day we
get our production to the right dimensions, all these difficulties will disappear
and we need not then depend upon very careful mrarking and we may leave
it to the-buyer and the seller to fix the price as thev want.

M:. Muhammad Nauman: Why can’t we increase our production?

The Honcurable Sri C. Rajagopalachari: That is attempted; that has been
the subject of very anvious consideration and we are trving to do it. Double
shift is going on in most cases, amd treble shift is being considered.

I may also take the House into confidence that we propose to have douple
and treble shifts at least in respect of varm so that we may have more yarn
and more hand-loom cloth. All' these aspects of the matter are being looked
into and once again T assure the House that evervthing possible will be done.s

L]
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Mr. Vadilal Lallubhai: Sir, the example given by my Honourable friend Mr.
Nauman, is certainly a serious one. The price of cloth was As. -/7/6 per yard
when the cloth was grey and when the cloth was printed, it was 1/14/- a yard.
I understand certain quotas were given to hand-printers in Bombay, Ahmedabad
and other places, and I also understand that these hand-printers instead of
printicg by hand, they printed on small machines. What they did was this
that they printed kacha colour which would fade and go down in water or
stear and ruin the prestige of Indian prints. It is possible that this machine-
printed cloth by hand printers may have been given at a high price, otherwise
it is jmpossible that a piece of cloth valued at -/7/6 would be sold at 1/14/-.
I wonld request that the Government should go deep into this matter, especially
into (;;ho case which has been pomted out by my Homourable friend, Mr.
Muhammad Nauman, and if there is any misuse on the part of hand- -printers
they ought to be punrshed because it ruins the prestige of Indian prints. I

understand extra quotas were being given and if that extra quota is being
used, it should be reconsidered.

Further my Honourable friend was talking about holding out production.
[ can assure him that the entire production by the mills has got to be given -
over to the Textile Commissioner for distribution. There is no question of
mills not giving over their eutire production, but the difficulty is that the pro-
duction has gone down considerably during the last year. It has gone down
by 25 per cent. and I must say that this House has to thank itself for that
because they did not listen to my advice last year. I said that the Textile
industry ought to be given some time to reorganize so that we may have three
shifts where it is possible, but the nine hour day was reduced to eight hour day.
Although the Government of India wanted to exempt the textiles industry but
1o the Bill which was passed it was not agreed to. I said that the Textiles
industry should be given exemption because we were passing through abnormal
times and it was very necessary to reorganize the industry. At that time 1
said that whatever exemption you give, you ought to do it here, but if you
leave it to the provinces they will dare not do it. My prophesy has come true
and T may tell you that even if the Provincial Governments try now they will
not be able to come back to nine hour day. But I must say that it is possible
to rationalize the industry and if the Government tries they can have in mamy
centres three shifts in which case we can produce more yarn. On the other
cut motion, the Honourable the Industries Member said that he would like
to give more yarn to the handlooms. I feel that not only what he desires will
be obtained but if he perseveres, as I know he is persevering day and night
these dayvs, he will be able to get more yarn and more cloth with the co-opera-
tion of industrialists, labour and technicians. I am sure in a few months time

India can expect more cloth and yarn production due to the hard work of the
Honourable the Industries Member.

The Honourable Sri C. Rajagopalachari: Sir, there is just a point on which
I should like to make a brief statement in reply. The mover of this cut
motion suggested that we might import cloth and yarn from outside. There
is very little chance of this. In fact there is no chance of our getting any
textiles from abroad, whether it is good or bad. Even if there were some
chance, Honourable Members should consider very seriously whether it is a
wise plan. 1t may be that we are having a shortage but as long as we are
able somehow to get on with the quantity of cloth that is produced in this

country. I think it “would be wise not to go back to the old tendency of import-
ing forelon cloth.

Mr. Muhammad Nauman: We are not able to get on: that is the trouble.

The Honourable Sri C. Rajagopalachari: It is a matter of degree, Sir. In
the case of .cloth the fact is there, that we are getting on. The demand is
“there, I admit. The misery is there, I admit. But we are getting on, thanks
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to the sun under whiech we live, for we can bear a lot of shortage in respect of
cloth, if only we make up our minds rather than hand over the prosperity of
our country once again to the tender mercies of foreign exploiters.

Babu Ram Narayan Singh: That is no justification.

Shri Sri Prakasa: Could the Honourable Member tell us how it is that there
is this sudden difficulty, a difficulty that was not experienced before in regard
to tkie matter.

The Honourable Sri C. Rajagopalachari: 1t is due to this. Possibly we, all
of us, do not have all the facts before us. The picture would be slightly
different if we had all the facts. When we have just reached sufficiency, even
a little shortage is felt very acutely. From 4,500 million yards we have come
down to 4,000 million yards and that creates all this difficulty. In the old days
w» were less in population. Now every year we are increasing by about four
millions. It should be remembered also that our standards are higher now.
In the old days a large fraction of our people did not wear adequate cloth: now
a much larger fraction of our people are wearing adequate cloth and wish te
wear adequate cloth. In the old days the cloth that was produced in the
country was ample for the city and small-town dwellers, because the villagers
did not want much cloth. But today if we keep our eyes open when we go
round wé find everybody of every rank in life wearing more dress than they
used to do before. Therefore the average demand, has gone up and the position
has become more difficult. That, in my opinion, is the reason fo this difficulty.
Figures point out that there is a slight fall but that slight fall is not enough
to explain all our troubles. The rise in the standard of living is the real expla-
nation of the difficulty that we experience.

Then there is a further thing. During the war the output was very great and
machinery was worked to death and there was no proper replacement. All
these difficulties have to be dealt with and they are a matter of time.

Mr. Muhammad Nauman: Sir, In view of the assurances given by the
Honourable Member I beg leave of the House to withdraw the motion.

The cut motion wag by leave of the Assembly withdrawn.

DeEManD No. 11—CABINET

Necessities of effecting General Economy in the Expenditure of various
Departments

Shri D, P. Karmarkar (Bombay Southern Division: Non-Muhammadan
Rural): Sir, I beg to move:

“That the demand under the head ‘Cabinet’ be reduced by Rs. 100.”

The object of this cut motion has been mentioned as ‘‘to discuss the neces-
sity of effecting general economy in the expenditure of the various depart-
ments.’

Farlier when in the course of the general discussion of the Budget this point

was raised, the Honourable the Finance Member was very emphatic in the
expression of his conviction that there is very great scope for effecting economy
in the expenditure which is at present incurred. It is very conventional to
say that there has been extravagant expenditure in so far as the Government
of India is concerned.

Shri Sri Prakasa: Sir, may I know what member of the Government is in
charge of this cut?

Shri D. P. Karmarkar: Looking at the cut as a whole it seems to me that
the whole Cabinet is responsible, as it is a cut for the reduction in the ex-
penditur : of the Cabinet. .

. Shri Sri Prakasa: But still somebody’s head has to be cut.
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Sk D. P. Katmarkar: To continue the thread of what 1 was saying. it is
also conventional to say in jnstification of the huge expenditure now being
incurred by the Government of India, that the various departments are expand-
ing, that the functions of the state, though they started originally with the
policing of the area under their control. now in civilised times, have extended
and indeed the Government of India has begun to look after the good of the
people as a whole and has embarked on new schemes involving direct expendi-
‘ture. T will not look at this question in the brief time at mv disposal from
a mere superficial point of view by looking at the expenditure which was there
teforé the war, br looking at the emend:ture which has resulted as a result of
the €ar and bv making a comparison of the present expenditure and the past .
experditure and suggesting that there should be retrenchment and economy
onlv in that respect. If we have to take a whole view of the situation under
the mresent civcumstances. T think we should iudge ourselves as being on the
threshhold of achieving a new status. namely a status of sovereigntv. TIn
times past we were a subiect nation. subiect to the ecomomie econtrol of « foreign
ration and therefore our budget structure. our expenditure structure. our
revenue structure, all these were influenced bv considerations extraneous to
ths nonular eood. Tf onlv we were to cast a glance at what has happened,
the vrecent administration started as an administration. principallv and primari-
Iv. for maintainine law and order. Of late it has launched on schemes which
might come under the categorv of the general good of the people. Now that
we are analvsifig the present economic nosition and making proposals for intro-
ducing economy. we have to pay attention to both these aspects and while:
domg so, with all respect T have to suggest that there should be a double way
of approach to the subject. one of them being a long term view and the other
a short term view. The long term view would involve our considering what is
likely to be our revenue structure, our expenditure structure during the next
five or ten vears. I will be told naturally that at this stage our present consti-
tutional position is hanging in a balance and therefore in anticipation of what
our revenues might be or what our expenditure might be and we would make-
an uncertain sort of judgment. But as we are considering the matter at the
moment and giving a little serious attention to it, I should myself be tempted
to take also a long term view. Assuming for our present purpose that the
Tresent arrangements may “continue, if these arrangements are disturbed, those-
who will be in charge of the administration in the disturbed arrangement will
take care to make an assessment of facts as thev exist at that time. But at
the present moment I should suggest that we should also have a long term
view of what our economy should be like and when we take that view I should
respeetfully invite the attention of the House to what has been our revenue
and expenditure structures in the past. Of course that past is not likely to
“be the sole guide to us in judging of the future ag a whole. I see, making a
few broad references, that twenty vears ago, that is in 1927 our total expendi-
ture stood somewhere near about 93 and odd crores. Then it continued like
that with more or less slight changes till we came to the war. And the war
has disturbed our economy. The total expenditure as it stood in 1939 was
somewhere about 88 and odd crores. Tt went up to 107 crores in the first
vear of the war, to 120 crores the next vear, to 280 crores the next vear and
in the last two vears it went up to the abnormal figures of 434 and 484 croves.
As T said in my earlier observations in the course of the general discussion on
the Budget, the expenditure in the current. year has not reduced itself to the

proportions to which we expected it to reduce itself.

Reviewing the revenue structure during a similar period, twenty years ago
the toial net revenue was 93 crores. Pasemg over a period of fifteen vears the
revenue dwindled to 70 crores and odd and stood somewhere between a little
#bove 70 and 93 crores. Then the war disturbed our economies. Taxes were
piled upon taxes. Wa know to our cost thst the additional deficit incurred
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during the last nine years amounts to the fabupus sum of 1285 crores—a heavy
burden upon the revenue resources of the country. Vhile judging ot the future
for the next five years we have to have a broad estimate of what our definite.
revenues are with a margin of error, and so shape our expenditure from now
on so as to make it fall reasonably within the revenues that can reasonably b
expected. We know how the Honourable Member's present taxation proposals
have greatly disturbed many interests in the country. I shall not speak on
the nierits of the proposal at the present moment. But 1 should certainly say
this that if at the present moment Government were in « position to recast
sheir expenditure in such a manner as not to have necessarily to increase the
revenues by having recourse to fresh taxation of a contentious uature, it would
certainly have meant very well for us, because from now onwards we are in
& position to think how to meet our expenditure from our revenue in a better
munner than it was permitted to us in the past. Looking ut the question from
that point of view and especially inviting our own attention to the faet that
during the last 20 years the only surplus years were about threc or four—almost
all of them, even prior to the war, were deficit budget years—taking into con-
sideration all these factors, it is certainly up to us to so arrange our expenditure
for this year and also for the succeeding yeurs as not to disturb the economy
oi the country very greatly. Certainly we shall have to take steps to increase
the expenditure in matters which absolutely make it necessary to increase our
expenditure. We may also find it necessary to impose fresh taxation where
the community concerned is strong to bear it. And we shall have to expand
our economy. It is up to us to consider what has happened in the past, what
are cur present conditions, and what may reasonably be expected to happen
irs the near future. Judging from that point of view, Sir, one or two facts
stand foremost in our present position. Firstly, as 1 said, there is our recurring
deficit, secondly our increasing public debt. As figures show, the public debt
ns it wil]l stand at the end of the present year will be to the tune of about
Rs. 1,886 crores—an increase of Rs. 959 crores, as figures stood prior to the
war. Thirdly, our increasing respdnsibilities. There is one little paragraph
devoted in the Explanatory Memorandum of the Budget to what the expenses
of the Defence Department may stand like. His Majesty’s Government and
this Government have agreed, it is pointed out’there, that hereafter the ser-
vices of troops lent to the particular Government will be paid for by the Gov-
ermm.ent which utilises them. As I visualize things, a little after about the
end of this year when the British Government has promised in all solemnity
that the British would quit India, I am afraid our defence responsibilities would
increase far more than we could imagine now, and everyv soldier that we nay
invite for a temporary period will cost us greatlv. Judging the question from
that point of view I am afraid our responsibilities for defence expenditure will
be far more than what we are likely to think about.

The question is this. In our present position we find ourselves surrounded
by the increasing personnel of the administration. I will not tease the courtesy
of this House by going into very great details. There have been figures worked
out in every Department. We find as I had the occasion to observe
in the course of the general discussion of the budget, that things
have grown worse, especially after the end of the war, than before or during
the war. Looking at the question in that perspective. taking both a long-range
and a short-range view, there are certain suggestions that come uppermost in
.one’s mind while judging of these things, namely the economies to be introduced
now and in the immediate future. One would obviously be the decrease in
the personnel. And there one has to face the objection that if you are growing
into a free nation vou will necessarily have to expand your personnel. ,For
instance in the External Affairs Department you will have to increase the
nvmber of Ambassadors. Certainly, ves. We shall expand our Departments
‘wherever there is absolute necessitv. And we shall curtail our Departments
-where they ‘have expanded beyond all reasonable necedsity.
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The second wyy is one which Government are already thinking of taking,
and that is to Indianise the services us much as possible and thus reduce the
expenditure which is involved in inviting personnel from outside for serving
us. That would also incidentally, if 1 might mention, increase our own etficiency,
There is a fallacy,—and I am not speaking disrespectfully of any experts whom
you might have invited—that after all is said and done, whatever the exploita-
tion in the process of history may have been, the British Civil Service has
justified its own existence and has rendered very nice service by the country.
That, Sir, in my opinion is a fallacy. And this process of Indianisation will
uot only involve a reduction in expenditure but will also increase the efficiency
of qlr services.

While on that point I would also briefly refer to the departmental tiers.
When I first looked into the demands for grants last year and saw the tiers of
officers I was reminded of the South Indian temples. The Virupaksha temple
ot Hampi for example has nine tiers one above the other. When I looked at
the demands for grants 1 saw all types of officers, research Officers, Special
Officers, Under Secretaries, Assistant Secretaries, Deputy Secretaries, Con-
trollers, Supervisors and Superintendents and so on. There is no end to this
terminology. There seems to be some charm in the nomenclature. I would
not quarrel if you call a chaprassi a Controller-General. There is no quarrel
about the name. But if a Controller has to be paid Rs. 2,000 then I wwould
certninly quarrel. These tiers have increased especially during the war. I
would invite the attention of the House, without going into details, to the
seriee of officers, for instance, in the Information and Broadcasting Department
or the Industries and Supplies Department, or I might well with liberty say
take a dip into any of the Departments and you will find officers over officers,
possibly with some little purpose but largely without any purpose. That, Sir,
should be simplified as much as could be simplified.

.Another useful way of reducing expenditure is this. My honourable friend
Mr. Reddiar hag placed a statement in my- hands giving the new appointments
in 1epiy to a_question of his which he put this morning. That will show that
even last year has been an unnecessary increase in the number of officers.
Ou the point of this personned I think it would be extremely useful if  rational
analysis were to be undertaken in respect of each department. Such a thing
was done by the Government of India with regard to the Postal Department;
they calculated exactly how much time would be required for a clerk to give
five envelopes when a customer comes for them. I would not suggest such
a harsh treatment. If even half the care is exercised I should think that
that would cut down the expenditure of Government a great deal.

I will enter on the discussion of a little contentious measure because I feel
that some Honourable Members of this House may not agree with me. I
should certainly understand a very liberal minded but wealthy mam parting
with his amounts in charity. But I find myself difficult to agree with pro-
posals for handing over large amounts to the Provinces as grants in a year
during which the only correct description of our financial position would be
“vankruptey’.

Now under those circumstances, whether it would be wisdom to spend
crores and crores of rupees over schemes of development undertaken by the
provinces is a question on which T hold strong opinions and my opinion is this,
that at the present moment it would be wiser to go slower.

_Those are the different ways in which one can go into the whole question
of introducing economy. May T respectfully ask, Sir, how much more time
is avaflable to me?

M:. President: The Honourable Member has spoken for 15 minutes. As
2 Moer, he is entitled to 20.
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Shri D. P. Karmarkar: I will only give one instemce by way of illustration.
1 could not resist the temptation lately of going into the details of one of the
departments. What I am going to say is intended to serve only as an illus-
tration. The same is true of ‘almost every other department. I mention as
an instance the Information and Broadcasting Department. If any one cares
to look into the details, he will find that it began in a very humble manner,
Formerly the officer in charge of it was called the Controller, Not being
content with that name, the Governmnent of India made him Director General
and if one were to go into the lists of officers he will find that after the Con-
troller became the Director General, he requited three Deputy Directors Gene-
ral and other subordinates also. Now, we find that a department which
started with very humble beginnings has got three Deputy Directors General,
one Director of Administration, An Assistant Director of Administration, an
officer on special duty and two Superintendents. I am only summarising the
number of officers in order not to tease the patience of the House. In addition
there is also a Deputy Director General for Programmes, an officer on special

duty and a Director of Programmes, all of them undoubtedly drawing high
salaries.

Now, there is another orguanisation, as part of the Broadcasting Department
and that is the Central News Organisatior. It started with very humble
beginnings. It originally started with a news editor and three sub-editors.
Now, there is one Chief Editor. This organisation which started in the first
instance with one News Editor and three sub-editors now has one Chief Editor
seven News Editors, 32 Assistant News Editors and Sub-Editors. 1Iu addition
there are a special representative and two reporters. This is about the Central
News Organisation.

Here I have a local complaint to make and that is that in spite of the
whole of this staff the department finds it very difficult to spare an additional
15 minutes to the Kannada language which is spoken at the present moment
by lakhs and lakhs of people. This is just ag an aside.

I should like to point out that whatever artificial importance, English may
have had in the past. it should at least cease now but we find to our surprise
that a gentleman or a gentle woman, whoever it might be, if he or she hag a
good voice for the microphone gets a post and just for announcing in English
and doing nothing else, they are getting Rs. 700 whereas a poor Indian
Announcer with similar qualifications is receiving not more than Rs, 150 for
corresponding service. That is the thing to which I want to draw attention.

1 an also staggered, I am speaking subject to correction on this point, to
see—and I find it very difficult to bring myself to believe—that there are not
less than 100 gazetted officers of the Central News Organisation. What all of
then: are doing T am really at a loss to know.

You will also be surprised at another thing. If the same thing happened
i1 the Legislative Assembly Department, you, Sir, would immediately pounce
upon it and stop it but what do we find in the All India Radio. There are
three different reference units with a number of different officers for the
different kinds of work to be done. They are occupyving three different rooms
in the same place. If all these units could be amalgamated and if one Central
reference unit could be established, it would result in considerable economy of
time and money. All these things could certainly be reorganised. I will not
go into further details of this organisation. The same type of remarks might
be multiplied in the case of other departments but I shall not add to the
miserv by doing so. I think it will be better to repeat the formula which
Gautama Buddha laid down when dving. He said ‘Pursue thy salvation with
diligence’ I should say to the Government of India that the salvation of the
Government of Indiw lies in the economy that they might practise.

.
.
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I was myself struck with a very little thmg and I was very much stunned
anyself to hear it. There are a lot of little things that happen. I was told,
1 win speaking subject to correction—something about a highly placed officer
of u departinent of the Government of India. I could even mention the name
“of the officer concerned. He wauted a radic at the expense of the Government
exchequer and he thought of getting ome and debiting it to the Govermment
accounts. Now, if it was given out that a radio was going to be purchased,
the Audit Department would pounce down upon that department. The audit
wfficer might say—why do you want a radio when your department has nothing
to do with radio listening. Now, a new nanie was invented for the purpose

{ they called it—high frequency clectro magnetic set and that was how it was
entered in the accounts of the Government of India. If such things could
happen I should respectfully say that we are living in an atmosphere of very
great extravagance. One should expect better thln% to happen in the Gov-
‘ernment of India. The Honourable the Fimance Member has already said
thas there is going to bhe an inquiry into the question of economy and I hope
that Government will take note of all the new expenditure entered in the
‘Budget for next vear. They should hold up all unnecessary expenditure until
the committee goes into the matter and the monev may be spent afterwards
if necessary. If officers are appointed beforehand they will hold on and it will
be difficult to dislodge them afterwards. T suggest one remedy. When an
_office falls vacant, do not fill up that office again. 1 should celta.lnl\ request
“that ihis matter be placed before the Standing Finance Committee and before
the Public Accounts Committee and until t.helr report is received, I should
certainly suggest that no new expenditure should be permitted unless it is
.aksolutely necessary.

Mr. President: Cut motion moved:

“That the demand under the head ‘Cabinet’ be reduced by Rs. 100.”

The Honourable Mr. Liaquat Ali Khan (Finance Member): I must com-
.pliment my Honourable friend on his speech. He has placed the matter in
‘a very reasonable and very forceful manner. As T said in my Budget speech,
the Government of India are seriously perturbed over the expenditure of the
.Government. I have already.proposed the appointment of a committee to
_examine this problem and I have said that it is my intention that that
committee should consist of members of the Central Legislature as well. 1
_can assure the Honourable Members of this House that we are as anxious as
anyone of them to curtail all unnecessary expenditure. My Honourable friend
‘has given some figures of the budgetary position in the past and of our income
.and of our expenditure. All that [ need say is that I hope we will not go
back to the past. With development and improvement, both our income gnd
expenditure must increase. What we have got to see is that there is no waste-
ful expenditure incurred by the Government of India. I cannot agree with
-him that we should cut down any necessary expenditure which will benefit
.the country in some form or other. My Honourdble friend has stated that if
.our expenditure had been less, there would have been no need to raise any
‘more money. I think we should not look at this problem in that light. The
.more money we will have the better improvements we will be able to carry
out for the good of the peoples of this country. Therefore, 1 should not look
at this problem merely from this point of view that we should not get any
fresh money for our revenues. We must get as much money as we can W1th-
out injuring the economy of the country.

My Honourable friend has laid great emphasis on the increase in the
personnel in the various Departments of the Government of India. This is
one of the war-time legacies and all that I need say is that the Government
s fully aware of the great increase that has taken place and that also will be
‘one of the matters for the Committee to examine.
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Now, 8ir, my Honourable friend has not looked with favour on the grants
that bave been provided for development purposes to be given to the provinces.
I am afraid I cannot agree with him on that point. Any money that is spent
on the development of the country—social or economic—is money well spent,
and I would not grudge giving any amount of money to the provinces for deve-
loping their areas so as to benefit the population of those areas.

My Honourable friend has given some details about one particular Depart-
ment. I do not think I need go into that. There is one proposal that he has
made and that is that no new expenditure should be incurred till the Committee
has had an opportunity of examining the position. I cannot accept the proposi-
tion that no new expenditure should be incurred, but I think one can say that
no new expenditure which is not necessary should be incurred till such time
as the Committee has had an opportunity of examining the position of the
various Departments of the Government of India. ~And in this respect, I think,
those of the Honourable Members who are members of the Standing Finance
Committee would bear me out that I have always given them the freest hand
to express their views and give their opinion with regard to every item of
expenditure that is placed before the Standing Finance. Committee. I have
never tried to influence them in any way that they must give their approval to
certain items of expenditure which are placed before the Committee. I want
to give as much freedom to the Standing Finance Committee with regard to
this matter as it is possible for me to do, and it will be my endeavour, as far
as possible, to carry out the wishes of the Members of the Standing Finance
Committee, who are the representatives of this Honourable House. Sir, as I
said at the beginning, we are all anxious for economy in the expenditure of the
Government of India and I am very hopeful that the Economy Committee,
which we propose to appoint, will be able to give some very valuable suggestions
and make some very useful recommendations to the Government for reducing

unnecessary expenditure in the various Departments of the Government of
India.

Shri Sri Prakasa: Will this Committee add to the expenditure of the
Government ?

The Honourable Mr. Liaquat Al Khan: That will depend on the Honour-
able Members themselves.

Shri D. P. Karmarkar: With your permission, Sir, I beg to withdraw my
motion. .

" Prof. N. G. Ranga: Sir, T beg to move:
.The cut motion was by leave of the Assembly withdrawn.

DeEMAND No. 55—DrPARTMENT OF INDUSTRIES AND SUPPLIES
Policy in regard to Controls of Articles other than Food
Prof. N. G. Ranga: Sir. I beg to move:
. ;{Thait‘.:)o t’}}e demand under the head ‘Department of Industries and Supplies’ be redficed
X 8. . , A
Sir, before the war began, I was all for more and more controls, because
I was then under the impression that left to Government many fhings would
come to be managed properly, efficiently and in the public interest. But as
the war has gone on and now that the war has been over, T am coming to feel
that the less work you leave tc Government, so far as these controls are con-
cerned, the better it will be. We have learnt one thing as a result of this war
and that is how weak, inefficient and undependable are generally these public
functionaries in the employment of the Government, especially when they
happen to hold key positions and are in charge of the distribution of commodi-*
ties and services which are in short supply. We are of the opinion that my
Honourable friend Mr. Karmarkar will find greater satisfaction in regard to 1=
plea for economy if we can only get rid of the maximum pumber of controis
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that we are suffering from today. For every rupee that we spend publicly
through the public exchequer on the administration of these controls, it shows
chat the public either as consumers or as producers or even as middlemen are
spending or losing easily Rs. 10. Because of these controls, whether in the
shape of black markets or too high prices or too high marging of profits and
commissions by these various cadres of middlemen, more money is being wast-
ed by Government upon these various officers and the hirelings who are asso-
ciated with them. One would have excused it if these controls had come to
an end six months after the war was over. The fever of controls seems to
hgve caught up the imagination not only of the Central Government but also
o; the provincial governments with the result that every day new controls are

ing instituted and people are being persecuted. I wish to. give one or two
examples from my own province. Some merchants in my province took it
into their head to make some money in regard to what is known as sun-hemp
seeds which are very badly needed by the peasants for production cof -cattle
fodder. One of the merchants seem to have told some Madras official that the
orice at Rs. 30 per bag was too high. Government really thought the price
was high. The gentlemen who were in charge of controls found another
opportunity to hold people to ransom and they suddenly decided to bring sun-
nemp under control just two or three weeks before the season actusally came
upon the peasants to sow the seeds. Though the sun-hemp was controlled at
Rs. 30 per bag, at that time it was selling at Rs. 85 in the market, immediately
the stuff went out of the market, one never knew where, the peasants could
not get at the stock, they had no information as to where the stocks were
hidden, nor were the Government able to find out what total quantity of
stocks were available, but all the same the peasants needed sun-hemp seeds
for sowing and they had to purchase them at prices ranging from Rs. 50 to
Rs. 120 per bag, though nominally it was supposed to sell at Rs. 30 or Rs. 35
per bag at the control rate. What is more even after getting the sun-hemp
seeds at the black market rates, the poor peasants had to tip the policemen in
order to smuggle away the seeds to their homes. You can very well imagine
the misery of the peasants. The same thing happened in the case of cotton
seeds. That is also a vital necessity for cattle fodder. FEven in case of cotton
seeds the peasants had to pay to the Controller and other hirelings under him.
Take the case of matches, kerosene, jaggery, sugar and various other cgmmo-
dities, in regard to all these things, there is so much corruption.

Only this morning my Honourable friend the Member for Industries and
Supplies told us that there is real shortage in total yarn production in this
country and he was asking us to bear with the Government because the
standard- of living of the people has gone up and therefore their expectations
have gone up and therefore there is real shortage, effective shortage in the
supply of yarn and that is why all this clamour and dissatisfaction and so on.
It may be so. . During the war, there was much more cloth and yarn. All that
were being diverted away from general consumption for defence purposes. All
that now must be available to the people. The same machinery, the -ame
mills are still working, even according to the report of Mr. Thackersav, it iwas
proved by one of my Honourable friends that production is much greater now.
and in spite of that, there is shortage. The wonder of it is that people are
not going naked without clothing, they are having all the cloth thev want,
they are getting all these controlled commodities. The only trouble is there

" is maldistribution. Those who have got plenty of money are able to get more
and more, as much as they want and those who have no money are going
without a proper supply and any one who gets any sort of supply, adequate or
madequabe is obliged to pay all these officers and the various adjutants a very
heavy price by way of corruption. It all comes to this. The stuff is there,
it is being distributed, but it is being ill distributed. ~That is complaint
number one. Nexb in the process of this distribution, the control officers and
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the various departments associated with them and all the various middlemen
and all these people are getting their ill earned profits. That is one of the
reasons why I want these controls should go. Then the question arises do
we want all these controls to go or do we want only some controls to go and
some to remain? I would like to join my Honourable friend Babu Ram
Narayan Singh and say that all controls should go. The difficulty is this. If
you do not have controls you experience certain difficulties, when you have
controls, you experience certain other difficulties, when you think of giving up
these controls, their fears go up by leaps and bounds, and sometimes we are
also told that once these controls have gone, the things are not available at
all anywhere. Recently we experienced difficulty in the case of cotton seeds
and some other commodities which have gone out of control. I am also
assured by certain people that prices have gone down by 20 to 50 per cent.
and the stuff is available in the market.

Sjt. N. V. Gadgil (Bombay Central Division: Non-Muhammadan Rural)-
The price of groundnut, has gone up by 30 per cent. in one day.

Prof. N. @G. Ranga: In Bombay, everything is peculiar, your Stock ex-
change manipulates things in any way they like.

Sjt. N. V. Gadgil: Not only with regard to groundnut but of various other
commodities, prices have gone up.

Prof. N. G. Ranga: Your merchants are capable of mischief. Therefore it
is not so easy for me to suggest that Government should remove control over
food. I dare not suggest that. I shudder to think what will happen if control
over food is removed. I am afraid of the consequences, if things go wrong.
Therefore I would rather put up with controls for some time. In the mean-
while I should like to make one suggestion to the Government not only in regard
to these controls but in regard to controls over other commodities that they
should call some sort of conference of experts who have experience of these
controls and also of those who claim to represent the consumers and also those
who represent the middlemen and then with their help try to find out why
these controls have created so much trouble for the masses and in what manuer
these controls can be better administered or can be completely given up. That
is particularly in regard to food control. Coming to other controls there is c¢ne
very useful pamphlet published by one of my friends who is associated with
the Ahmedabad Labour Union. He is Mr. Kandhu Desai. I dare say my
Honourable friend Mr, Rajaji has alreadv read that pamphlet with the care
which it deserves. There are so many facts given in this. I do not wish to
traverse all of them. T would commend this pamphlet for the attention of every
one of the Honourable Members of this House. I only want to touch upon
one or two things. We are told in this pamphlet that before the war® the
middlemen or the wholesalers were allowed only a margin of one per cent. profit
for all their troubles over their total turn over or over the price of cloth or yarn
that they were selling but the Textile Control Board has allowed them three
per cent. They have given no reasons at all for this 8 per cent. over the total
value of cloth or yarn that was passing through their hands. The price of cloth
and yarn has already gone up by 200 per cent. and even 300 per cent. over °
prewar prices. In spite of that, these people are being given 8 per cent. instead
of one per cent. He also mentions the illegifimate ard secret gains made by
the managing agents and their friends and associates in the purchase of mate-
rials and stores and on the sale of products etec. Not being satisfied with this,
these gentlemen want to make more money. Today the industry has got on
hand 40 crores of liquid cash which might be utilised for renewals. Notwith-
standing all these facts the plants and mills are stil' in good working condition
and the amount drawn as commission is ten times the amount that was being
paid to managing agents during normal period for services rendered by them to
run the industrv. Tf one were to look very closely into cloth control business,
one would be convinced that it is a very well planned out racket to defraud the
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consumers under the camoutlage of government authority and dignity. Why
does it happen? 1 think one explanation is that when these prices are being
fixed these officers are expected to take into account the cost of production at
the marginal form and the murginu. form of cost of production is nawvurally the
muximum and because it is ineflicient and it is incompetent and so on—the
machinery may be dilapidated or out of date and various other things—the
wmarginal forms of cost of production is so high and the control prices are being
tixed at the maximumn level with the resuit that a maximum number of items
in any one particular industry can enjoy what is known as producers’ services.
?d the consequence is that there is no possibility at all for the consumers to
enjoy any consumers’ surplus. And once you make this free gift of producers’
surplus to these various producing firms the prices naturally go higher and the
consumers are continuously exploited.
[At this stage Mr. President vacated the chair which was then occupied by
Mr. Deputy President (Khan Mohammad Yamin Khan)].
Thirdly, ‘Sir, in the administration of these controls only the producers’
4P interests ave taken into cousideration and not the interests of con-
bt sumers. 1 may be told that on the Textile Control Board there are.
one or two representatives of the consumers. I do not know; but even if there
were to be one or two that is not enough. Their interests are not properly
assessed and valued and they are not properly considered; and the result
is that they suffer. The worst of all these controls is this. The face
value of the commodities or services that are being controlled today is
not the real value to the consumers; it is only one-third, and often-times
it is even one-fourth of the real value that the consumers are obliged to
. pay. That is why I want these controls to go; but supposing these controls
go what is likely to happen? It is our duty to think about that also. We
expect all these industrialists and middlemen to compete with one another.
But how will they compete? Has it not been a fact that during the war .-10st
of these people have come to organise themaselves into a sort of semi-monopolies ?
To some extent it is true. But even then once these controls go there will be
8 chance for new people to come into these trades and these industries and
the earlier people also may fall out among themselves as sometimes robbers
do. Then there is bound to be a greater chance for competition among these
people than there is at present. Thirdly, the efficiency of any production is
likely to go up. Even in distribution what is happening as a result of these
controls is this. These people are assured of a particular rate of return
whether they are efficient or inefficient, and so there has been no inducement
at all for greater and greater efficiency or for weeding out inefficient firms or
individuals. That difficulty can be minimised, if not completely eliminated, if
these controls were to go. Fourthly, I may be told that if the controls were to
go the poor people are bound to suffer much more. I agree that controls there
should be only for the sake of the poor people. May be some of these controls
were instituted in the interest of the poor people,—I do not know,—but in
. actual fact it is not the poor people who are being benefited in most cases by
these controls, but only the rich people. Why? Because the stuff is there
and according to the controls the stuff is given to certain permit-holders—
sotailers and wholesalers. They keep it there; they are expected to keep some
«ort of a register of the consumers to whom this stuff is being supplied. There
s no control at all to prevent these people from keeping these bogus returns.
And the rich people are able to get all the stuff through the back-door. When
the poor people go there they are very often told that the stuff is out of stock
and is not at all available. They do not know what to do; they simply scratch
their heads and curse their fate and go back home. That is what is happening
everywhere, in towns and cities.
Secondly, as between towns and villages there ought to be proper distribu-
tion of these commodities. But actually what happens is that these permits
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are given only to business people who live in towns and the village folk are
obliged to go to the towns; they are generally very apologetic-and they are
fearful of these businessmen. They go to these businessmen who simply tum
round and say that all the stuff that should have gone to their village had gone
away and they had better go back. They go back and the stuff goes to the®
black market. Somehow or other he has got his own storages where he keeps
the. stuff and sells it overnight or at any other convenient time. In this way
today in actual practice there is maldistribution of these commodities as
-between the towns and villages, as between the rich aud the poor; and it is
the poor people and the village folk who are really suffering and demand the
abolition of these controls. Sir, I have been roaming our countryside, even
after the session had started, in Andhra, and no slogan is more popular today
in the villages than that the controls should go. You may say that the people
are suffering from a suicidal mania; it may be so; but their sufferings from
these controls have been so much and so uncontrollable that they prefer to live
for some time anyhow, as a sort of experiment, without these controls to living
with these controls. There is one ray of hope in this gloomy atmosphere, und
that is the advent of my Honourable friend Mr. Rajagopalachari into this
department. I felt very unhappy indeed when recently he went over from this
department to some other department; and I began to wonder what -would
happen to these poor folk.® Now he, has come back again to this department;
I welcome him there because while I was away in the country I read that he
was himself not so very keen on these controls. ' Now, Sir, with this determi-
nation of his to try to put an end to as many of these unnecessary and injurious
controls as possible, I trust that it will be possible for him to given his most
serious consideration to this particular point of view that is held by not only
myself but several of us; and I sincerely trust that when we meet in our next
session he will be able to come to this House and tell us how many controls
he has been able to get rid of.

One more fact is this. After the war was over a number of controls, it is
true, have begn relaxed. These are controls in which rich people, influential
people, and educated people are interested. Controls over some medicines have
gone; that means that it is the educated people, the doctors, who had been
able to make representations. Controls over steel products and various other
things have gone, because big industrialists are interested. Over exports some
of the controls have been withdrawn, where our businessmen and industrialists
are interested. Somehow or other they have been able to get the services of
economic experts, industrial experts and also some lawyers to go and plead
with the department, and they have been able to get some sort of relief. It
is only controls that affect the poor people that have not yet been relaxed, and
more and more controls are coming in. Recently there was this control over
groundnut, oil cake and so on; and people are suffering like anything. I could
give any number of details but I do not want to go into all that. There is this
latest one about coconuts. These coconuts are produced in Malabar and the
prices have gone up like a rocket. ‘Coconut is not availabie, oil is not available;
and where it is available it is only at famine prices. Is that the way in which
ordinary folk are to be treated? So I want Governmens firstly to stop control-
ling any more commodities, and secondly, to try and drop these controls as
soon as possible or as many commodities as possible: thirdly, to appoint a
sort of expert committee or to convene a sort of special conference and ask for
their expert assistance in better administering those few controls which they
think they ought to continue for some time. Lastly, they should put some sort
of time limit beyond which they will not be prepared to institute or maintain
these controls orr any commodity. even including food. Sir, I move. .

Mr. Deputy President: Cut motion moved:

R “That the demand under the head ‘Department of Industries and Supplies’ be reduced by
s. 100.” - .
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Dr. J. C. Chatterjee (Nominated Non-Official): Mr. Deputy President, I
rise to support what my Honourable friend, Prof. Ranga has said, and I do
not wish to repeat the points which he has put forward. I would like to lay
stress on one particular aspect of the trouble and worry which arises out of
these many controls and ‘that is the harassment and the loss of time caused to
poor people and to the average man and woman. Prof. Ranga has spoken of
his experiences in far off Madras and in the Andhra district. I am told peeple
are very mild there and they are long-suffering—he certainly is not—but at auy
rate in my part of the country people are supposed to stand on their rights’
more and they are militant.

Shri Sri Prakasa: But Madras has upset its ministry. What are vou doing
here?

Dr. J. C. Chatterjee: You yourself come from this part of the country and
you must be aware how difficult it is for a poor man to get what he wants. In
the first place think of the time that is wasted. ~

I will deal with two important commodities. First I will take food. 1 have
seen again and again in Delhi that it is one of the most difficult things for a
man to get his ration card made. He has to go and stand outside the ration
office for hours together and when his turn comes he is asked to produce some-
‘body to identify him. When that identification is made, they tell him to come
back after three or four davs and when he comes after three or four dayvs they

-say that their Inspector’s enquiry has not been completed. Sir, I have seen that

happen times out of number to my own servants and people whom I have
known. I had to take them personally to the ration office and with some
difficulty I could manage to get their ration cards. What happens next. These
people have to keep on waiting outside ration shops or places where they are
supposed to get their food, and it take them hours to get their rations. Very
often there is a hartal, or there is some kind of trouble on account of the political
movement—it is either anti-Pakistan day, or pro-Pakistan day. All this causes
-great difficulty to the poor people. .

Then, Sir, we come to cloth. These poor people, who have no stock of cloth
like you and me might have to go from one shop to another to be told that
the month’s quota has not arrived. When the quota arrives then thev say
“your last number is 4, and today is the' 5th, and therefore you cannot get it
today’. He asks when he can get it again, and the poor man is told ‘you will
get it in the next quota’. I know a particular instance of a place—TI will not
‘mention its name; it was a very small station—where whenever the poor
people went to a ration shop, the door was closed. Once T went with mny
servant and the door was closed as usual. When T made a certain amount
of agitation and tried to tell them that I had a certain amount of importance,
T was allowed to go in, and I found that there was a certain gentleman who had
been looking and selecting from all the cloth which was there for hours. T asked
why the shopkeeper had let him in from the back-door. He said ‘dont vou
know this man has got 21 first class permits because he is a very rich man and
pays heavy income-tax’. On the pretext of some marriage in the family, he
had got these permits, and he purchased practically evervthing that was includ-
ed in the quota for that small station. I remember an old gentleman there who
told me that it was the sixth time that’ he had come but he had not heen able
to get even a yard of cloth. He said that if onlv he had been a litttle vounger
he would have shown to the control man how he could deal with him. T was
also told that in that station, that as soon as anv cloth arrived. the Chief
Magistrate and the big Government officials had their choice. Thev did not
go to the shop but things were verv kindly taken over to their places and thav
made their selection first. These instances show the harassment that the noor
man has to go through. To these poor men an hour or two means $ or 4 annas
in wages. They are losing wages and they are getting desperate.
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If they want kerosene, there is no kerosene available in the bazaar. Last
year the Honourable the Finance Member out of his great consideration for
the poor reduced the price of matches to two pice. What happened, and what
is happening even now: The rich are able to get matches at 2, 3 or 4 annas.
per box, but the pogr man does not get his matches and he goes from pillar to
post in search of them. I find that a box of matches is everyday stolen from.e
my pocket, and I realize that my servants need the matches and they cannot
get it anywhere. Sir, a member of the European group last year spoke about
the glorious army of controllers, and I think that that army is getting more and
more glorious as years go on; its number is swelling. It is high time that some
control shouid be exercised on their number. I am not one of those who will
say that all controls are useless, but I would like the Honourable Member to
look into the way in which these controls are administered. He 15 an acknow--
ledged champion of the poor. I would like him to save the poor from the
harassment and provide them with what they cannot get.

My Honourable friend, Prof. Ranga, was perfectly correct when he said
that the rich can get what they want. I remember only a short while ago when
I was travelling with a magnate from Bombay he said ‘I am a very honest
man I have never tried to break any controls’. I said, ‘you look it, but what
about petrol?” He said, ‘Yes, I would confess that petrol I have always got
whenever I wanted it’. Sir, I cannot understand why petrol should continue:
to be rationed. The rieh can always get petrol; it is the poor mnan, an average
man like myself who cannot get petrol. I asked the Honourable the Communi-
cation Member last session what was happening to these millions of gallons of
aviation spirit which the Army had collected but which they do not now need.
I do not know whether my question was understood because it was a supple-
mentary question, but he said the Army still needed it. I suppose they do
need it, but have you ever passed by Mathra? If you have, you must have
seen that there are enormous dumps of aviation spirit lying there as at other
places and all this is surplus, and yet that petrol is not being released. I am
sure, Sir, you have never suffered from lack of petrol, but have you ever known
anybody who is willing to pay not being able to get petrol? There was a time
when rubber was supposed to be very precious and nobody could get a tyre
without permit. I can vouch for it—I did not get one myself—that if you were
prepared to pay Rs. 50 you could get a motor tyre without any trouble what-
soever. Then suddenly it was found that there was so much rubber in the
country and there were so many tyres that they were perishing, and the .control
was removed. I do not understand why the control on petrol should continue?
That is only one commodity, but there are-a number of others on which control -
is not necessary. I would not for 2 moment ask my Honourable friend opposite
—who is not listening to me and is talking to his colleague,—to remove all
controls; I am not going to suggest that there is likely to be a revolution in the
country, though my Honourable friend, Prof. Ranga, said that people are
continually shouting slogans in his part of the country ageinst controls. I cnly
ask if there is not need at present to have a minute exzamination of these
controls. So many committees are being appointed; this Government like its
predecessor is no less expert in appointing committees. = Why cannot they
appoint another committee for examination of these controls. ‘One day I got
up in the morning and read in the Newspaper that something like 154 controls
had been lifted. I thought a happy day had dawned. I scanned the paper
and had a look at the list of the controls removed. I could not understand
what thev were, because they seemed to me to refer to some kind of strange
mach'iner'y with which I was not at all familiar, some kind of intricacies of
imports and exports which only the rich and specialist could know. My Honour-
able friend mentioned that the control over medicine had been lifted. How
has it benefited the poor people? Medicines could then be got at a reasonable
rate and now if you lift the control the chemists who are famous or infamous |,

.
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for selling their goods at ten and fifteen times their price, will be able to
charge even higher prices. I beseech my Honourable friend to turn his great
mind and his heart, which is even greater, to the sufferings of the people in this
town, in Andhra Desh, in Bengal or wherever they may be, and think of the
ways in which they suffer from the maladministration of these controls. 1 am
particularly worried about Delhi, where I see the poor people among whom one
lives, the way they have to waste time, how their women folk have to go and
stand hour after hour in front of food shops and outside cloth shops. I could
bring to the Honourable Member’s notice many instances, where when they
do get their cloth, they get something which is entirely useless. It may be
two yards of muslin with which they cannot make either a dupata or a pugree.

hile the rich have the pick of available cioth. I have never yet known w
rich man not having enough food for himself and his guests. He gets his ou,
his ghee and his sugar, because he gets his servants to give their cards to
him. I want my Honourable friend to look into this thing. The way these
controls are administered is sometimes disgraceful. I will not sav anything
more. I hope that these words will not be of no avail on a great mind and
head like those of the Honourable Member in Charge of this Department.

The Honourable Sri C. Rajagopalachari: Just a word of explanation, Sir. [
think the Honourable Member was saying that I was engaged im conversation
when he was speaking. I am sorry to tell him that he is -wrong, for T was
discussing with my colleague  the very point which he was making.

Mr. Tamizuddin Khan (Dacca cum Mymensingh: Muhammadan Rural):
Sis, we are living in days of disunity, quarrel and strife but there is one questio::
or: which there is perfect unanimity, not only in the country but also in this
House, and that is that the controls should go as early as possible and if possible
here and now. On that question there is perfect unanimity in the whole
country.

The other day during the general discussion on the budget I said that nothing
was more galling to the public than these controls. A year hence, in fact in
June 1948, Indians will be a happy people, because thev will be freed from
foreign domination but their happiness will not be complete unless they are freed
from the domination of these controls. Therefore I hope now that the Honour-
able Mr. Rajagopalachari is in contro] of this department. he will see that the
happiness of the Indian people on gaining their freedom after many long years,

_is not marred by the presence of these controls in June 1948.

Sir, I agree with Prof. Ranga, as'to 99 per cent. of what he said. Govern-
ment also, I think, is following the volicy of abolishing these controls gradually.
After all that must be their policv. The controls, as has been often said, are a
necessary evil. If we can get md of them today, no one would be happier ihan
the Honourable Member in charge. But unfortunately the conditions prevailing
ir. the country make these controls neressarv. The other day it was said that
the controls must remain for sometime more, because production has been and
wil! continue to be retarded on the account of the shortage of coal. If produc-
tion is going to be retarded, then of course it would be difficult to lift the cor-
trols from any of the commodities for the production of which coal is necessary,
but there I hold a different opinion. I do not think that the shortage of coal.
even if it is still there, will continue to remain. The greatest impediment in
the production of coal was till recently shorgtage of wagons. So far as that is
concerned the Honourable the Railway Member gave us an assurance the other

- day that he is doing his verv best to remove this shortage and T do not know

why he will be unsuccessful. Therefore T do not believe that there is going
to be a shortage in the production of coal. There is enough coal underneath the
earth in Tndia and there is also no dearth of labour. So the plea that productien
‘will be retarded on account of the shortage of coal cannot stand scrutiny.
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For zl{ese reasons 1 do nqt think that it will be difficult for th
Member in charge to lift the controls quickly. cult for the Houourable

My Honourable friend Prof. Ranga said that the control should be
hftefl from cloth now. I shaH be happy if that can be done but in this
particular case I have my apprehensions. If the control on cloth is remov-
ed just now in the midst of the shortage, what will happen is ‘that the
rich will get their cloth all right but it will be extremely difficult for the poor
to get their cloth.  During the worst days of cloth shortage that is what
happened.  The rich were not deprived of their requirements but the poor
did not get them and the House will remember that there were cases of suicide
by women on account of the shortage of cloth. Therefore, 1 apprehend
that if the control on cloth is removed now, that situation may be repeated.
Now the production position is better than what it was in those days
hut unfortunately it is not the shortage of production so much as the character
of some of our people that makes these controls necessary. You know how shame-
fully some of our middlemen behaved during the worst days that India passed
through. Tt was largely on account of their conduct that there was that nasty
famine in Bengal. It was largely due to their- conduet that the poor went
without their cloth during the worst davs. Therefore as long as that mentality
lasts and none can deny that that mentality is still there, it will certainly be
difficult for the Honourable Member in charge to remove the control on cloth
here and now. Otherwise from the position of production T think the removal
of control from cloth would not have been impossible. Tt is that meutality,
that profiteering tendency that subsists in the country that will stand in the
way of removing the control on cloth just now. This is a matter which has to
be examined by Government very carefullyv. I think as the Honourabie Mem-
ber himself is personally of the opinion that there should not be any of these
controls, he will certainly deal with this matter more sympathetically than any
other pcrson in his position would have done. Therefore we can confidently
hope that he will closely examine this question. and try to remove as many
“controls as possible within as short a time as possible. We are confident of that.
I will in this respect venture a suggestion. My Honourable friend spoke abont
removing the control from cloth just now but 1 would like to suggest that the
control from another commodity may perhaps be removed without any great
risk: I mean the control over sugar. There is certainly shortage of sugar in
the country. There iz no doubt about that. But what is the cause of the
shortage? There may be other causes, coal shortage, for instance. T do mot
believe it. I have already dealt with it. The main cause for the shortage of
sugar is I think the shortage in cane production. And what is tte reason for the
shertage in cane production? T think the only reason is that we are not giving
proper prices to cane growers. Unless we can create conditions under which
the cane growers can get proper price for their cane I do not think that in spit:
of the best efforts that may be made in other directions, production of sugar ir
the country is going to rise. I therefore suggest that the question should b«
very carefully examined whether control from sugar can be vemoved just now.
If that is done there will be hardship here and there, but the results will not be
us catastrophic as in the case of cloth for example. There will be hardship.
The poor people will be affected. But the poor people can depend on gur rather
than on sugar. So far as the rich people are concerned they could purchase
their sugar for their tea at a far higher price than they are paying at preser{t.
Therefore, even if the worst happens I think the danger will not be so great
as it can be in the case of foodgrains or in the case of cloth. This question
should therefore be seriously examined.

I think, Sir, unless we try our best to throw these things under the plav of
the economic forces in the country, normal conditions will never return. Eeo- '
nomic forces will adjust themselves and will bring about normality.  Therefore,
it by lifting the control from sugar we raise the price of sugar, that may he=
unpalatable. But if you raise the price of sugar that will: raise the priey of
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cene also and that will increase the production of cane, and consequently of
sugar. Therefore these economic forces by acting and reacting on one another
will ultimately bring about normal conditions. This is nothing new that 1 am
saying. Everyone knows it. 1 only hope that the question will be seriously
exumined and such play of these economic forces should be induced as is possible
under the circumstances prevailing in the country.

.8hrl 8ri Prakasa: Mr. Deputy Pesident, Sir, it gives me much sombre
sutisfaction to support the cut that has been so ably moved by my Honourable
friend Professor Ranga. This morning, Sir, in the course of the debate on &n.
/other cut, 1 ventured to ask the Honourable the Supply Member if he could
. possibly advance any reason for the sudden shortage of everything in the world.
“And he wag at pains to tell me that if only I kept my eye open I could see the
reason. The misfortune is, Sir, that I look at the world through white glasses
and he through dark one. Therefore, though both of us behind our glasses try
to keep our eyes open, the fact is that we see the same thing of the world in
different colours. The reason that he advanced was something very different to
the reason tha‘t I cun advance for this sudden catastrophe with which we are
faced.

Forty years or more ugo 1 read the then famous books by Dadabhai Naroji
on ‘‘Poverty and the British Rule in India,” by Digbv on ‘‘Prosperous British
India.”” by R. C. Dutt and others. Since then 1 have been told times without
number that a major portion of the population of our country does not know
what it is to have two square meals & day, and many not even what it is to have
a full stomach, and that most of the people in the land are half naked—
which half we need not worry about. When we had, all these diﬁcplties from
the very start, how is it that suddenly the whole problem comes like a crash
Lefore the Government and everybody wakes up to see what can be done.

I will tell him the reason. It is this. @ Because of the peculiar situation ,
crested by the war, because of the voracious appetite of the army people to have
everything of the best for themselves, because of that. it suddenly happened
that the well-to-do also began to suffer from difficulties which had faced only
the poor before. 8o they looked about and tried to find out ways and means of
meeting their personal difficulties. Therefore they established these controls,
and began to pretend that there was a shortage of cloth, of food, of everythxpg
that was necessary for man and that the poor must be saved. The poor remain
where they were; the powerful and the influential have certainly been saved.
My only sorrow is that Professor Ranga has not included food also in the list
of articles from which controls are asked to be removed. I am for the removal
of control over everything. I may tell the Government this and it can accept
my statement on the strength of its own experience. As soon as a control of
any sort is removed, heaps of things come up from underground. As soon s
all the warrants on so-called absconders were removed, a large number of

patriots appeared overground.

It control from food. from cloth and from everything was removegl, all those
things will appear on the surface in large masses.to meet the reqmrernonts' of
"everybody. T am only a lay man and T have a horror for experts. for T think
a la&maﬁ, an ordipary man is the blggesf expert of a]} the thmg:x;-that'reallv
matter in life. As a layman, an ordmary; man, a man in the street, as a com-
mon man, T ean say this, that as long as inflation exists, as long as the R(?serv:e
“Bank goes on printing artificial money end]essly, so long thg price 'whqch ]ls
condemned as black market price will remain the economic price of the lz;xltl):z e
concerned ; and not all vour efforts can prevent the prices being ]ess. ALY a({
vou can do is this! To those whom you hke;. those who are your Voﬂic‘e‘_rs 'm)
servants. those who. in their turn, are favourites of these. vou can fprce,_pg_qp(e



GENERAL BUDGET—LIBT OF DEMANDS 817
to part with goods, food, cloth and everything—at the price that you tix. But for
the rest of us the price will be the black market price and nothing less.

These controls have miways spelt disaster in every field of humnan endeavour.
There used to be celebate sects in the Kast and West alike. They were re-
quired to exercise the utmost control over all the urges of ordinary human nature.
I can say fhis—and history will bear me out—that the largest number of child-
ren were born to the colebate people. Sir, just as there was corruption and
.attendant difficulties because of which the reforming sects sprang up in differ-
ent parts of the world to abolish this nonsense of celibacy and to permit the
asnual instinets of human nature to have play, so 1 say that if these controls are
abolished .on various things in our country, evervthing will find its level and
competition will also go. Of course there will be disturbance for three or four
weeks. Any change brings about that. But things will soon quiet down.

I have been & bit of a socialist myself in days gone-by. But when | saw it at
work during this war, with all thede controls, 1 found that socialismm was only
ianother name for burcaucratisation. we have heaps of officers, small and big,
functioning in all sorts of places and interefering with human liberty and human
necessity. 1 hope, Sir, that this process will now stop.  We can bear, though
with a pang, the expansion of the ¥xecutive Council from six to fourteen.  But
we cannot bear the eternal expansion of all departments of Government. They
try to justify their existence under one pretence or another and they must go.
My friend Mi' Karmarkar has already given us examples of how different depart-
ments of the State have been expanding enormously to the detrimdent of the
welfare of the people.

What is happening is this. And as I come from a town where I have had
personal experience of the working of controls, I can say that what is really
happening is that Government servants have the first. pick. My friend Lt.-Col.
Chatterjee—I do not know why he is called Lt.-Col.—has given us some illustra-
tions of how things go on. Sir, Government servants have the first pick. As
soon as things arrive, they are supplied first of all. It would indeed be difficult
for me to imagine—I mean no harm—that in the eleven yards of cloth that are
allowed to the average citizen in my province, the Finance Member could have
even the number of ties that he seems to need. And then the whole trade has
been defiected from those in whose hands it was and who managed it well to the
hands of those who do not know the business at all but who are just the favour-
ites of the men in authority. In Benares, linceses of various shops have been
given to persons who in the dark days of 1942-45 were favourites of Government
and the local officials, and who knew nothing of the trade. The old traders
have just been ruined and these new men have got the trade and all its profits.

The result is that in their shops they pretend to be high officers of State
themselves. If an ordinary shopkeeper behaved in the way that these gentle-
mer. behave with the imprimatur of Government, we would give them a few
slaps and make them behave hetter; but as we can not do that—they being
Government men—they mix up a lot of dust, lot of stocnes and pebbles in the
wheat and ata. We have no relief; and if we complain, we find that the Inspec-
tors always give good certificate to their own men and we are told that there is
nothing wrong with the stuff but that there must be something wrong with our
own stomachs and tongues hecause of which we cannot digest them or we can-
not feel the taste of them. With these favourites at work, with this new army
of officials at work, the people have been simply laid low.

I was hoping that with the advent of the present Government all these con-
tro's will. be removed and that all the stuft that is lving underground will be
available. My Honourable friend said we are managing somehow. We are
all better clothed than we were hefore. Well, that may be so. but why: because
those persons who want to clothe themselves properly have to go to the black
market and they get evervthing they want in the black rnarket. "There must be *
plenty of things available underground for the needs of "all seem to be met.
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Otherwise how is it that we all get our cloth and we all get our food. We get.
al. the things we need and even Mr. Chatterjee is able to get his petrol.

Now, Bir, I am not a very straight laced person and I do not want to pro-
test as my friend Mr. Chatterjee has done, that he has never taken petrol from
the black market. I have done it in dire need, and I can tell Government that
1 am going to do it, because necessity knows no law; and if the Honourable
Member is going to make bad laws, those laws are going to be broken. He has
broken many bad laws himself in his lifetinie and I am going to break some

more if he persists in making them.

/My Honourable friend the Supply Member has asked me this morning—or
. was it yesterday morning, in the course of his answers to supplementaries—to-
‘bring forward a Resolution for the remnoval of control, if I was so keen about
it. I ask him to regard this a Resolution on the removal of control. Let him
not get up at the end and tell the House that he would very much like the
Resolution to be withdrawn after he has given his—what he calls—assurances.
Let us divide. Let him accept a hundred rupees cut. This small cut from his
salary will not be very hard for him. Let him accept it. Let him relieve the
burden on the taxpayers if only by Rs. 100; and let us get the verdict of this
House and let him accept the verdict. He will then know what our real feelings
are. He will know that we all want this control to be removed. T heartily sup-
port this cut and I hope Government will accept it.

Seth Sukhdev (Sind Non-Muhammadan Rural): I rise to support the cut
motion of my friend Acharya Ranga. Control and corruption go together and
a3 soon as & thing is put under control the stuff goes into the black market and
if you are prepared to pay high prices you can receive any quantity there. This
control was necessitated by the war. The British- Government purchased Ruge
.quuntities of articles and these were sent to the frontiers and when they re-
treated, in order, these were either destrayed or were taken over by the enemies
and therefore they required another huge set of articles. Now that the war is
over since two veurs, we do not see why these controls should go on. I say that
the control of cloth, sugar, kerosene oil, iron and steel should be abolished at
once. For example, take cloth. Our Government is giving about a dozen
yards per person and I can assure them that the people do not get even six
vards. 1 have got my personal experience in Sind. I have gone from village
to village but even in Delhi in Ferozeshah Road, where I live, I asked the poor
people living 14, Ferozeshah Road and they told me that they cannot get even
six yards. At least every person should get two dhoties and two shirts. In pre-
war days, thev were sufficient, because the cloth was durable and strong but
now thanks to our capitalist mill owners they have deteriorated cloth in quality.
Even my friend Mr. Vadilal Lallubhai will admit that the quality is only 1/4th
of the pre-war quality. How can the poor men get on with two dhoties and
two shirts? But even these are not obtainable. They told me that they are
getting extra cloth from the black market where it is obtainable in huge quan-
tities. Whatever figures are given by the mill owners, of their cloth production
to the Textile Department are all incorrect. They have got huge quantities:of
cloth which they sell in the black market. T know the mill owners very well.
They are my friends. T know merchants as weéll and therefore I am in a posi-
tion to tell you that they have huge stocks of cloth and the moment control
of cloth is removed, there will be no scariety at all. T am going to give you an
example sbout silk and woollen cloth. Everybody thought that when controls
over them were to be removed, their price would go up. The price of silk has
gone down by 40 per cent. Only a few days back I went to Chandni Chowk
und the silken saree that was obtainable for Rs. 100 before, was being eagerly
oftared for Rs. 60. Then, T went to the Khadi Bhandhar, where I was shown
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fine cotton saree which was being quoted at Rs. 46, whereas the ordinary silken
saree in the Bazar can be had for Rs. 36. So, if you remove the control on
cotton cloth, nothing will happen. The same was in the case of silk and woal.
The moment the control was litfed from these cominodities, the cupboards of all
the shops were full of silk and woollen cloths within a few days. It appears as
though they had fallen from the sky and now you can have things of your choice
and at prices which are much less than the control prices. | o

So far as sugar, kerosene and steel and iron are concerned, the poor villagers
geb very insignificant quantities of them. If you remove the control from these,
they are not going to lose anything. These people will, then, be able to get
all these commodities, though at a little higher price. ln connection with cloth,
I will draw the attention of the Honourable Menber concerned, to an advertise-
ment which appeared in the Statesman of 9th March. It is said therein, that
the Disposals Department are selling thousands of celonese parachutes and. their
export is allowed. As we all know, this parachute cloth is very durable and it
is this cloth that is being purchased by the poor people who cannot get controlled
cloth in the Bazaar. And it is from this cloth that they are having their Shal-
wars and shirts. It is very difficult to unstich each part of parachute, but the
poor people can do it. If you allow its export, it will also go into black market.
I shall, therefore, request that these parachutes should not be allowed for export.
Then, Japan is producing lot of cloth which is unfinished and we read that the
British and American merchants want io purchase that cloth, finish it and then
sell it in the world markets. Why should we not get a part of that cloth? I
can assure you that it will not affect our industry for many years because & very
small quantity of these materials will corre from outside. I, therefore, request
the Honourable Member concerned that he .should relax -restrictions on the
import of these essential commodities and do away with these licences because
they have all produced lot of corruption.

Then, Sir, about the export. We have got lot of cotton in our hands. Ouly
the other day, the Honourable Member for Industries and Supplies told us
during the question hour and I would like to read out what he said:

“Seth Sukhdev: Is the Honourable Member aware that even at this low rate mill-
owners are not coming into the market to purchase the cotton?

" The . Honourable Sri 0. Rajagopalachari: The floor ir fixed and. the ceiling is fixed.
They considered all matters and it is to be expected that prices may near the floor sometimes
and sometimes the ceiling. As to whether millowners have wickedly refused to buy is a
matter of very difficult negotiation. My information is that they have emough stocks
and we cannot compel people to buy when they have enough stocks.”

I would particularly invite the attention of the Honourable Members to the
last sentence of the Honourable Member’s answer. I do not understand why
there should be any restrictions on the export of staple cotton. Do they wish
to ruin the agriculturist for the sake of some gain to millowners? The mill-
owners have already gained crores and crores; their pillows are full of gold. I
would, therefore, request the Honourable Member to at once remove restric-
tions on export of cotton and allow the agriculturist to get a fair price.

As regards the export of wool, I do not know why there should be any restrie-
tion there. In times of war Government required blankets and many other
things. But now that the war is over, our mills are interested in Indian wool
to a small extent. T wish, therefore, that the wool should be allowed to be
exported free. .

In the end, I would request the Honourable Member concerned to remove
controls from cotton cloth, sugar, iron and steel and other commodities. About
iron and steel, I may inform the House that people who wanted it for bona fide
purposes did not get although they applied for it for cver six months. On some
technical grounds their applicafions were held up. Unless they grease the palms
of corrupt officials, they are not going to get iron and steel. I have got personal
experience of it. In conclusion, I would again request the Government te re-
move all these controls and gain the blessings of 40 crores of Indian people, ,
excopt a few thousand capitalists and some corrupt officials.
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-...Ohsudlry Sri Chand (Nominated Non-Officcial): (The Honourable Member
spoke in- Hindustani. For Hindustani text see Appendix to the Debates for the
12th March, 1947. English translation given below.-—Ed. of D.)

_ 'Sir, a friend of mine said that the police was now third on the list and on
my asking on which list he replied that formerly they were first in corruption
but now first in this respect is the Bupply %epartmen_t. second, Central
P. W. D. and third, police. Control and corruption, in my opinion, are one und
the same; when at first controls were imposed villugers thought that owing to
war Government was in need of money and so they have given the articles on
contract. They thought that Government wanted contributions from those
ontractors. They never believed nor do they believe now that this was done
(feor the poor. I think on the Interim Government’s coming into office everybody
‘expected that the controls would be removed. But, now it appears that the
same old clerks and officials give advice to the Interim Government that if
controls were removed poor people would die. They will not get this, they will
not get that. The fact is that if controls are removed poor people would
get at least third or fouwrth class things.  Under the coutrols they want
to give them first class things. Have you ever heard of getting a good
thing under the control?  TRegarding cloth which is sent to villages I can
say from my own experience that sellers sometimes send bales of handkerchiefs
and sometimes of saries. What will the villagers do with handkerchiefs and
saries? They never think nor do the Honourable Member understand that
villagers want cloth for dhotis and petficoats. They force them to buy their
quota of saris. When they say what will they do with sari? They are told to
let it be put in their names and then to return it to them. That is how the
sontrols are maintained. In addition, they say that poor people get things
cheap under control. I say that the way in which controls are maintained are
not at all the right method of control. On this side of the Jumna the rate of
gur is Rs. 18 per maund, while on the other side it is Rs. 20 per maund. A
person who gets its contract earns two to four lakhs of rupees.

Mr. Deputy President: The Honourable Member can continue his speech
tomorrow.

The Assembly then adjourned Till Eleven of the Clock on Thursday, the 18th
March, 1947, )
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